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LOK SABHA
Fnday, Tth March, 1958

The Lok Sabha met at Eleven of
the Clock

[Mr SPEAKER tn the Chasr)

ORAL ANSWERS TO QUESTIONS

Rural Electrification in Madras

*705. Shri Elayaperumal: 'Will the
Minister of Irrigation and Power be
pleased to state whether the Union
Government have asked the Madras
Government to prepare and place their
plang for rural elecinfication for the
current and ensuing years”

The Minister of Irrigation amd
Power (8hrli §. K Patil): No, Sir

Shri Elayaperumal' May 1 know
what amount was allotted for this pur-
pose?

Shri S. K. Patil: Out of the total
allotment of Rs 2010 crores for all

the States for this scheme, the
Madras Government’s share was
Rs 3,87,00,000

Bhri N. R Munisamy: Is it a fact

that a couple of years back the Gov-
ernment of India had formulated a
scheme with a view to draw electric
fines to all the wvillages which are
said to be backward areas in Madras
State?

Bhri 8. K Patil: I have been talk-
ing of thig allotment out of the total
sum of Rs 20 crores

ihrll.llluﬂly May T know
mon ey been spent by
out of the allotment

‘Eé
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Shri 8§ K. Patll: So far as rural
electrification 15 concerned, I think
Madras seems to be quite ahead of the
other States They have done quite a
lot of electrification So far as the
money which they have spent out of
this 1s concerned, m 1954-55 there was
an allotment of Rs 64 lakhs, in 1955-
56 Rs 1,20,00,000 and in 1956-57
Rs 70 lakhs that means a total
amount of Rs 2,54,00000 in those
three years

Shrl Ramanathan Chettiar: May 1
know whether the rural electnfication
scheme will be included in the core
of the Plan”

Shri S K. Patil: That 1s for the
other Ministry to answer But the ex-
change question does not come in the
way and therefore there 15 no diffi-
culty So long as the States do not
fail to utiise the money, they can ge
shead

Transport Policy of States

4
Shrimati Tarkeshwari
ol { Sinha:
Shri Raghunath Singh:
{ sardar Igbal Singh:

Will the Minister of Transport and
Communiecations be pleased to state:

(a) whether 1t 1s a fact that the
State Governments have been recently
asked to revise their transport policy;
and

(b) if so, the reactions of the
State Governments m this matter?

The Minister of State in the Minds-
try of and Communi-
cations (Shri Raj Bahadur): (a)
and (b) A statement gving the ine
formation required 13 laid on the
Table of the Lok Sabha [See Apw
pendix IV, annexure No. 48.]
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Shrimati Tarkeshwarl Sinha: May ¥
know what has been the reaction of
the State Governments in so far as
they have been asked to form trans-
port corporations in their respective
States and which are the States
which have agreed so far to form
transport corporations?

Shrl Raj Bahadur: Except UP,
Punjab etc two or three States which
have pointed out certain difficulties in
regard to the formation of such cor-
porations, the rest of the States appear
to be prepared to fall in line

Shrimati Tarkeshwari Sinha: What
will be the shape and terms of refer-
ence of these corporations and how
will the financial burden be met? May
I know whether 1t will be met also by
a percentage of contribution by rail-
ways and if so, what percentage of
contribution will come from the rail-
ways?

Shri Raj Bahadur: The road trans-
port corporations contemplated will be
constituted according to the Road
Transport Corporations Act, 1850 So
far as the participation of the Centre
or the Railways 1s concerned in the
constitution of such undertakings, a
provision of Rs 10 crores exists so far
as Railways are concerned for such
participation.

ot g feg § 7@ 9w
izt g fr stowkm & fad ot ww
q &g fF o 9¥W A W ww aw
fewra Qe #Y & A ¥ =T STRAT
g & go @0 & 5 3§ o7 foww 2
WY go @Yo HT AW AT« =T R AT
MR A FagEmRs ?

fow gy AW oW R
N e F A qF I AR
g faet &, (8 @I O A
afy dfew 37 w1 g ag & feo-
A frrflr w0 Y@ N w@w@r
t o W gewEgEw Twmr @
ot frd ag wmd § fe adwm sqaeqr
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§ % ofeds 7@ W g
LU

Shri Khadilkar: As there are difi-
culties experienced by State transpord
corporations regarding inter-State
transport and there was an assurance
given that a commission would be set
up to smoothen the passage of inter-
State transport What steps have
Government taken regarding that
matter?

Shri Raj Bahadur: I think the hon.
Member 18 referring to inter-State
transport commission, as distinguish~
ed from intra-State, which means
within the State

Shri Khadilkar: Yes

Shri Raj Bahadur: I think the noti-
fication 1n regard to that will be issued
today or tomorrow setting up that
particular Commuission

st wo wWlo fFAG F wwwT
argat g fis = ¥l wER A W@
@ & f&F o ST AT A R
W g waw aare & ¢ f o W
wft A% AR T ge § 9T e
Furargsr 7 fgr o s afe g1 @y
T FT FT FTWO & 7 AR g grew
R It am § aF oz & fr gy <z oY
g 1 f5 AoeEAaT w1 W WO
FE T R, S9 F W@ Fror & 7

St W WP W AR §
fedlt waw & 3 &7 Oy IEAT
7€ ¥, wAEAT wAg & w9 § i
g ¥ =t ¥ AX AT §
Wt 3w ¢ fafew X fm @
vq et qf & fF fow w qu w¥
A AT ATIATT WA A
%1 %19 WA ¥aT 97 wEaT § AT
IR OF A &L SIENE WA
AW N &1 97 w1 mar ¢ fie wsfig-
wor % fait g o wifk o gy
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T T A ¥ gET oy o et
& qraw S0 ¢

Mr, Speaker: Shri Kasliwal.

st Wo AT0 A : wewer wEkaw,
& aver a1 AR T g oo

Mr. Speaker: The hon. Member is
putting a long question; hereafter he
should cut it short. Then I have no
objection. Shri Kasliwal.

Shri Kasliwal: From the statement
and from what the hon. Minister said
just now, it appears that these loans
and grants will not be available to
State Governments if they have road
transport undertakings managed de-
partmentally unless they were incor-
porated under one or other of the
special enactments or as a company
under the Indian Companies Act. May
I know why this view was taken by
the hon. Minister?

Shri Raj Bahadur: Obviously
because if they are allowed to func-
tion departmentally, the Central
Government loses its revenue that
accrues to 1t by way of income-tax.
Unless and until they constitute them-
selves as companies or as corpora-
tions, we do not get o:ur revenues
from 1ncome-tax. Secondly, 1t 1s
desirable that such undertakings
should be run on the basis of corpo-
rations or companies so that they
may be run on business principles.

st ®Wo ®re fradY : T ¥ wew
g fe oY &g TSw AT & AT
€ T ATART T T F
¥ AAr 1€ ¢ IN 7 qEAT A HR
QTS #T W e @ T AR
afz g & @ #Y g% w7

ot v wgnge ;@ 7 frawa e
fe o 7 R, O o wg
it & ok § 1w AT §@ &
R I | gy fw o o W
¥ wafy Pt & 2 R & e
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WRAT T ATTORATT FF T any
Lig- o]

W wo w0 FAN : & F wrgAe
W A arT q@r A 3w A A e
& foo

Mr. Speaker: Shri Elayaperumal.

Shri Elayaperumal: In view of the
fact that the scheduled castes people
are unable to get permits under the
present transport policy, may I know
if there is any special provision made
for scheduled castes people in the
transport policy in any State in India?

Shri Raj Bahadur: So far as I am
aware, no such reservation s made
for scheduled castes.

Shri Elayaperumal: I am not talk-
ing of reservation I want to know if
any special consideration has been
given by the State Governments or if
the Central Government 1s 1n & posi-
tion to direct the State Governments
to give some special consideration for
the scheduled castes?

Mr. Speaker: What is the considera-
tion that he wants?

Shrl Elayaperumal: 8pecial con-
sideration to get transport permits.

Shri Raj Bahadur: I do not think
any such special consideration 1s con-
templated on behalf of the regional
transport authorities.

I a0 § e woren
.+
st W @
st ®@o Wo wWE
st wo Wo WEWY :
1 qfeagR aov waw wA g€
™A B FaT w47 fF ¢
(%) waf § o a9 &%
¥ 7 g T 9@ W § a9
oY % W vy @ af 4 sw &
vt a% et ot @ ; W

*gor,
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(%) =g et weg wwF ®
% 0 § 9] F1 & fad v wd-
gy oo G Y ?

afcagr xa7 daw dWaem |
A (s tw wge) . (F)
7 gfwsy & qorgE (Bligible) 58S
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& YH Y A 5T
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fed A %1 frewg Pear mar &
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# iy o wfies avr @ & AW
ST % 7

ot o wgne ;o F 3%
e wifsg ¥faw iF ¥ @ Aoy
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st e wgge o R W
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AUAS, WYL W ggeEa § W
w@ wr frele fear @

Water Supply and Sewage Disposal in
Delhi

*709. Shri B. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No. 881 on 6th December, 1957 and
state:

(a) the number of schemes for im-
proving Delhi's water supply and
sewage disposal which have been
finalised; and

(b) the nature thereof?

The Minister of Health (Shri
Karmarkar): (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha [See Appendix IV, annexure
No. 417.]

Shri D. C. Sharma: In para (ii) of
Part A of the statement it has been
said that efforts will be made to in-
crease the water supply from 60 to
80 million gallons per day May I
know what steps have been taken to
implement the scheme?

Shri Karmarkar: With regard to
that, it consists of construction of new
intake and expansion at Wazirabad
pumping station and other measures.
The works have already commenced
and are expected to be completed by
1959

Shri D. C. Sharma: It has been said
in para (iii) of Part B of the state-
ment that the scheme, when complet-
ed, would stop all overflows of sewage
which now flows into the river
Jamuna. May 1 know how long this
scheme will take for its completion?

Shri Karmarkar: Is the hon. Mem-
ber referring to sewage disposal
schemes or to the trunk sewer from
Delhi Gate to Ring Road?

Shri D. C. Sharma: I am referring
to para (iil) of Part B.

Shrl Karmarkar: Thntismcreasing
the capacity of the service reservoirs
and mains, ot page 4 of the statement.

7 MARCH 1058
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Shri P. C. Sharma: I have got only
three pages; you perhaps have four.

Shri Karmarkar: 1 could not follow.
What is the sub-section in the state-
ment to which the hon. Member 1is
referring?

Shri D. C. Sharma: To the third
sub-section of the statement called
Part B.

Shri Karmarkar: Yes, that is the
Okhla sewage treatment plant. That
is now on, Sir, and the construction of
all these plants is well on way and all
the plants will be completed by 1958.

If the hon. Member is so interested
—because 1t 1s important—I am pre-
pared to send him another note, or
place 1t on the Table of the House, as
to what 1s the progress and when they
are completed.

Dr. Sushila Nayar: Is it a fact that
the Okhla Water Works have been
condemned by the Health authorities
due to the fact that the intake is
below the entry of the sewage and,
if so, what proposal has the Govern-
ment to replace the water supply
which is at present supplied by this
pumping station?

Shri Karmarkar: I could not vouch
for the latest position, but some time
back the facts as mentioned by my
hon colleague were correct, and for
some time the water was stopped just
at the time when the sullage mixed
up with the water; at that time the
pumping was stopped. I am unable
to say that at that time the water was
not pure: it was heavily chlorinated
in order to prevent any deleterious
effect. But I am not happy about it
till the whole thing is corrected. The
Okhla water supply is not satisfactory,
but it is not dangerous for health
because it is chlorinated and other
steps are taken.

Shri Damani: What action is being
taken to supply water to the Najaf-
garh industrial area and what more
time will it take?

Shri Karmarkar: I think that alsp
will be complete by the end of 1953,
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Shri Damani: May I know if for
the last two years the idea about the
reservoir has been there and, if so,
what is the reason far this delay?

Shri Karmarkar: What is being
done with regard to the Najafgarh
road is that a main 1s being construct-
ed—unless the main 1s there, the
reservoir is not useful—and that work
will be completed by 1859.

Shri Pattabhi Raman: Is anything
being done to insolatc the water main
from the sewage system?

Shri Karmarkar: That is the
arrangement which is thought of, and
that is what is under the plan, so that
pure and protected water will be
available for about the twenty lakhs
of the existing population.

Dr. Sushila Nayar: The hon. Minis-
ter has stated that the water from
Okhla works is being chlorinated and
therefore it is safe In view of the
fact that considerable amount of
sewage is introduced into the Jumna
above the Okhla water supply intake,
does the hon. Minister think that that
water can ever be safe with the
chlorination and, if not, is the Govern-
ment formulating any schemes to close
down the Okhla works and have an
alterantive water supply in which the
intake of water is clean?

Shri Karmarkar: I did not say that
1 was satisfied: I said in fact that I
am unhappy, that the state of things
is not completely satisfactory and,
therefore, as the best under the cir-
cumstances we are trying chlorination
~—and over-chlorination sometimes—to
prevent the impurities from affecting
the population. In fact, as I said,
when all these measures are taken,
that water also will be a protected
water supply.

Mr. Speaker: The hon. Member
wants to kmow whether there is a
proposal to stop away all the sewage
flowing into the Jumna.

Shri Karmarkar: Not stopping, but
puritying. I wish hon. Members
appreciate the fact that all the water
that comes in to Delhi from Okhla is
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impurified by nullahs and the like and
purified afterwards. The supply fis
purified,

Mr. Speaker: She is a doctor her-
self and was there as part of the limb
of the other Government. And she
wants to know whether there is a
proposal to stop the sullage water
from flowing there.

Shri Karmarkar: There is a proposal
to have a trunk sewer from Delhi
Gate (Mathura Road) to Ring Road,
which is 34,000 ft. in length, and it
will be laid on from Delhi Gate
(Mathura Road) to Ring Road. On its
way it will intercept all the overflows
of sewage from the existing sewers
now flowing into the river, and this
work is expected to be completed by
the end of 1959.

Mr. Speaker: Ultimately will it
discharge into the Jamuna?

Shri Karmarkar: It will be diverted.
Road Bridge Over Jamuna

*712. Shri Raghunath Singh: Will
the Minister of Transport and Com-
maunications be pleased to state:

(a) whether it is a fact that a new
Road Bridge over Jamuna will be
built in Delhi; and

(b) if so, what 1s the probable site
of new bridge?

The Minister of State in the Minis-
try of Transport and Communi-
cations (Shri Raj Bahadur): (a)
and (b). Yes, Sir. Actually, two
new road bridges are proposed to be
constructed. One is proposed to be
constructed almost east of the
Humayun’s Tomb but the exact site
has not yet been selected as certain
experiments on hydraulic aspects are
still going on. The other bridge is
proposed to be combined with the pro-
posal to construct a weir over the
Jamuna at Wazirabad.

Shri Ragunath Singh: May I know
when the work will start?

Shri Raj Bahadur: It is to be com-
pleted in the second Plan periodl.
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Mr. Speaker: Sometimes questions
are put standing and sometimes, ques-
tions are put sitting!

Shri M. L. Dwivedi: He did not
reply in full. I asked for information
regarding the two bridges. He gave
information on only one bridge. The
Minister should be asked to give us
complete unswers.

Mr. Speaker: The Members also
ought to be told that they ought not
to put questions sitting.
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Export of Sugar

*714, Shri Bishwanath Roy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any demand of
Indian sugar in US.A.; and

(b) whether any proposal is under
consideration for the export of the
same to the countries where it has no
market as yet?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) No, Sir, we are not aware of any
such demand.

(b) No, Sir.

Shri Bishwanath Roy: May I know,
in view of the reply given by the hon.
Minister just now, whether there is
any chance of increase in the export
of sugar this year?

Shri A. M. Thomas:
has been explained in answer to
questions on previous occasions. We
have been able to export about
1,54,000 tons of sugar. That was possi-
ble mainly due to the Suez crisis
when the conditions were favourable
to our exports. Now, the question is
whether we are in a position to incur
a loss of about £18 to 20 per ton for
exporting sugar, as subsidy.

Shrimati Tarkeshwari Sinha: May I
know whether the expert committee
that is appointed by the Indian Sugar
Board Association has submitted its
report and, if so, what are their re-
commendations for increasing the ex-
port of sugar in view of the fact that
the prospects of sugar export are very
bleak now?

The position

Shri A. M. Thomas: The Jndian
Sugar Mills Association has submitted
two schemes for consideration. One
was for facilitating export by forma-
tion of a Corporation, and the other
suggestion was that individual fac-
tories may be allotted certain quotas
for export. I have stated in this
House before that these are under
consideration and a final decision has
not been reached.
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Shri Ramansthan Chetilar: What
steps are the Government taking to
increase the export of sugar to foreign
countries in order to earn foreign ex-
change and what steps are the Gov-
ernment taking to popularise Indian
sugar in the United States of America?

Shri A. M. Thomas: The answer to
the main question itself covers the
latter part of this supplementary ques-
tion. One of the members of the
industrial delegation which visited the
United States recently made a sugges-
tion that there is scope for exploring
the markets for Indian sugar there but
according to us, that suggestion is not
very practical because people in the
United States are used to consume
only refined sugar which is not pro-
duced in India. The United States has
also got interest with regard to the
countries which export sugar. As far
as America is concerned, they are
mainly importing sugar from Cuba,
Mexico, Peru, Philippines and other
countries and the producing interests
have got connection with American
interests also.

Shri Kastwal: May I know whe-
ther, up to now, the export of sugar
is subsidised?

Shri A. M. Thomas: I mentioned that
hitherte no subsidised sugar has been
exported.

Shri Bishwanath Roy: In view of
the international competition regard-
ing sugar, may I know whether there
is any proposal under consideration
for decreasing the price rate of sugar
for increasing the export of Indian
sugar?

Shri A, M. Thomas: That is exactly
what is under consideration. As I
have already said, a loss of about £18
to 28 gvould have to be incurred per
ton. to meet that cost is under
consideration of the Government.

Shrl Damani: May I know whether
the Export Promotion Council has
surveyed in this connection, and if o,
what are their recommendations?

Shrl A. M. Thomas: So far a5 I
¥now, no recommendations have been
wade by that Council.
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Shrimati Tarkeshwarl Sinha: The
hon. Minister just now stated that &
loss kas to be incurred o the tune
of about £20 to £28, or so. May 1
know whether the Government is
thinking of creating a pool for sugar
like the cement pool and to fix the
price on the basis of a subsidised price
for the exported sugar, and also for
internal consumption?

Shri A, M. Thomas: I have already
stated that the proposals are under
consideration. It will not be quite
proper to divulge them.

Posts and Telegraphs Workers
+
g5, J Shri Naushir Bharucha:
*\ Dr. Ram Subhag Singh:

Will the Minister of Transport and
Communications be pleased to refer to
his statement made in Lok Sabha on
the 18th July, 1957, and state when
the Standing Committee for settling
outstanding disputes between Gov-
ernment and its employees, and the
Board for the welfare of Posts and
Telegraphs workers will be formed?

The Minister of State in the Minis-
try of Transport and Communi-
cations (Shri Raj Bahadur): The preli-
minaries in connection with the setting
up of the Standing Committee for
follow up and implementations of the
decisions arrived at the meetings
between the P. & T Unions and the
Government and the Board for the
welfare of the P. & T. workers have
been completed. It is expected that
both the Committee and the Board
will be set up shortly.

Shri Naushir Bharucha: May I know
what is meant by “shortly™?

Shri Raj Bahadur: Shortly means,
in the course of the next fortnight or
80, I believe.
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Shri B. 8. Murthy: May I know
what is tlre money set apart for this?

Sarl Raj Bahadur: I have to ask for
notice, I think.
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Shri B. S. Murthy: The English
answer may also be read.

Mr. Speaker: Yes.

Shri Karmarkar: (a) There are
mineral water springs in the Pangl
area of Chamba District but it is not
known whether or not these springs
contain mica.

There is no evidence to show that
T.B. patients are cured by the mse of
water contajning mics.
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(b) Steps are being tak:n to analyse-
samples of water from these springs.

Shri Pattabhi .Raman: Are steps.
being taken to protect these various
mineral-water springs not only in
Chamba Lut in so many other places.
in the country and give them publicl-
ty?

Shri Earmarkar: We have recentiy
a scheme which was circularised by
the States. We have said that we are
prepared to aid some schemes from the
States for taking full advantage of
these mneral springs. I think i re-
gard to two States including Bihar,
they are in communication. We wilk
welcome any proposal with any other
State regarding this matter.
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Shri §. V. Ramaswapd: Has
survey heen made of the
waters in: the warious Steles to ind om

1
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the curative properties of each one of
them?

Shrl Xarmarkar: Recently, some
survey was made by a team of Russtan
«experts, though it was not an exhaus-
tive survey. But they did wvisit some
of the places and they have reported
10 us about some of the springs.

Shrl 8. V. Ramaswaml: What are
they?

Shri Karmarkar: Different pharma-
weuticals, I require notice for details.

off JHCW : ¥ J AT AFAT
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‘Dr. Sushila Nayar: The hon. Minis-
ter has stated about the effectiveness
of mica in mineral waters for T.B.
that it may or may not be effective.
But there are some hot water springs
wery close to Delhi which are known
to have curative properties for this
and other kinds of ailments. Has the
CGovernment any proposal to develop
these springs like the Spas in some of
the European countries, which are
very popular and earn a lot of reve-
nue for foreign exchange?

Shel Karmarkar: That is precisely
the point under consideration. If any
State Government has any propossal,
we shall be happy to have them. We
would welcome such proposals.
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Rallway Freight Structure Enguiry
Committee
+

Shri D. C. Sharma:
*718. { Shri T B. Viital Rao:
 Shrimati Ila Palchondhuri:

Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 1302 on the
19th December, 1957 and state:

(a) whether the examination of the
other recommendations of the Railway
Freight Structure Enquiry Committee
has since been concluded;

(b) if so, the nature of the decision
arrived at; and

(c) the steps the Railway Board
propose to take in pursuance of the
same?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c)

Shri D. C. Sharma: May I know why
the examination has not been con-
cluded so far and how long it will
take”

Do not arise

Shri Shahnawaz Khan: The exami-
nation has not been completed, because
it 15 still being examined.

Mr Speaker: The hon. Member
wants to know why there is delay

The Minister of Rallways (Shri
Jagjivan Ram): It is a very important
matter, because any violent changes in
the freight structure may affect ad-
versely a major portion of the economy
of the country. 8o, a thorough
examination has to be made That is
the reason for the delay,

Shri D. C. Sharma: May I know the
body, either at the ministerial level
or some other level, which is examin-
ing these proposals, and how long it
has been examining these proposals?

Shrl Jagjivan Ram: The Railway
Board and the Railway Ministry have
been examining this. The examina-
tion started after the submismsjon of
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the report. It is expected that we
will be able to announce the result
of our examination during the present
session of Parliament.

Shri B. 8. Murthy: May I know
whether the Minister is in a position
to tell us that he will be able to
introduce a Bill in this session, incor-
porating all the recommendations of
the Committee?

Shri Jagjivan Ram: I hgve just
answered that. A Bill is not neces-
sary. But I will inform the House of
our decision on the recommendations
of the Freight Structure Enquiry
Committee.

Irrigation in Andhra

*721. Shri Bali Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the present position m regard
to the survey to be carried on under
the Indo-American Technical Assis-
tance Programme regarding the
means of irrigation available in those
regions of Andhra, where rainfall is
scanty;

(b) the amount to be spent by the

Central and the State Governments,
and

(c) the areas likely to be brought
under irngation 1n Andhra Pradesh
under this scheme?

The Minister of Co-operation (Dr.
P. S. Deshmukh): (a) The object of
the Groundwater Exploration Project
under the Indo-American Technical
Assistance Programme, which is pre-
sumably referred to, 1s to conduct a
survey of Groundwater resources only,
by drilling exploratory bores in pro-
mising regions which are considered
geologically favourable for the occur-
rence of economic supplies of under-
ground water. The fleld operations
under this Project in Andhra are
expected to start in April 319858.

(b) The entire expenditure on the
Project ia being incurred by the Gov-
ernment of India. Exploratory bores
yielding suficlent quantities of water

7 MARCH 1068
7/

Oral Answers 3532

are converted into production tube-
wells and transferred to the State
Governments for use. Only the cost
of such successful tubewells will be
recovered from the State Government
by treating it as a long term loan re-
payable in instalments.

(c) The areas hikely to be brought
under irrigation will be known only
as a result of the exploratory drillings

Shri Bali Reddy: Is there any
possibility of having minor irrigation
schemes on any large scale?

Dr. P. S, Deshmukh: That will be a
different question. This refers only to
the explanatory bores

Shri B. S, Murthy: May I know the

area< to be explored in the month of
Apri]?

Dr. P. S. Deshmukh: The actual spots
will be determined by a team consist-
ing of an engineer from the Tube
Wells Division, a representative of the
Geological Survey of India and a repre-
sentative of the Technical Co-opera-
tion Mission. The areas that will
benefit when this work is undertaken
are in the districts of East and West

Godavary, Krishna, Guntur and
Nellore.

Shri Venkatasubbalah: Will sinking

of filter-points come wunder lus
scheme”

Dr. P. S. Deshmukh: This scheme
relates to tube wells only.

Shri Panigrahl: Is this purely for
Andhra, or any other area in other
States are also included?

Dr. P. S. Deshmukh: All over India,

Shri Viswanatha Reddy: 1f I remem-
ber correctly, this is the same thing
as the exploratory tiube well pro-
gramme which was proposed nearly
about three years ago Out of the
850 tube wells proposed all over the
country, may I know how many wells
have been completed, and also
whether the report of the Geo'ogical
Survey of India has been taken inte
consideration in locating the wells?
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Dr. P. S, Deshmukh: That is the
main ground on which areas wre
selected. On the basis of the data of
the Geological Survey of India we
have completed so far 168 wells. It
is also on the basis of the data and
the experience gained that we hawve
brought down the number of wells
from 360 to 287. At one time we
thought that more holes should be
necessary. But, at present we are
working towards the target of 287
wells,

Bridges on National Highway

*723. Shrimati Mafida Ahmed: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that almost
all the bridges on the Numsaligarh-
Dimapur Road (NHW 39) from
Numaligarh to Barpathar are of timber
structures and require large sums for
their maintenance every year;

(b) if so, whether Government have
any proposal to make these bridges
permanent; and

(c¢) if not, the reasons thereof?

The Minister of State in the Minis-
try of Transport and Communications
{Shri Raj Bahadur): (a) Yes, 8Sir.
Many bridges are of timber structure.
The cost of maintenance of timber
bridges increases with' lapse of time.

(b) and (c). Yes, all timber bridges
would be gradually changed to per-
manent structures in due course. The
limited funds available at present are
being utilised on other more urgent
works such as missing links and miss-
ing bridges.

Agricultural Farms

*725. Pandit D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of Agricultural
Farms under the Government of India
with their location;

(b) the number of experimental
centres out of them;
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(c) whether these Farms are rum-
ning under loss; and

(d) if so, the amount of losses
during the last three years?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (d).
A list of agricultural farms with their
location is placed on the Table of the
Sabha. {See Appendix IV, annexure
No. 48.]

The nimber of experimental centres
is indicated therein. The working
results of the Suratgarh and the
Jammu farms are given below:—

Central Mechanised Farm, Jammu
1954-55 Loss of Rs. 4-31 lakhs
1955-56 Loss of Rs. 3:90 lakhs
1956-57 Loss of Rs. 3-89 lakhs.

Central Mechanised Farm, Suratgerh

1956-57 Profit of Rs. 46,000. These
figures are provisional.

The remaining agricultural farms
are research and experimental centres
and information regarding profit or
loss is not readily available.

Pandit D. N. Tiwary: May I know
whether any attempt is being made to
minimise the loss in the Kashmir area
farm, which is running at a heavy
loss?

Shri M. V. Krishnappa: Our idea is
not only to minimise the loss but, as
far as possible, to run them profitably.
In that attempt we have already suc-
ceeded in the case of the Suratgarh
farm. Regarding the other farm which
the hon. Member has mentioned, it is
an experimental farm. It is very
difficult to get profits from an experi-
mental farm.

Shri Viswanatha Reddy: May I know
whether any of these farms are under«
taking experiments on drought-
resistant crops, and if 8o, where they
are located?

Skt M. V. Krishnappa: Drought
resistant crops are being tried in the
Suratgarh farm, not in an officisl way,
but just as a triel. But the Bistes
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have got their own experimental
fsrms. In the Rayalaseema, I think,
near Bellary they have a farm where
they try drought resistant crops.

Shrimati Tarkeshwari Sinha: As one
af the purposes of these farms is also
to supply seeds to the farmers, may I
know whether the Government of
India has given direction to the State
‘Governments to open multi-purpose
seed farms and in that direction, may
I know whether it is a fact that the
‘Government of India has asked the
State Governments to take that land
compulsorily for these seed farms?

Shri M. V. Krishnappa: The seed
farms are a different programme. We
have a target and within three years,
all the States should reach that target.
‘While doing so, wherever land is not
easily available, wherever they cannot
procure it voluntarily, by acquisition
they have to procure the land.

Nagarjunasagar Project

*728. Shri B. 8, Murthy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
-estimates of the Andhra Pradesh for
grants for Nagarjunasagar have been
heavily cut down resulting in the pro-
gress of the works being retarded; and

(b) if so, whether the Centre would
reconsider the question?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) and (b).
No grants are being given to the
Andhra Pradesh Government for the
<execution of the Nagarjunasagar Pro-
ject. The Central Government is,
however, giving financial assistance to
that Government in the shape of
interest-bearing loans. During the
current year, against a minimum
demand of Rs. 8 crores, a sum of
Rs, 7'45 crores will be made available.

Shei B. 8. Murthy: May I know
‘whether the scheduled work is going
on gccording to the schedule and if
30, whether the Government of Andhra
ll!:: not come forward to increasé the

n)
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Shri 8, K. Patll: I think the work
is going on according to the schedule.
As the hon. Member referred to, the
Andhra Government did come and
they wanted a larger grant and I think
we have made a larger grant. I can
assure the hon. Member and this
House that no work will suffer because
the grants are not forthcoming.

Tungabhadra Project

»729, Shri T. Subramanyam: Will
the Minister of Irrigation and Power
be pleased to recfer to reply given to
Starred Question No. 60 on 12th
November, 1957, and state:

(a) whether the construction of the
Kamalapur electricity  generating
station at Hamp: under the Tunga-
bhadra Project has been completed;
and

(b) when this generating station
will go inte operation?

The Minister of Irrigation and Power
(Shri S. K. Patil): (a) The civil works
and the erection of machinery at the
Hamp: Power House have almost been
completed.

(b) The first unit was put on com-
mercial load on the 10th February,
1958. The second unit is scheduled to
be commissioned by the end of March,
1958.

Shri T. Subramanyam: When are
the other units at this generation
station likely to come into operation?

Shri 8. K. Patii: In the whole of the
project, two power-houses were plan-
ned, one on the right side at the foot
of the dam, called the dam power
house and the second at the end of the
power channel which is the Hampi
power house to which the hon. Mem-
ber has made reference. The second
will be commissioned now in March
as the answer says. Therefore, that
would complete the scheme.

Shrf Basappa: May I know the
quantity of electricity generated in
this station and also to what extent
the needs of Mysore and Andhra States

are met?
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Shri 8. K, Patil: The two power-
houses will have an installed capacity
of 36,000 k w. Each unit has 9000k.w.
This will be 18000 and the total capa-
city 1s 36,000 kw So far as the total
power potential of Mysore and Andhra
States are concerned, that 1s a larger
question and that 1s being attended to
by power stations in other places

Purchase of Railway Stores

*730. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) how many teams of officers
were sent abroad for the purchase of
stores by Railway administration dur-
ing the last three years;

(b) what 1is the amount of purchases
effected by each team, and

(c) whether any steel purchased
was found not up to specifications and
unusable by the Railway Board?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Two

(b) Rs 34 crores worth of Steel &
Iron and about Rs 85 lakhs worth of
timber respectively

{c) No

Shri Harish Chandra Mathur: May I
know what 1s the procedure followed
for effecting these purchases, whether
any global tenders are invited i the
first instance and then teams are sent
out to negotiate?

Shri Shahnawaz Khan: In this parti-
cular case, since the urgency was very
great, the team went, made direct
negotiations with the sellers and found
out what were most favourable rates
and then placed orders direct

..Shri Harish Chandra Mathar: May
I know how the team contacts parti-
cular firms without any previous in-
viting of tenders, whether they have
got certain firms in their mind? How
théy make the purchase, that 1s not
clear at all.
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The Minister of Raflways (Shri
Jagjivan Ram): It 1s quite clear. The
Raillway Mimstry has been making
purchases, mviting tenders through
local agents We knew what are the
firms which are interested, m different
parts of Europe and other countries,
and we had information in our Minis-
try Also we had roughly the price
rates of the purchases that were made
during the few months before the
mission was sent abroad The mission
wag sent with full powers to go there,
see 1f the prices were reasonable and
advantageous, take decision there and
finalise the transaction

Shri Harish Chandra Mathur: May I
know whether our Embassies outside
are taken into confidence and these
purchases are effected m consultation
with them or they have nothing to do
with them?

Shri Jagjivan Ram: I will not say
that they have nothing to do with
them The officers who went there
were 1n close touch with the Embassy
authorities there and as a matter of
fact, many of the details were obtained
through the Embassy offices them-
selves

Shri Feroze Gandhi: May I know
how much saving was cffected as a
result of this direct negotiation and
direct purchase as made last year?

Shri Jagjivan Ram: It 1s very diffi-
cult to compute the savings

Shri Feroze Gandhi: Against the
tenders which were received by the
DG,S &D?

Shri Jagjivan Ram: That would be
nuite a substantial saving I think it
will be somethmg like Rs 7 or 8
crorea,

Shri B. S. Murthy: May 1 know the
countries from which timber has been
purchased and how the prices compare
with the Indian prices?

Shri Shahnawaz Khan: Prices com-
pare very favourably. Timber sleepers.
have been purchased from Burms.
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Shri Dasappa: May I know how the
requirements of the Railways are of
an urgent character? The question is,
why they were not anticipated well in
advance and the normal procedure
adopted to secure them?

Shri Jagjivan Ram: I will not say
that the mission was sent only because
there was urgency. We have found
that by the normal procedure of
inviting tenders through the local
agents of the different manufacturing
firms we were paying higher prices and
the goods were also not available in
the requisite quantity.

Shri Harish Chandra Mathur: May I
know whether, in the light of the
experience gained in this deal, the
Railway administration proposes to
change the procedure to this lhne of
action 1n the future?

Shri Jagjivan Ram: I will not say
that there will be any universal appli-
cation of the system. Wherever we
find it necessary, we will adopt this
procedure.

T. B. Cases among P. & T. Employees

+
f Shri Daljit Singh:
\ Shri Padam Dev:

Will the Minister of Transport and
Communications be pleased to state
what steps arc being taken to check
the spread of T.B. cases among the
Post and Telegraph employees?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The staff and the
members of their families are bemg
encouraged to take B.C.G. vaccination
and in addition to the ordinary facili-
ties for treatment of T B. cases avail-
able to Central Government employees
a number of beds in various T.B.
Sanatoria have been specially reserved
for P. & T. employees and their
families.
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Remodelling of Station Yards

*734. Shri M. L. Dwivedi: Will the-
Minister of Railways be pleased to-
state:

(a) the progress made 1n connection:
with the remodelling of the station
yard at Jaipur and remodelling of
goods marshalling yard at Palanpur
Railway stations;

(b) the expenditure incurred so-
far;

(c) the probable date of completion:
of the work; and

(d) whether these constructions are-
in pursuance of the policy enunciated
in his speech made on the Demands for
Grants on the 19th July, 19872
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The Deputy Minister of Rallways

(Shrt Shahnawaz Khan): (a) (i)

Jaipur yard—Progress 20 per cent.

(ii) Palanpur yard—Additional laud
being acquired.

(b) (i) Jampur yard—About Rs. 3
lakhs.

(ii) Palanpur yard—About Rs. 2
lakhs.

(c) Probable date of completion for
both the works; March 1960.

{d) Yes, Sir.
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Periyar and Kundah Power Projects

*935. Shri S. V. Ramdgswami: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether there is likely to be
delay in the completion of Periyar
and Kundah Power Projects;

(b) if so, the reasons therefor; and

(c) the steps being taken to keep
to the schedule?

The Minister of Irrigation and Power
(Shri S. K. Patil): (a) to (¢). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 49.]

Shri S. V. Ramaswami: Owing to
frequent power cuts, has it been
impressed upon this Government that
it is very necessary to give this top
priority to prevent a break-down of
power supply in Madras State?

Shri S. K. Patil: It does not require
any impressing on the State Govern-
ment. They are more concerned than
even we are.

Shri Nanjappa: In view of the fact
that the Canadian Government is
rendering all help to complete the
Kundah project in the scheduled time,
is it possible to complete the scheme
before the scheduled time?

Shri 8. K. Patil: If it is completed
before the scheduled time, we shall
be happy, but the scheduled time is
1960-61.

Shri R. Ramanathan Chettiar: May
I know whether these two schemes
have been included in the core of the
Plan.

Shri 8. K. Patil: I think they are. I
do not know about the core so far as
these are concerned, but so far as the
Kundah project is concerned, we arse
getting foreign aid, and therefore, no
question of foreign exchange arises.

Shri Balakrishnan: May I know
whether it is a fact that the Canadian
Government has given further assis-
tance of materials and machinery to
complete the Kundah project?
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Shri 8. K. Patil: I said the same
thing. The entire foreign exchange is
coming from outside. Therefore, there
is no difficulty about completing it.

Fastern Railway Press

*736. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 728 on the 3rd
December, 1957 and state:

(a) what action has been taken
against three employees of Eastern
Railway Press as a result of depart-
mental enquiry; and

(b) whether there has been a total
assessment of the losses incurred?

The Deputy Minister of Railways
(Shri Shahnawaz Xhan): (a) One
employee has been removed from ser-
vice on 25-1-1958: another punished
with stoppage of increment for 2 years
without cumulative effect and a show
cause notice for removal from service
has been served on the third.

(b) No loss has been sustained in
connection with the cases against these
employees,

Shrimati Renu Chakravartty: May I
know what actually were the charges
that were, substantiated against these
people, if it was not only the ques-
tion of losses.

Shri Shahnawaz Khan: The charges
were mainly presentation of a bogus
certificate for enrolment.

Shrireati Renu Chakravartty: May I
know who were the people responsible
for actually putting these people into
service in spite of false certificates,
and whether it is a general rule not
to take people through employment
exchanges, but through direct recruit-
ment?

Shri Shahnawaz Khan: On the rail-
ways we do recruit people - directly,
although we notify the date of employ-
ment to the employment exchange.
We do recruit persons directly on the
railways.
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Shrimat! Renu Chakravartty: In the
Eastern Railway Press, have any
people been taken through the employ-
ment exchange and the officers through
any sort of service commission, or is it
that they have all been recruited
directly?

Shrl Shahnawas Khan: Officers are
almost always taken through the
Union Public Service Commission and
Railway Service Commission. The
Class IV employees are recruited
directly.

Aroor Bridge in Kerala

+
oqgy, [ Shri Punnoose:
"\ 8hrl Narayanankutty

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
construction of the Aroor Bridge on
National Highway No. 47 in the Kerala
State has been suspended for the time
being; and

(b) it so, the reasons for this sus-
pension?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir. The
work has been practically suspended
for the last four weeks

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 50.]

Shrl Punnoose: Are Government
aware of the fact that this is a road
with very heavy trafic and that the
National Highway will not be serving
its purpose if this is held up?

Shri Raj Bahadur: We are not only
very well aware, but we took effec-
tive steps to have the bridge construc-
ted in as small a périod of time as
possible. We have sanctioned a pro-
ject estimated at Rs 27,23,000. Fifty-
twa per cent of the work and more
has been done, but on account of
labour troubles, it has not been possible
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for the contractors to carry on with
the work. First there was a go-slow,
then a strike, and again some settle-
ment and again go-slow and finally
the contractors broke down.

" Shrl Punnoose: What is the stage at
which it is down? Is it dismissed, or
is Government doing something to
look into the matter?

Shri Raj Bahadur: As I said, for a
considerable period of time there wa3
go-slow, then a strike came. After the
intervention of the administrative
officer, that was called off, but even
then the go-slow did not cease, and it
seems from the circumstances that
have been revealed to us that the con-
tractors simply failed financially
because of the go-slow movement of
the labour, and they are unable to
carry on the contract. Anyhow, the
representatives of the contractors have
been called for a discussion, and we
shall be able to come to some sort of
decision in this regard to expedite the
construction of the bridge as soon as
possible

Shri Punnoose: Have Government
examined the reason for these labour
disputes, whether the fault has been
on the part of the workers or on the
part of the contractor?

Shri Raj Bahadur: I think the orga-
nisers of the labour union, which for-
tunately or unfortunately belongs to
the hon. Member’s party, viz.,, the
Communist Party, will be better able
to give that answer.

Shri Punnoose: That is why I asked
whether Government have made sure
that that contractor is not misbehaving
as he generally does.

Mr. Speaker: Are we utilising this
for a labour dispute?

Shri Punnoose: Well, he started it
Mr. Speaker: That is all right. Who-

ever might have started, I will cut it
short now.
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Influensa

+
o738 8hri Mohan Swarup:
{sm Rameshwar Tantia:

Will the Minister of Health be
pleased to state:

(a) how many cases of Flu were
reported i1n the last quarter of 1937
in India; and

(b) how many of those proved
fatal?

The Minister of Health (Shri Kar-
markar): (a) and (b) 81,246 cases of
mnfluenza with 56 deaths were reported
in India during the quarter ending
31st December, 1957,
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WRITTEN ANSWERS TO
QUESTIONS

Water Rates in States

*704. Shri Rameshwar Tantla: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Government of
India have received complaints that
water rates charged by State authori-
ties are uneconomic to the cultivator;
and
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(b) whether it is a fact that the
high rates of water have resulted in
the non-utilization of available water
resources?

The Minister of Irrigation and Power
(Shri 8. K. Patil): (a) and (b). No,

Sir.
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Inauguration of Electric Train Servics
at Howrah

Shri H. N. Mukerjoe:
*e. {sm M. Elias:

Will the Minister of Rallways be
pleased to state:

(a) whether it 1s a fact that on the
14th December, 1957, when electrifica-
tion was inaugurated in Kastern Rail-
way, Howrah Station was closed to
traffic for several hours;



3540  Written Answers

(b) the number of trains affected by
the closure and the details of the
delay in their arrival or departure in
each case, and

(c¢) whether advance publicity was
widely given 1n regard to such
closure?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No, but
with a view to preventing unauthorised
persons infiltrating on to the platform
where the Inaugural Special train was
berthed certain platforms at Howrah
Station were closed during a specified
period

(b) There was a certain amount of
dislocation in the running of trams on
the day 1n question mamly due to
public mterference to train operation
and an accident on the Inaugural
Special train The details are indicat-
ed 1n the statement laid on the Table
of the Lok Sabha [See Appendix IV
annexure No 51 ]

(c) Yes, 1in respect of the position as
indicated 1n reply to part (a) above
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Babool Bark

*713. Shri Heda: Will the Minister
of Food and Agriculture be pleased
to state

(a) whether Government are aware
that the babool bark (acacia arabica)
1s being exported for medical purposes
on extensive scales, and

(b) 1f so, measures taken to grow it
extensively?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
and (b) A statement 1s laid on the
Tible of the Lok Sabha [See Ap-
pendix IV annexure No 52 ]

Training of T B. Workers

718, fShri A K, G?palan-
\ Shri Kodiyan

Will the Minister of Health be
pleased to state

(a) whether Government has pre-
pared plans for the training of doctors,
X-ray and laboratory technicians and
home wisitors to run the TB clinics;
and

(b) 1f so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) and (b) A statement
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oontaining the required information
is placed on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 53].

Slums in Delhi

*718. Shri Vajpayee: Will the Min-
ister of Health be pleased to state:

(a) whether the Report of the Sur-
vey conducted by the Bharat Sewak
Samaj of slums in Delhi and New
Delhi has since been received; and

(b) if so, whether a copy of the re-
port will be laid on the Table?

The Minister of Health (Shri Kar-
markar): (a) No, Sir.

(b) The matter will be considered
when the report is received.

“Vegetarian Eggs”

“320. Shrimati Ila Palchoudhuri:
Will the Minister of Food and Agri-
culture be pleased to state the steps
taken or proposed to be taken to
popularise taking of ‘vegetarian eggs’
among the vegetarian population of
the country?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): The
expression “Vegetarian eggs” has no
scientific connotation. Infertile eggs,
which have no life in them, are known
as table eggs in other countries and
may possibiy be described 1n popular
language as ‘Vegetarian eggs.’ The
production of these eggs does nol
necessitate the presence of a cock
with the hens, Full facts about vege-
tarian eggs have already been given
publicity through the press. It 1s
proposed to continue such publicity
through the press, the All India Radio
and the issue of pamphlets.

Foodgrain Import from US.A.

*722, Shri Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether it is a fact that about
%0 ‘per cent of American grain pur-
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chased by the Government of India
last year was supplied by a firm in
the US.A,; and

(b) if so, what is 1ts financial stand-
ing and whether it deals in grain?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
As our records show, during 1857,
foodgrains have been purchased in
US.A. by the India Supply Misgion
from as many as 16 firms and the
maximum purchase from one firm is
about 26 per cent of the total pur-
chases.

(b) No information regarding the
standing of the different firms is
available here, as the detailed records
are with the India Supply Mission.

Electrification of Rayagada Rallway
Station

*724, Shri Sanganna: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No 536 on 31st May, 1057
in respect of the electnification of the
Rayagada Railway Station and state:

(a) the progress in the matter; and

(b) whether it is a fact that the
delay 1s due fo the disagreement bet-
ween the Government of Orissa and
the Centre in respect of tariff rate?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
Rayagada station has been energised
on 12-1-1958.

(b) No, Sir
Reserve Forests in Tripura

»726. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t 1s a fact that many
reclaimed plots of land, either taken
for settlement or reclaimed in expec-
tation of scttlement, are lying witi.m
areas demarcated as reserve forests
in Tripura; and

(b) if so, whether such lands are
proposed o be excluded from . 4he
reserve forests? -
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The Deputy Minister of Food and
my (Shri A, M. Thomss): (a)
("X

(b) Settléd lands lying within the
boundary of Reserved Forests are
slready excluded from such forests.

Training of Clvil Pilots

*7%1. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
catiens be pleased to state:

(a) whether it is a fact that a com-
mittee on Civil Pilots for training has
submitted its report;

(b) if so, the main features of the
report;

(c) whether Government have
accepted the recommendations; and

(d) if so, to what extent?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). Yes
Sir, the report of the Committee has
been received and is being examined.
Copies of the report have been plac-
ed in the Library of the Parliament

Development of Taticorin Harbour

*782. Shri Tangamani: Will the
Minister of Transport and Communica-
tiens be pleased to state:

(a) whether the development of
Tuticorin harbour originally linked
with Sethusamudram Project is being
pursued separately;

(b) if so, the amount allotted dur-
ing the Second Plan;

(c) the amount allotted for the cur-
rent yeer; and

(d) the work actually carried out
up-to-date?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir;

{b) Provision has been made in the
Second Plan for investigations con-
ascted with the development of Tuti-
corin Port;
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(c) The development of minor ports
18 primarily the responsibility of State
Governments and no provision has
been made by the Government of
Madras for the development of Tuti-
corin Port during the current year.

(d) Experimental borings to deter-
mine the layout of the Port are under
way. The results of first 15 bor-
ings are awaited.

Rajasthan Canal

*733. Shri M. D. Mathur: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Starred Question No. 1547 on the 6th
September, 1857 and state:

(a) whether the Board for the cons-
truction and supervision of the Rajas-
than Canal has since been constituted;

(b) 1t so, the names of the members;
and

(¢) if not, the reasons for the
delay”

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) No, Sir.

(b) Does not arise

(c¢) As there are certaln features
about this project which distinguish it
from other wrrigation projects, it was
felt that the agency of the Control
Board would not be suitable and that
a special set-up was necessary to
handle not only construction problems
but also problems connected with
colonisation and allied matters. The
question has recently been discussed
with the Rajasthan Government whose
concurrence is awaited.

Cinchona Plantations and Quinine

+789. Dr. Ram Subhag Singh: Will
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 89 on the 12th Feb-
ruary, 1938 and state:

(a) whether it is a fact that cine
chona plantations and quinine-pro-
ducing units are facing a slump;

(b) if 50, the causes thereof; and
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(¢) the steps being taken by Gov-
ernment to save the industry?

The Minister of Health (Shri Kar-
markar): (s) Yes.

(b) (1) Mainly due to decrease in
the incidence of Malana
owing to intensive malaria
control measures.

(2) Competition faced by quinine
from modern synthetic anti-
malarial drugs.

(¢) The steps taken by Government
are as follows:

(1) Total ban on the imports of
foreign quinine.

(2) Restriction on the import of
synthetic antil-malarials.

(3) Investigation of possible uses
of Quinine otherwise than as
an anti-malarial.

Khandwa-Hingoli Link

e149, {8hri T. B. Vittal Rao:
\ Shri Heda:

Will the Minister of Rallways be
pleased to state:

(a) the progress made up-to-date in
regard to construction of Khandwa-
Hingoli rall link;

(b) when it is expected to be com-
pleted and opened to trafiic; and

(c) the total amount spent on this
so far?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) The
overall progress of work is 48 per
cent.

(b) In 1960-61 provided girders and
permanent way materials gre received
in time.

{e) Rs. 45083 lakhs upto December,
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Power Supply to West Pakistan

Shrimati Tia Palchondhuri:
™ Shri Ajit Singh Sarhadi:
Y Shri V. C. bhukia:
Shri Raghunath Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
agreement for supply of electric
power to West Pakistan from Punjab
expired on 30th October, 1057;

(b) if so, whether power supply to
West Pakistan has since been stop-
ped; and

(c) if not, what further arrange-
ments have since been made in this
connection?

The Minister of Irigation and
Power (Shri 8. K, Patil): (a) to (c).
The agreement {for the supply of
power from the Punjab to West
Pakistan expired en the 81st October,
1857. It was then renewed for a
period of six months for a supply of
4,000 kw. Later, it was agreed that
power to the extent of only 1,500 kw.
would be supplied to West Pakistan
during the period from 1st Novem-
ber, 1857 to 31st March, 1988.

At a mecting of representatives of
the Government of the Punjab (India)
and of West Pakistan on the 18th and
19th January, 1958, the Pakistan
representatives stated that they had
made their own arrangements now
for the supply of electricity and would
not need supply of power from India
after 31st January, 1958. It was
agreed, therefore, to discontinue sup~
ply by 31st January, 1958. This
agreement was confirmed by the West
Pakistan Government. Accordingly,
the supply of power to West Pakistan
was discontinued with effect from the
1st February, 1858.

Calcutta Port

*74%. Shri Raghunath Singh: Wil
the Minister of Transport and
munications be pleased to state whe-
ther it is a fact that the orde of
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rupees two crores for the supply of
modern eguipment for Calcutta Port
has been placed with foreign coun-
tries?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The value of the
equipment for which the Commussion-
ers for the Port of Calcutta have
placed orders abroad is Rs 3820
lakhs,

Hindi Telegrams

748, S Shri 8. V. Ramns?vnmi:
7\ Shri K. B. Maivia:

Will the Minister of Transport and
Communications be pleased to state

(&) what 1s the percentage of tele-
graphic traffic an Hinda at present to
the total tclegraphic traffic,

(b) whether arrangemenis have
been made for the transmssion of
telegrams in Hindi in all the principal
telegraph offices in the country;

(c) whether separate staff has been
posted for this purpose, and

(d) 1f so, what 15 the
penditure ¢n this account?

extra ex-

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) About 02
per cent

(b) Yes, except in Assam, Andhra,
Kerala, Madras, and Orissa States

(c) Specially tramned staff is pro-
vided for handiing Hind: Telegrams
at all stages

(d) No extra expenditure 1is incur-
red except thai in tramning the offi-
cinis.

Report of the Chaudhuri Committee

*744. Shri Tangamani: Will the
Mimster of Transport and Communi-
cations be pleased to state

(a) whether Government will pub-
lish the Report of the Officer on
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Special Duty regarding the pay scales
and allowances of labourers in major
ports;

(b) whether the members of the
Madras Dock Labour Board were
supplied with copies of the Report;
and

(c) 1if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The Report
will be published after decisions have
been taken on the recommendations
contained therein

(b) Copies of the Report have been
fuinished to the Madras Dock Labour
Board

(c¢) Does not arise

Bombay-Ahmedabad Janata
Express Accident

Shri Vajpayee:
"85, Shri Assar.
| Shri Raghunath Singh
LPandlt K. C. Sharma:

Will the Minister of Rallways be
pleased to state

(a) whether 1t 1s a fact that the
Bombay-Ahmedabad Janata Express
met with an accident near Baroda
Station on the 6th February, 1958,
and

(b) 1f su, whether an inqury has
been made into the causes of the
accident?

The Deputy Mmister of Railways
(Shri Shabnawaz Khan): (a) At about
0322 hours on 6-2-1558, while No 7
Dn Bombay-Ahmedabad Janata Ex-
press was entering the Down main
line of Baroda Station of the Western
Railway, 1ts engine side-colhded with
another engine standing on the cross-
over pomnts, connecting the Down
main line with the Down loop line.
As a resuit, the engine and the next
three coaches of the Janata Express
derailed
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(b) Yes, an enquiry into the acci-
dent was held by a Committee of
Divisional Officers of the Railway.

United Seafarers Federation

*746. Shri H. N. Mukerjee: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether Government have
received any complaints from the
United Seafarers Federation, Bombay
that its workers are denied entry into
the shipping office at Bombay and its
precincts; and

(b) if so, what action has been
taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) It has not been possible for
Government to permit such entry at
the time of signing on or paying off
crews to persons styling themselves
ag members or office-bearers of the
“United Seafarers Federation”, as this
is not a recognised Union. There is
however no ban on entry into the
Shipping Office at any other time for
bona fide business.

Team of Railway Technical
Officers

749, Sardar Igbal Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question Ne. 1538 on the 6th Septem-
ber, 1957 and state:

(a) whether the recommendations
of the Team of Technical Officers who
visited Washington and studied the
functioning of the Railway system in
certain other foreign countries, have
been considered; and

(b) if so, the action taken thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The notes prepared by the team of
Technical Officers who visited
Washington on some of the interest-
ing features of Railway operation or
development schemes have been cir-
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culated to all the Railway Administra-
tions for the information and guid-
ance of Technical Officers working on
Railways. No other action is called
for on these ‘notes at this stage.
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Teak Plantation in Andhra

*749. Shri B. S. Murthy: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 194 on the 17th
February, 1958 and state the technical
and financial assistance given to
Andhra Pradesh to increase the teak
plantation?

The Deputy Minister of Food and
Agricultuvre (Shri A. M. Thomas): No
specific technical assistance has been
asked for by the Andnra State in the
matter. As regard financial assis-
tance, during thefirst two years of
the Second Five Year Plan a sum of
Rs. 27,300 was sanctioned as loan for
a scheme of artificial regeneration in
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timber forests in Andhra Pradesh.
This scheme would include teak plan-
tation work.

Chemical Fertilisers

750. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any likelihood
of getting chemical fertihizers from
the United States of America;

(b) it co, what quantity of this
material is likely to be received; and

(c) the cost thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
to (c). No contract for the import of
fertilizers from U,S.A. has been pla-
ced against the purchases already made
for 1958-89 on straight payment basis.
Possibilities of import under the aid
programme are, however, being
explored. It is too early to say what
quantities will be conung under the
ald programme, if at-all.

Soil Survey of India

*51. Shri Raghunath Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Dr. C,
B. Kellogg visited India in connection
with the so1l survey of India; and

(b) it so, whether he has submitted
any report?

The Deputy Minister of Food and
Agriculture (Shri A, M, Thomas): (a)
Yes, Sir; he remained in the country
from 3-1-1858 to 8-2-1958.

(b) He has submitted an advance

copy of his report which is under
examination.

Railway Bridge over Ganges

Shri Vajpayee:
*352. ) Shri Raghunath Singh:
| Shri Jagdish Awasthi:
Will the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that the
Track over the Railway bridge on the
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Ganges at Kanpur depressed while
the 466 Down Farukhabad-Lucknow
Passenger was passing over it on the
1st February, 1958;

(b) if 30, the reasons for the same;
and

(c) the steps taken in the matter?

The Deputy Minister of Raliways
(Shri Shahnawas Khan): (a) Yes,
Sir.

(b) While carrying out cleaning and
oiling of bearings of one of the spans
of the Ganga Bridge, a timber pack-
ing was mnserted under girder to per-
mt Tramn No. 466 Down Farukhabad-
Lucknow Passenger to pass at a very
slow speed. This was done {o prevent
undue detention to this tram. As this
tunber gave way, there wag a depres-
sion of a few inches in the Track.

(c) A Dastrict Officers Joint Enquiry
has been ordered

Fire In Calcutta-Bombay Mall

*753, Shrimati Xla Palchoudhuri:
Will the Minister of Railways be
pleased to state

(a) whether the attention of the
Government of India hag been drawn
to the news appearing in “The States-
man” of the 21st February, 1958 that
13 persons—seven women and six
children were injured as a result of
fire 1n a second class compartment on
the Calcutta-Bombay Mai] passing bet-
ween Godwara and Salichawka Road
Stations on the 20th February, 1858;

(b) 1f so, the cause of the fire and
the other details of the incident;

{c) the latest condition of the in-
jured; and

(d) the steps taken or proposed to
be taken to prevent a recurrence of
such incidents?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) to (d).
A Statement 1s laid on the Table of
the Lok Sabha. [See Appendix IV,
annexure No, 58.)
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“GM.F.” Campaign in Rajasthan

898. Shri Damani: Will the Minister
Food and Agriculture be pleased

of
to stale:

1t was fully spent;

(b) the amount allotted during the
financial year 1957-58 to Rajasthan;

(c) how far it has been helpful in
increasing the food production in the
State of Rajasthan; and

(d) what fresh acreage of land has
been brought under -cultivation, if
any?

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas): (a)
An amount of Rs 10954 lakhs was
allotted to Rajasthan including Ajmer
for Grow More Food Campaign. Re-
ports received so far show that a sum
of Rs. 49'65 lakhs was spent during
1956-57 against the amount sanction-
ed. Complete reports of expenditure
are still awaited

(b) An amount of Rs, 142'81 lakhs
has been sanctioned so far

(¢) There was an additional produc-
tion of 14,522 tons of food grains dur-
ing 1956-57 For the year 1957-38 the
target of additional production is 60,041
tons.
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{(d) No scheme or proposal was sub-
mitted to the Government of India by
the Government of Rajasthan for
reclamation of fresh land.

Warehouses

899, Shri Damani: Will the Minis-
ter of Food and Agricultare be pleased
to refer to the reply given to Starred
Question No. 787 of the 12th August,
1957 and lay on the Table a statement
showing:

(a) the list of places where ware-
houses will be constructed during
1958-59;

(b) the capacities and rental to be
charged from the parties;

(c) whether the Government of
India have worked out a probable
estimate on the working of the Ware-
houses scheme; and

(d) if so, the nature thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Final selection has not yet been made
but it has been tentatively decided by
the Central Warehousing Corporation
to have the warehouses at 32 centres
during 1958-59 noted in the list placed
on the Table of Lok Sabha. [See
Appendix IV, annexure No. 5§7.]

(b) The capacity of each warehouse
would initially be 5,000 tons which
will be increased subsequently depend-
ing upon custom.

The rental will be about 8 n.p. per
bag per month. This is, however,
subject to adjustment according to
value of the commodity. This does
not include charges for insurance and
disinfestation ete.

(c) and (d). The annual estimated
expenditure as worked out by the
Central Warehousing Corporation for
running a warehouse of 5,000 tons has
been placed tentatively at Rs. 65,000,
This includes cost of establishment,
rent, insurance, equipment, disinfesta-
tion, etc.
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N.E.S. Blocks in Punjab

806. Shri Ram Krishan: Will the
Minister of Community Development
be pleased to state the total number
of National Extension Service Blocks
to be opened during 1958-39 in the
State of Punjab?

The Minister of Community Deve-
lopment (Shri 8, K. Dey): In accord-
ance with the rephased programme
which has been drawn up on the basis
of the recommendations of the study
team for C.D. and N.E.S, appointed by
Committee on Plan Projects seven
blocks are allotable to Punjab State
during 1958-59.

All India Transport Users’
Conference

901. SBhri Hem Raj: Will the Minjs-
ter of Transport sand Communications
be pleased to state*

(a) the main recommendations made
by the Al India Transport Users’
Conference held at Patna recently;
and

(b) the action taken on them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) and (b). A
statement giving the information re-
quired is placed on the Table of Lok
Sabha. [See Appendix IV, annexure
No. 581

Southern Rallway Divisions

902. Shri Tangamanmi: Will the
Minister of Rallways be pleased to
lay a statement about the working of
the 8 divisions in the Southern Rail-
way since their inception, additional
expenditure involved by way of tem-
porary buildings, office buildings and
the effect of divisionalisation on the
staff in tne office as well as on the
lines?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): Divisional
system of working on the Southern
Rallway was introduced in stages, and
the dates on which the various
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Divisions started working are given
below:—

Name of Division Date from which

started func-
tioning.

(1) Bezwada 16-5-1958
(2) Madura 16-5-1986
(8) Trichinopoly 1-6-1956
(4) Olavakkot 24-8-1956
(5) Madras 81-8-1956
(6) Guntakal 10-10-1938
(7) Mysnre 31-10-1958
(8) Hubli 81-10-1956

The divisional system of working
_nsures co-ordination between the
various departments at the level at
which the work is conducted, parti-
cularly of large Railways, and has
contributed {o greater efficiency in the
operation of the Railway.

The following expenditure has been
mneurred:—
(i) Temporary buildings—Rs. 56
lakhs.

(ii) Office buildings—Rs. 45 lakhs.

The exesct information requireq in
connection with the staff is not clear
It may be stated that as a result of
divisionalisation, there has been an
increase in the strength of gazetted
staff by two and a decrease in the non-
gazetted staff by 201

Al] staft matters which were dealt
with at the Headquarters' level, would
now be dealt with in the Divisions,
resulting in their speedy settlement

Railway Passenger Amenities

903. Shri Onkar Lal: Will the Mims-
ter of Rallways be pleased to state:

(a) whether Government are aware
of the fact that there are no sheds on
the platforms at XKotah Junction on
the Western Railway; and

(b) it so, whether Government pro-
pose to provide sheds on this station?

The Deputy Minister of Rallways
'‘Shri Shahnawas Khan): (a) and (b).
Jut of the three platforms at Kotah,
one platform viz. Down platform is
partly provided with a cover, the
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covered area being 200° X 3%'. It was
proposed to provide covering over
the Up main and branch line platforms
m 1958-50 but the same has to be
deferred pn account of paucity of
funds and non-availability of steel
which is in short supply.

Post and Telegraph Offices

904. Shri Onkar Lal: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of Post Offices (all
categories), Telegraph Offices, and
Public Call Offices proposed to be
opened in Rajasthan district-wise
during Second Five Year Plan; and

(b) the number of such offices
opened during the first two years of
the Second Plan period?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV
annexure No. 59.]

Development of Madras Port

905. Shri Tangamani: Will the Minis-
ter of Transport and Communications
be pleased to lay a statement on the
Table showing:

(a) the revised allotment for the
development of the Madras Harbour
during the Second Plan;

(b) the progress so far made;

(c) the monetary contribution by
the Central Government;

(d) contribution by the Madras
Port Trust,

(e) the expected Foreign aid and
prospects; and

(£) berthing capacity after comple-
tion?

The Minister of State in the Minds-
try of Transport and Communications
(Shri Raj Bahadur): (a) Rs. 916323
lakhs,
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(b) A statement is placed on the
Table of the Lok Sabha, [See Ap-
pendix IV, annexure No. 80.].

(d) Rs. 8'81 crores.

(e) An application for a loan of
Rs. 8:56 crores has been made to the
World Bank. The amount and terms
of the loan are being negotiated by
representatives of the Government of
India and the Madras Port Trust who
are now in Washington. ‘The out-
come is awaited.

(f) Berthing capacity after comple-
tion

Quay berths .. 17
Mooring berths .. 3
Non-dangerous petro-
leum berths .. 3
Dangerous petro-
leum berths 1
24

Telephone Facilities in N.E.S, Blocks

906. Shri Onkar Lal: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) whether there i1s a proposal for
establishing te'ephcne facihities at all
the N.E S. Blocks; and

(b) 1f so, when the work will start?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
There is no such proposal. Tele-
phone facility at a NNES. Block is
provided only when the proposal is
found necessary and financially remu-
nerative

Railway Tracks

907. Shri Kalika Singh: Will the
Minister of Railways be pleased to
tate:

(a) how old are the rail tracks bet-
wegn Shahpani Junction ard Ballia
Stastions and Allahabad and Bhatni
Stitions on the North Bastern Railway
seetion;

7 MARCH 1088

Wﬂtk"l—i’ Amwm 3574

(b) whether replacement of the old
ral] tracks is overdue according to
the standard of life of rail tracks
fixed by Rastway Board;

(c) whether Railway authorities are
considering replacement of the rail
tracks or iines in different parts of the
aforesaid area in the near future;

(d) if so, when; and

(e) whether the Railway authorities
over made any proposal or investi-
gation to provide multiple broad
fauge and metre gauge rail track bet-
ween Shahganj on Maw Junction and
Varanasi?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (e).
A statement is placed on the Table
of the Lok Sabha [See Appendix
1V, annexure No, 61]

Postal facilities In villages of Kotah
District

908 Shri Onkar Lal: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) whether 1t 1s a fact that in
Kotah dist-ict there are villages
where delivery of postal articles, let-
ters etc 1z made once a week or
twice;

(b) 1if so, the names of the villages;

(c) whether Government have any
scheme for increasing postal facilities
at such places; and

(d) 1if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes. Once
a weck in 1383 villages.

(b) A statement giving the imnforma-
tion 1s placed on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 62.1.

(¢) and (d) Yes, by opening about
34 more Post Offices during the next
three yemrs.
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Quarters for Posts and Telegraphs

Staff

910. Shri Pangarkar: Wil} the Minis-
ter of Transport and Communications
be pleased to state the total number
of quarters constructed during the
First Five Year Plan and the first vear
of the Second Five Year Plan for the
Posts and Telegraphs employees in
the Marathwada region of Bombay?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): One new quar-
ter, Type II(a) was constructed and
another reconstructed, during the 1st
year of Second Plan (Sites at two
stations for quarters are being ac-
quired and at 12 other stations De-
partmental sites are avamilable for
quarters).

: N° ‘lulrters ‘have been constructed
ting the Eirst Five Year Plan,
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Public Call Offices

911. Shri Pangarkar: Will the
Minister of Transport and Communi-
cations be pleased to state the places
where Public Call Offices are propos-
ed to be provided during 1858-59 in
the Marathwada region of Bombay?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): *Public Call
Offices propnsed to be opened during
1958-59.

1, Ajanta
2. Bhokardan
3. Gangapur
4. Sillod.

*Subject o availability
Co-operative Sugar Factories

12 J Shri Pangarkar:
"\ Shri Daljit Singh:
Will the Minister of Food and Agrl-
culture be pleased to state:

(a) the number of co-operative
sugar factories proposed to be started
during the Second Five Year Plan’
and

(b) their location?

The Deputiy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) 35. A statement showing the
state-wise distribution of proposed
factories is placed on the Table of the
Lok Sabha. [See Appendix IV.
annexure No. 63.]

(b) A statement showing location
of 23 factories licensed so far is
placed on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 84.]

Rural Credit Schemes in States

913. Shri Bhagavati: Will the Minis-
ter of Food and Agriculture be pleas-
cd to state:

(a) the amount allotted to different
States under Rural Credit Scheme -
from the Reserve Bank of India or
otherwise to be distributed through
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the Co-operative Bocieties in 1956-57
ang 1857-38, State-wise;

(b) the amount actually given to
each State separately, and

(c) the amount given to different
States as short, medium or long term
loan for the same years?

The Deputy Minister of Food and
Agticulture (Shri A M Thomas):
(a) The target for short-term co-
operative credit 1n  1957-88 was
Rs 80 crores for the country as a
whole There was no ‘allotment’ to
different States For 1956-57, no
such target was formulated

As regaids financial accommoda-
tion from the Reserve Bank to co-
operative banks, the relevant parti-
culars aie given tn Tables I to VII
enclosed ([See Appcndix IV, annex-
ure No 65]

(b) The amount drawn by the
State co-cperative banks in respect
of accommodation from the Reserve
Bank has been furmished 1n  the
tables refcrred to under (a)

(c) The tables under (a) provide
the information  These loans are
given through the Statc Co-operative
Banks and not through Stale Gov-
ernments even though, in many
cases, especially in States where the
co-operative movement 1s relatively
weak, the State Governments stand
guarantee for the loans However,
the Reserve Bank lends to State
Governments from its National Agri-
cyltural Credit (Long-term Opera-
tions) Fund for contribution to the
shere capital of co-operative credit
mistitutions Tabla whigh gives the
particulars of such loans during the
quarter October—December, 18587, 1s

enclosed [See Appendix IV annex-
ure No 66]
Fair Price Shops in Himachal

Pradesh

914 Shn Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state

{a) the number of fair price shops
1t present :n Himachal Pradesh, and
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{b) the rates at which food-grains
are bemng sold?

The Deputy Minister of Food and
Agricuiture (Shri A M Thomas):
(a) 50

(b) The prices range from Rs, 15-85
np to Rs 3119 np per maund

Potatoes

915 Shrl V P Nayar: Will the
Mmister of Food and Agriculture be
pleased to state

(a) whether 1t 1s a fact that the
final crop estimates for potatoes for
1956-57 declined by 8 5% 1n yield over
the revised estimates for the year,
and

(b) if so, the reason thereof”

The Deputy Minister of Food and
Agriculture (Shm A M Thomas): (a)
Yes

(b )The decline 1n the overall pro-
duction of the crop 1s due to adverse
seasonal conditions, such as untimely
ramns and hailstoims during the
growing pernlod of the crop Signi-
ficant decline 1n piroduction has taken
place 1n Assam, Utta1 Pradesh and
West Bengal

Production of Vanaspati

916, Shn V P Nayar. Will the
Minister of Food and Agriculture be
pleased to state

(a) the total production of Vanas-
pati in the year 1956-57, and

(b) the total quantitv of Vitaming
used 1n the vear in Vanaspati manu-
facture (in international units)?

The Deputy Minister of Food and
Agriculture (Shri A M Thomas): (a)
2,63,822 tons

(b) 8380 lakh mega International
Units

Animal Husbandry

917 Shri V P Nayar: Will the
Minister of Food and Agriculture be
pleased to lay on the Table a siate.
ment showing the financial aid given



3579 Wriiten Answers

in the First Plan and the first year of
the Second Plan for animal husbandry
to the areas which now come under
the different States of India as consti-
tuted at present?

The Deputy Minister of Food and
Agriculture (Bhri A, M. Thomas): A
statement is placed on the Table of
Lok Babha. [See Appendix IV, an-
nexure No. 87.)

Public Call Offices in Andhra

918. Shri M. V. Krishna Rao: Will
the Minister of Transport and Com-
munications be pleased to state the
names of the places where public call
offices are proposed to be opened in
Andhra Pradesh during the remaining
period of the Second Five Year Plan
year-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement is
appended. Further proposals will
also be sanctioned as found justified.

*To be opened during the remaining
period of Second Five Year Plan
1, Aluru.
Atmakur.
. Bhattiprolu.
. Cumbum.
. Giddalur.
. Gundugolanu.
. Hazurabad.
. Jagtial.
. Kalyandrug.
. Kamalapuram.
. Koilkuntla.
. Madak-asira.
. Medak.
. Mustabad.
. Narayanpet.

16. Nayudupet.

17. Pavagada.
. 18. Hnni'unta

0 LD W N
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21. Siriguppa.
22. Sulurpeta.
23. Tadikonda.
24, Virankilock.

*Subject to availability of stores
including Wooden Poles.

Sugar-cane Crushed in Andhra

919. Shri M. V. Krishna Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the quantity of sugar-cane
crushed in the sugar mills in Andhra
during 1956-37; and

(b) the price of sugar-cane paid to
the farmers?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
15.42 lakh tons.

(b) The average price paid to
growers for cane delivered at factory
gate works out to Rs. 1.45 per maund
and that for Rail cane Rs. 1.33 per
maund.

Calcium Cynamide

920. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Calcium Cynamide is
used as a fertilizer in India now;

(b) it so, the annual consumption
thereof; and

(c) what are the specific cases
wherein this fertilizer can be used .
with advantage in our country and
for which crops?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):¥
(a) Yes, for conducting experiments
only.

(b) The total quantity is not known;
but it would be small.

(¢) Experiments have been carried
out on rice, wheat, jowar, bajra, ragi.
Though the number of trials carrisd
out in the past is small to draw, de-
finite conclusions, the relultn M
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) im.!icate that response to this fertilizer
‘is poor as compared to Sulphate of
"Ammonia.

Ordinarily this fertilizer is suited
for application to neutral and acidic
soils but not for alkaline and sandy
soils. As it requires special care and
knowledge for proper use, it is not
as popular as other nitrogenous fer-
tilisers.

Post Graduates in Soil Sciences

921. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of post-graduates
in soil sciences working under the
Central and States Ministrics of Agri-
culture; and

(b) the number of students who
are admitted to post-graduate studies
in Indian Universities on soil scien-
ces?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). The required information
is being collected and will be laid
down on the Table of the Lok Sabha
in due course.

-Beoearch in Plant Pathology etc.

922. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be

Name and designation of the Scientist.

i. Dr. K. P. V. Menon, B.Sc. Ph.D.
(London), D.I.C., Director, Central

Coconut Research Station,
Kayangulam.
.2.Dr. K. Radha, BSc. PhD.

{Madras), Assistant Pathologist.

LQ Shri E. J. Verghese, BA,, MSc, :

(Madras), Roil Clwmist,
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pleased to lay a statement on the -
Table showing the details and pro-

gress of research work done under the’

auspices of the Ministry of Food and
Agriculture on (i) plant pathology:
(ii) soil chemistry; ' (ili) mycology;
and (iv) plant genetics, under the
Second Five Year Plan?

The Depuly Minister of Food and
Agriculture (Shri A. M. Thomas):
The information is being collected
and will be placed on the Table of
the Lok Sabha.

Cocoanut Research Institute

923. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a2) the number of scientists asso-
ciated with the research on the con.
rol of cocoanut diseases, with post-
graduate degrees (study or research)
in the Cocoanut Research Institute
near Kayenkelam in Kerala State;
and

(b) the specific subjects in which
cach research scholar is now doing
research in that scheme?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Three.

(b) The names and designations of
the three scientists and the specific
subjects in which they are doing re-
search work are indicated below:—

Subject to research work.

Pathological aspect of coconut
palm diseases.

—do—
ctmim aspect at coconut im
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Miik Consumption

o2, Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to lay on the Table a state-
ment showing (i) the per capita con-
sumption of milk and milk products
in each State in 1956-37; (ii) the
average yield of milk per year of
cows and buffaloes in each State?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(i) and (ii). A statement containing
the available information is attached,
[8ee Appendix IV, annexurc No 68]

W oY fadiae

8X. a7 wew qi¥ : T ofcagw
ANT WA T 37 AATA Y AT HI
fa:

(%) SOC q2w & =% T &
falrerr Y qear firsdiy 2 v
(@) AT wwEr § o™
a9y % feaq sty &, 8T
() sawr wifts feaawr wn
?
aftaga aqr wwR e § T
At (st oW agY) (¥) dEm

Al

(=) frawt & w@T< avaw T
W frtem & srfeg ga% faoht
fram-eamAY 9v & B SR @ TaeE
¥ fag « =@ wfes fgrasht fean
a7 fRar s @

(w) sfe =7 frdwar o0
F A% AT AR 92 fRg ag
fod 78 &, va g & a1 = fig
# oY gwar guae ag ¥

FaT Stw § vty ferare da we

8. Y ww wit : W am-
uifew fewrw Y qg amd ® g
- fir :

(%) w w7 3uT 2w & fierk
Ay faeme Far wvr TR ST .
g

(M) & awi & fowt  ate
sfenfom &

(1) g7 Ay & fefra dw wffy
v & s feaR e mforfr
%7 fag amaw ; AN

(7) 7 q8ue-ys ¥ (T ¥ &
i 3aT wRT AT 41 feAdr =
afn At i’

amufaw  fawre it (Wt go
%o %) : (¥) ™ 797 IAT w¥w A
299y Ty faeT A4 aqw Wy
g1

(®) amFr 9¥,%3Y AT )

() =7 @El & gAY W e
= @ fafeew & qF 8, oM
i T #1 AAT  G2 AW LA

(%)

¥ALA &%, oo AT Be

>

TqR 20, 9% T Jo
(*¢ w7, ys %)

New Railway Lines

927. Shri P. K. Deo: Will the
Minister of Railways be pleased to
state the mileage of railway lines so
far newly constructed m various
States since Independence, State-wise?

The Deputy Minister of Railwiys
(Shrl Shahnawaz Khan): The infor-
mation is not maintained State-wise
but Railway-wise. A statement show=
ing the new lines opened to traffic
from 15th August, 1947 to lat Mareh/
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1958 Railway-wise is attached. {See
Appendix IV, annexure No. 69.]

Suiside by Rallway Official

928 Shri Keshava: will the
Minister of Railways be pleased to
state:

(a) whether any investigation has
been made into the death of Shn
B K. T lIyengar, Financial Advicer to
the Eastern Railway at Calcutta on
14th February, 1958 as reported m the
newspapers, and

(b) 1f so, with what result?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
The: local police who conducted en-
quiries on the spot in this case con-
cluded that 1t was a case of suicide and
handed over the dead body of Shu1i B
K T Iyengar to his relatives for
cremation

Mail Robberies

929 Shri Gajendra Prasad &inha:
Will the Minister of Transport and
Communications be pleased to state

(a) the number of mail robberies
which occurred 1n 1957, and

(b) the net loss sustamned as a
regult of these robberies”?

The Minister of State in the Minis-
try of Transpbrt and Communications
(S8hri Raj Bahadur): (a) 13

(b) Net cash loss of Rs 2329 55
feedlt s Afgen @

&30, ot TAN WWIHT T o™
Y 77 3ATH Y 797 %36
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¢ oR

(&) afx g, a1 359 faaet wa-
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Aerodrome Colonies

931 Shri Elayaperumal: Will the
Minister of Transport and Communi-
cations be pleased to state the num-
ber of Aerodrome Colonies 1n India
which are without schools for school
gowng children?

The Minister of State in the Minis.
try of Transport and Communications
(Shri Raj Bahadur): Schools are
available at all Aerodrome Colonies
within a distance of two miles except
in the case of 27 colonmes for which
the information 1s given in the
attached statement [See Appendix
IV, annexure No 70)

Railway Crossing near Annamalai
University

932 Shri Elayaperumal: Will the
Mmister of Railways be pleased to
state

(a) whether Government are
aware that the Raillway crossing
near Annamalan University (South
Arcot District Madras State) causes
inconvenience to the public,

(b) 1f so, what action has been
taken to remove the 1nconvenience;
and

(c¢) whether there 15 any proposal
for the construction of a bridge there
during the Second Five Year Plan®

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (e)
No, Sir; the Government 13 not aware
of any inconvenience being caused to
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the public at the railway crossing near
Annamalai University.

The Registrar, Annamalai Uni-
versity has, however, represented for
the construction of an overbridge
from the western to the eastern side
of the chidambaram station to en-
able passengers from Annamalainagar
to have direct access to the Railway
Station. This is under consideration.
Public Call Office at Sankarapuram

(Madras)

933, Shri Elayaperumal: . Will the
Minister of Transport and Communi-
satlons be pleased to state:

(a) whether Government have
received any mcmorandum from the
President of Sankarapuram Pancha-
yat, South Arcot District Madras
State to open a public call office at
Sankarapuram Town; and

(b) if so, what action has been
taken thereon?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes.

(b) The proposal involves a “eavy
loss and can be taken up only against
a guarantee,
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" Raflway Protection Foree

936. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether the Railway Protec-
tion Force has been established on
the Northern Railway;

(b) it so, the date of its establish-
ment; and

(c) the name of its Headquarters.

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) 1st January, 1855.

(c) Northern Railway Headquar-
ters Office, Baroda House, New Delhi.

Soil Conservation Schemes in
Punjab

937. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount had been
allotted to the Punjab State during
1957-58 for soil conservation mea-
sures for preventing riverine soil
erosion; and

(b) if so, the amount and the
rivers covered under the scheme?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). A sum of Rs. 3:37 lakhs has
been sanctioned by the Central
Government for schemes of soil
conservation in the Punjab in 1957-58.
But the schemes received do not
specifically refer to the problems of
riverine orision. Of this, Rs. 1-35
lakhs has been given for soil conser-
vation schemes relating to cho-training
in Hoshiarpur and Ambala districts
and afforestation in various catchments
such as Bhakra and Kulu which woula
help regulate the river systems con-
cerned.

Holiday Camps

'988. Shri Heda: Will the Minister
of Railways be pleased to state:

“(a) the number of holiday camps
for the children of railway employees
W in 1987; ‘

" 1"MARCH 1958

(b) the number of children partt.
cipated during the same year; and

(c) the total expenditure incurrea
on this item during that year?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) 14.

(b) 1,457.

(c) Ra. 70556 out of which
Rs. 46,740 was met from the Staff
Benefit Fund and the balance of
Rs. 23,816 was realised from the
parents of the children.
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Departmental Catering on
- Rallways

840. Bhri D, C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the total earnings from
Departmental catering on the Indian
Railways during the period 1st April
to 31st December, 1957;

(b) the total expenditure on such
catering during the same period; and

(c) the total loss, if any, incurred
on Departmental catering during that
period?

The Deputy Minister of Railways
(Shri Shabnawaz Khan): (a)
Rs. 1,33,60,000.

(b) Rs. 1,38,85,000.
(c) Rs. 5,25,000.

Note: The figures are provisional
and unaudited.

Tourist Centre at Pathankot

941, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
calions be pleased to state.

(a) the steps taken so far to make
Pathankot a tourist centre; and

(b) the money allotted for the
same during 1957-58?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Pathankot in itself has no important
tourists attractions and hence cannot
be made a tourist centre. As it
serves as a base for tourists visiting
Kashmir, Dalhouside, Kulu and Kan-
gra Valleys and Himachal Pradesh,
the following provisions have been
made in the Second Five Year Plan
for tourism:—

(i) Construction of a high class
rest house at Pathankot at an
estimated cost of Rs. 2'50 lakhs
10 be financed jointly by the
‘Cenml Government, Punjab

. -Xovernment and the Jammu and

T B

(ii) Construction of a low ine
come group rest house at Pathan«
kot at an estimated cost of
Rs. 1'50 lakhs to be financed
jointly by the Central Govern-
ment and the Punjab Govern-
ment.

(iii) Provision of transport
facilities at Pathankot for the
Kulu Valley at an estimated cost
of Rs. 040 lakhs to be financed

. by the Punjab Government.

In regard to (i) the Jammu and
Kashmir Government are not willing
to contribute anything towards its
cost. The Punjab Government have
not yet indicated their willingness to
share the cost. As regards (ii) and
(iii) the schemes form part of the
State Plan and are to be executed by
them.

2. The State Government have
opened a tourist bureau at Pathankot
for which the Government of India
grant a subsidy amounting to half the
cost of running the bureau. A sub-
sidy of Rs. 6,000/- was offered to the
Government of Punjab on this
account for the year 1957-58.

Quarters for P, & T. Employees in
Punjab Circle

842. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of quarters
constructed for the Post and Tele-
graph  Employees in the Punjab
Circle since partition;

(b) the number likely to be cons-
tructed during 1958-569; and

(¢) the number of employees not
yet provided with quarters?

The Minister of State in the Minjs-
try of Transport and Communications
(Shri Raj Bahadur): (a) 597 units,

(b) 252 units,

(¢) The number of employees who
liave not been provided with gquarters
is 11,265. The number of employees,
who have applied for quarters is not
available. ‘ ‘ !
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Small-pox in Delhd

843. Bhri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) the total number of small-pox
cases in Delhi during 1957-58;

(b) whether any deaths have been
reported during the same period;

{¢) the number of vaccination
centres operating 1n Delhi; and

(d) whether small-pox
manufactured in India?

vaccine 1s

The Minister of Health (Shri Kar-
markar): (a) and (b) The number of
cagses and deaths from small-pox 1n
Delh1 during 1957 and 1958 are given
below:—

Year. Cases Deaths
1957 559 160
1958 8 1
(upto 25-1-58)
576 161
(c) 47
(d) Yes

Post Office Savings Bank Accounts

844 S Shri D. C. Sharma:
. * '\ Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to state
the number of Post Office Savings
Bank Accounts of the displaced per-
sons so far transferred to India from
Pakistan?

The Minister of State in the Minis-
try of Transport and Communications
(SBhei Raj Bahadur): The number of
Post Office Bavings Bank accounts of
displaced persons so far transferred
to India from Pgkistan is 73,033
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Rural Electrification in States

946. Shri Jhulan Sinha: Will the
Minister of Irrigation and Power be
pleased to 1efer to the reply given to
Starred Question No 853 on 6th Dec-
ember, 1957 and state:

(a) the total amount paid to the
States during 1956-57 for rural
electrification, and

(b) the number of villages electri-
fied during 1956-87 in the States and
the Union Territories?

The Minister of Irrigation and
Power (Shri S. K. Patil): (a) Under
the programme of expansion of power
facilities to increase employment
opportunities, a sum of Rs 409-78
lakhs was given to various State
Governments as loan assistance
during 1956-57, for financing rural
electrification;

(b) The total number of villages
electrified during 1956-57, is estimat-
ed to be nearly 2500, of these 12 are
m the Union Territories.
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Purchase of Rioe in Aadhra

847, Shri Madhusudan Rao: Wil
the Minister of Food and Agricul-
tare be pleased to state:

(a) the total quantity of rice which
Government purchased 1n Andhra
Pradesh during 1957;

(b) the stock 1t propose to buy in
1958; and

(c) the rate of purchase?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
About 78,900 tons

(b) There 1s no fixed target The
volume of purchase will depend on
various factors, such as production of
rice during the coming months, net
surplus of the Southern Zone, the
trend of prevaiing prices of rice
within the Zone, etc

(c) It 1s presumed that the hon’ble
member desires to know the purchase
prices A statement giving the desir-
ed information 1s attached [See Ap-
pendix IV, annexure No 71}

Death of a Railway Gateman

948. Shri Vajpayee: Will the Minis-
ter of Rallways be pleased to state

(a) whether the enquiry into the
causes of death of a Railway gate-
man while he was on his duty at
Ghaziabad on the 19th December,
1957, has been completed, and

(b) 1f so, what are the findings of
the inquiry Committee and the Gov-
ernment’s reaction thereon?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes

(b) Shnrn Jodha Ram, gateman was
knocked down by the Up Dehra Dun
Express on 19-12-57 in trying to save
the life of a child For this act of
outstanding gallantry, the Railway
administration have sanctioned a cash
reward of Rs. 1,000 The Administra-
tion is also considering what other
steps can be taken to assist the
family of the deceased.
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Shipping service on the West Coast
of India

850. Dr. Ram Subhag Singh: Will
the Muister of Transport and Com-
munications be pleased to state.

(a) whether 1t 1s a fact that a new
shipping company has been establish-
ed with headquarters in Bombay to

operate service on the West Coast of
India;

(b) 1if so, who are the sponsors of
this company; and

(c) what 1s their
capital?

authorized



The Minister of State in the Minis-
try of Transpert and Communications
(Bhri Raj Babadur): (a) to (c). So
far as Government are aware, no new
shipping company has yet been
established with headquarters in
Bombay to operate a shipping ser-
vice on the West coast of India. It is,
however, understood that M/s. Bom-
bay Mariners Private Ltd. proposed
~ to float a new shipping company, to

be called Victory Steam Navigation
Company Ltd, with an authorized
capital of Rs. 5 crores for operation
in the coastal trade and that Shri
J. M. Akahaney, Managing Director
of the Bombay Mariners Private Ltd.,
is understood to be the chief sponsor
of the new company.

Arrival of Trains at Delhi

951, Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) what is the percentage of trains
arriving at Dethi at the scheduled
time during each of the last 3
months; and

(b) the number of times the Ajmer
Express arrived at Delhi in time dur-
ing the same period?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a) The
percentage of trains arriving Delhi
Junction right time during Novem-

ber, 19857, to January, 1958, is as
under:
November ’57 67%
December '57 63%
January 58 85%

(b) There is no Ajmer express
train. Presumably the train referred
to is No. 14 Ajmer-Delhi Passenger
train. This train arrived Delhi right
time on 34 occasions during the
period in question.

" Requisitioning of Foodgrains

852, Shri Balli Reddy: Will the Min-

. ister of Food and Agricuiture be
) _p;eased to state:

: (2) the quantity of foodgrains re-
. quisitioned atter the Nssential Com-
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moditms (Amendment) Act. 155‘! had
been passed; :

(b) how much was requisitioned
from Andhra Pradesh;

(c) the prices paid for each variety
and commodity; and

(d) the basis on which these prices
were determined?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The quantities of foodgrains requisi-
tioned by or on bahalf of the Gov-
ernment of India are as follows:—

1,06,000 tons.
16,000 tons.

Rice Approximately
Gram Approximately

(b) About 99,400 tons of rice.

(c) A statement giving the infor-
mation is placed on the Table of
Lok Sabha. [See Appendix IV,
annexure No. 72]

(d) In the absence of an agreed or
controlled price, the prices were fix-
¢d with reference to the average of
the prices for three preceeding
months, in accordance with the pro-
visions of Section 3(3A) of the Act.
The prices of rice requisitioned sub-
sequent to the introduction ‘of control
prices were fixed with reference to
the control prices in force from time
to time.

Concession in Railway Freights

953. Shri R. L. Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that ex-
porters of betel leaves, plantain
leaves etc. from Andhra Pradesh to
other States in the Indian Union are
put to heavy loss because they are
not allowed concession in railway
freight charges as in the case of fruits
and vegetables;

(b) the steps Government propose
to take to mitigate their, loss; and

(c) whether Government proyon
giving the exporiers of betel leaves
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sion 1n freight charges as 18 being al-
jowed in the case of perishable art-
cles like fruits and vegetables?

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a) Gov-
ernment have no information whether
exporters of betel leaves, plantain
leaves, etc from Andhra Pradesh to
other States in the Indian Union are
put to heavy loss and the loss, 1if
any, 1s because lower freight charges
are not levied 1n the case of these
commodities as for fruits and vege-
tables

(b) Does not arise

(¢) No such proposal 1s under
consideration

Level Crossing at Gudur Railway
Station

954 Shr R L. Reddy Will the Min
1ster of Railways be pleased to state

(a) whether 1t 15 a fact that the
vehicular trafic 1s held up at the
North level crossing of Gudur Rail
way Station Southern Railwav due
to shunting operations and train for
mations and

(b) 1f so what steps Government
proposc to take in the matter’

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a) Yes
Sir there 1s a certain amount of hold
up of road tiaffic at this level cross-
g which hes at mile 84/20-21 at thc
noith end of Gudur Station Yaid =

(b) With a view to relieve the
congestion a proposal to construct a
1oad over-bridge 15 under investiga
tion 1n consultation with the State
Government

Fishing

955. Shri Panigrahi Will the Min-
ister of Food and Agriculture be
pleased to state

(a) whether Government 1s aware
that fishing vessels of West Bengal
Gevernment are violating the fishmg
rights of the Orissa State Govern-
ment by fishing in the seacopst of
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Orissa near Astarang area 1n the dis-
trict of Puri, and

(b) whether the State Government
of Orissa has drawn the attention of
the Union Government to this effect?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b) The attention of the
Government of India was drawn
through a copv of the letter which
the Orissa Government had address-
ed to the West Bengal Government on
the subject Government of India
are making enquiries from the West
Bengal Government but have not
received any final reply

The matter was howe ver, discuss-
ed 1n thc meeting of the Eastern
Zonal Council at Patna on 23rd
Janudary 1958 The question was
whether Orissa had any legal right to
lease out fishery rights in the sea
coast and 1if so up to what Iimit It
was suggested by the Chairman
{Union Home Minister) that the mat-
ter might be discussed between the
Goveinments of Orissa and West
Bengal

Foreign Shipping Trade

956 Shri M Ebhas Will the Mims-
tcr of Transport and Communications
h( pleased to state

(a) what peicentage of the foreign
shipping trade 1s controlled by foreign
controlled firms

(b) how many shipping agent firms
are Indian controlled,

(¢) how many foreign controlled
sh aping lmes touch Indian ports
every year,

(d) how many British controlled
fieight brokers are there in Calcutta
at present apd

(e) how do they really help the
business?

The Minister of State in the Minis-
try of Transport and Commaunications
(Shri Raj Bahadur): (a) It 1s pre-
sumed that the Member wants to
know the share of the foreign ship-
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ping companies in India's overseas
trades If so, it may be stated that
while no precise information in this
regard is available, 1t has been rough-
ly estimated that about 6 per cent
of India’s foreign trade 1s carried in
Indian ships, the balance being car-
ried m foreign ships

(b) to (e) The required informa-
tion 1s not readily available, but
efforts are beng made to collect
them as far as possible It 15, how-
ever, felt that the time and labour
involved 1n collecting such detailed
information from various authorities
may not be commensurate with the
result hkely to be achieved

fmpirt of eggs from East Pakistan

957. Shrl Raghunath Singh: Will the
Minister of Food andl Agriculture be
pleased to state:

(a) whether 1t 13 a fact that about
one million eggs are being imported
into India from East Pakistan only
in winter season, and

(b) 1f so, what 1s the annual 1mport
of eggs from East Pakistan”

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas).
(a) 8 6 crore eggs were imported from
East Pakistan during October 1953 to
March 1956 and 81 crores during
corresponding period _in 1956-57

(b) 1955—13 9 crores
1956—13 4 crorcs

¥Foot-over-Bridge at Sonepur

958. Pandit D. N. Tiwary: Will the
Minuster of Rallways be pleased to
state

(a) whether Government are aware
that the foot-over biidge at Sonepur
(North Eastern Railway) has been
constructed only upto the island plat-
form although the decision was to
cover the whole platform and the
hnes, and

(b)Y whether Government are aware
that public who pass by that bridge
for going to the other side had to get
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down at the platform and are often
harassed for tickets?

The Deputy Minisier of Rallways
(Shri Shahnawar Khan): (a) Yes, 8ir
The original proposal to provide a
foot-over-bridge across the whole
yard was revised on reconsideration
and 1t was decided to provide the
foot-bridge from the South side upto
the 1sland platform only as there 1s a
subway from the island platform to-
wards north

(b) The public who pass by that
bridge for going to the other side
have to get down at island platform
and use the sub-way There 15 no
complaint received regarding harass-
ment of passengers by ticket exa-
miners

Assistant Commercial Inspectors on
the N.E. Railway

959. Shri Yadav: Will the Minister
of Railways be pleased to refer to the
reply given to Starred Question
No 732 on 3rd December, 1857
regarding selection of Assistant Com-
mercial Inspectois on the N E Rail-
way and state when the promised
statement will be laid on the Table”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The mat-
ter 1s still under consideration and a
Statement will be laid on the Table
of the Lok Sabha shortly

Institute of
Research

Central Study and

960. Dr Ram Subhag Singh: Wil
the Minister of Community Develop-
ment be pleased to refer to his reply
to the debate m the Lok Sabha on the
29th July 1957 on Demand for Grants
relating to the Ministry of Community
Development for the year 1957-58 and
state

(a) whether the Central Institute of
study and Research on Community
Development has since been opened;

(b) if so, where; and



3603 Written Answers

(c) since whep that Institute has
been functioning?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) Not
yet, but 1t 15 hoped to open the Insti-
tute within the next three months

(b) Mussoorie

(c¢) Does not arise

Bridge on River Digaru

961, Shrimatli Mafida Ahmed: Will
the Minister of Tramsport and Com-
munications be pleased to state

(a) whether 1t 15 a fact that cross-
ing of foot traffic and transport of
other essential commodities over the
River Digaru on Lahit Valley Road
to and fiom the District Head Offices
at Tezu 1s donc by elephants and
vehicular traftic over the River re
mains suspended during ramy sea-
sons, and

(b) 1f so, whether Government have
any proposal to construct an all weu-
ther Bridge over the River?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes

(b) It 1s proposed to construct an
all weather Brdge over the river
The design of the bridge 1s  undet
preparation and the work will be
undertaken during the current plan
if sufficient funds are available

Dairies in Delhi

962. Shri B. C. Mullick: Will the
Minister of Health be pleased to statc

(a) the number of dairies in Delhi,

(b) the total number of cattle in
Delht,

(c¢) whether there 1s any proposal to
shift the dairies beyond the municipal
limits, and

(d) whether there 15 any interim
proposal to improve the sanitaryand
hygienic condition of these dairies”

The Minister of Health (Shri Kar-
wmarkar): (a) 3718.
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(b) 20,680 approximately

(c) Yes, Sir It 1s proposed to set
up a caitle colony m the suburb of
Delh: where 3000 milch amimals with
theirr young stock and owners will
be accommodated

(d) Pending establishment of the
cattle colony, every effort 1s being
made by the local bodies concerned
to ensure that sanitary and hygienic
conditions are maintained in the
dairies Necessary action 18 taken
against the defaulters under the pro-
visions of the Punjab Municipal Act.
In addition to this, the New Delhi
Municipal Committee has under con-
sideration a proposal for the cons-
truction of temporary cattle byres at
certain sites to house unauthorised
dairies in  hygenic conditions tfll
such time as the cattle colony is
established

Thefts on Railways

963 Shri Madhusudan Rao: Will
the Minister of Rallways be pleased
to state

(a) how many cases of wagon
brcaking and theft of properties were
reported during the years 1956 and
1957 on the Indian Railways;

(b) the total value of properties lost
during these years as a result thereof;
and

(¢) whether Government are consz-
dering any steps to ensure greatfer
safety of the properties?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b) A statement 1s laid on the Table
of the Lok Sabha [See Appendix IV,
annexure No 73]

(c) With a view to guarding against
such thefts the Railway Administra-
tions are already adopting preventive
measures some of which are given
below'—

(1) double rivetting and EP,
locking of wagons containing
valuable commodities;
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(ii) escorting of goods trains by
armed personnel of Railway Pro-
tection Force in the Crime-affect-
ed area;

(iii) patrolling of vulnerable
sections by Railway Protection
Force.

(iv) enlisting active co-opera-
tion of the Railway and District
Police to deal with criminals who
are found or suspected to be res-
ponsible for theft from wagons.

(v) deputing detective staff of
the Railway Protection Force to
unearth gangs believed to be
operating in particular areas.

(vi) surprise raid organised
jointly by the Government Rail-
way Police and the Railway Pro-
tection Force on the hide outs of
known criminals and on receivers
of stolen property.

Dadar Railway Station

964. Shri Jadhav: Will the Minister
of Railways be pleased to state:

(a) what is the monthly booking on
the Central and Western Railways at
the Dadar Railway Station;

(b) whether it is a fact that there
are three shifts of the booking clerks
on the Central Railway booking office,
while there are only two shifts on the

- Western Railway booking office;

' (c) if so, the reasons therefor;

(d) whether it is a fact that maitl
trains do not stop on the Western Rail-
way while the Central Railway have
a stop on the Dadar Station; and

~ (e) it so, why?

. The Deputy Minister of Railways
(Shri Shahnmawaz Khan): (a). The
monthly booking at Dadar station on
the Central and Western Railways is
apprpximately 358,000 and 652,000
respectively, inclusive of main-line
" Passangers as well as suburban pas-
ugrs.

7 (b) Yes,

(c) On the Central Railway the

hooking of through passengers is

heavier than on the Western Rail-
way.

Two shifts are adequate at the
Western Railway booking office,

(d) At Dadar Jn. (Western Rail-
way) 3Dn/4Up Frontier Mail, 25Dn/
26Up Deluxe trains and 43Dn/44Up
Flying Ranee do not stop. At Dadar
(Central  Railway) Deccan Queen
does not stop.

(e) The halts are determined by
opcrating and traffic considerations.

Nagardevla Railway Station

965. Shri Jadhav: Will the Minister
of Railways be pleased to state:

(a) what js the daily sale of tickets
at the Nagardevla Railway Station on
the Central Railway;

(b) whether it is a fact that there
is no plaiform, no shed and no waiting
room on the station; and

(¢) when the work is likely to be
taken®up?

The Deputy Minister of
(Shri Shahnawaz Khan):
proximately 250 tickets.

Railways
(a) Ap-

(b) Therc are two rail level plat-
forms without roofing. A waiting
hall is also provided. The volume
of upper class traffic dealt with at
this station does not justify the pro-
vision of an upper class waiting room.

(¢) There is no proposal, at pre-
sent, to cover the platform. Pro-
posals for providing further amenities
at this station will be placed before
the Railway Users Amenities Com-
mittee for their consideration for in-
clusion in the Works Programme for
1959-60.

Goods-shed and Platform at Charkhi
Dadri Station

966, Shri Ram Kishan: Will the Min-
ister of Railways be pleased to state:

(a) whether Government. h_qve__{_n'n:l-.-.
cejved any representation tromlh
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public of Charkhi Dadrl, for the cons-

truction of & goods-shed and provision
«of a covering over the platform;and

(b) if so, the action taken by Gov-
«ernment in this direction?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes
Sir

(b) Arrangements to provide a shed
over the goods platform are in hand,
and the work is expected to be com-
Ppleted this year

Remodelling of Manmad Station

Shri Jadhav:
Shri Pangarkar

Will the Minister of Raillways be
pleased to state

(a) when the work of re construc-
11on of Railway Station at Manmad on
Cential Railway 1s to be taken up, and

(b) what amount has been sanction-
ed for the purpose?

The Deputy Minister of Railways
(Shri Shahnawaz Khan) (a) and
(b) A tentative scheme of remodel-
ling the Manmad Yard as well as
providing full scale amenities at
Manmad station has been drawn up
but 1s held in abeyance in wview of
the proposed Igatpuri-Bhusawal Ele-
ctrification scheme However, the
Railway Users’ Amenities Committee
have approved the work of extension
of the Down platform for inclusion
1n the hst of works for 1958-59
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Ganga Barrage Project
970. Shri H. N. Mukerjee: Will the
Minister of Irrigation and Power be
pleased to state what 1s the stage at
which Investigations regarding the
Ganga Barrage Project now stands?

The Minister of Irrigation and
Power (Shri 8. K. Patil): The investi-
gations connected with the Ganga
Barrage Project are i a fawrly
advanced stage, but 1t will take some
time before they are completed

Offences under Forest Act In
Tripura
871 Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:
(2) the total number of cases tried
in conection with offences under
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Forest Act in Tripurs in 1957-38 30
far;

(b) the total number of such cuges
in which punishment was meted out;

{e) whether such cases are increas-
ing as compared with earlier years;
and

(d) 12 so, the reasons for such in-
crease?

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas): (a)
1,048 cases have been detected

(b) 721 cases so far
(c) Yes

(d) Partly due to heavy influx of
refugees, many of whom earn hvel-
hood by selling Forest Produce and
partly due to the increased patrolling
by forest staft

Telephone Facilities in Assam

972. Shri Dasaratha Deb: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the places within Assam Circle
where new Telephone Connections
have not been provided so far,

(b) whether Tripura 1s one of such
places, and

(c) 1f so, the reasons for not provid-
ing the connections?

The Minjster of State In the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) New Tele-
phone connections are being given at
sll places where telephone facilities
exist as far as it 18 technically feasi-
ble.

(b) There is a 300 hine exchange at
Agartala in Tripura and telepbone
atnnactions are being given as far as
technmically feasible.

{c) Does not arise.
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Supply of Foodgrains Seeds
974 Shri Daljit Singh: Will the

Minuster of Food and Agricaliare be
plessed to state the quantity sf seede
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of wvarious foodgrains supplied to
Himachal Pradesh during the year
1097 -

The Deputy Minister of Food and
Agriculture (S8hri A, M. Thomas): 115
maunds of wheat seed were supplied
to Himachal Pradesh during the year
1957 for multiplication purposes at
their Seed Multiplication Farms

Highways in Himachal Pradesh

975. Shri Daljit Singh: Will the
Minister of Transport and Communi-
oatlons be pleased to state

(a) the number of road bridges pro-
posed to be constructed on National
Highways during the Second Five Year
Plan in Himachal Pradesh, and

(b) the names of such road bridges
and the amount to be spent on them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur). () and (b) A
statement giving the required infor-
mation 1s attached [See Appendix
1V, annexure No 74]

Railway Staff Quarters at Ferozepur

976 Sardar Igbal Singh Will the
Minister of Railways be pleased to
state

(a) whether 1t 1s a fact that there
1s a proposal for the construction of
residential quarters during 1958-59 and
1959-60 for the Railway Staff at
Ferozepore,

(b) the amount proposed to be sanc-
tioned for the construction of quarters
for 1958-59, and

(¢) the number of essential staff for
whom the quarters are needed?

The Deputy Minister of Rallways
(Shri Shalmawaz Khan): (a) Yes, Sir,
24 quarters are proposed to be con-
structed at Ferozepore mn 1958-59 As
far as Works Programme for 1859-80
18 concerned, the same is yet to be

€0) A su of Bs 080 Jakh has been
proviied in the Budget for 1888-5.
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(c) The total number of essential
staff for whom the quarters are
required is 320

NES. and C.D. Blocks

977. Shri Kalika Singh: Will the
Minister of Community Development
be pleased to state

(a) what was the total allocation of
funds to a Community Project of 1852
53 series and how the amount differed
from the reduced provision per block
in NES projects of 1953-54 series and
further reduced provisions m later
years,

(b) what 1s the overall reduction of
the cost of a block of the latest series
from that of 1952-53 series,

(c) whether theré has been corres-
ponding reduction m the cost of staff
buildings and jeep and other equip-
ments, and

(d) 1 so, the figures in detail and
the percentage of reduction?

The Minister of Community Deve-
lopment (Shri S K Dey)* (a) to (d)
A statement 1s laid on the Table of
of the Lok Sabha [See Appendix IV,
annexure No 75]

Wireless and Telegraph Services
on NE. Rly.

978, Shri Sarju Pandey. Will the
Minister of Railways be pleased to
state

(a) what 1s the average annual ex-
penditure of Wireless and Telegraph
Services in North Eastern Railway
(separately), and

(b) what 1s the out-turn of Wireless
and Telegraph Services (separately)?

The Deputy Minister of Raflways
(Shri  Shahmawss Khan): (s
Rs 2,40,000 for Wireless Services and
Rs 24,40,000 for Telegraph.

(b) 824,000 messages on Wirdless
and 77,00,000 on Telegraph.
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Rural Credit

" . 919, Sardar Iqbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there has been any
shortfall in the loans and subsidies
given by the Central Government for
rural credit to the various States dur-
ing 1857-58;

(b) if so, by what amount; and

(c) the reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
For expanding Rural Credit, the
Central Government and the National
Co-operative Development and Ware-
housing Board sanctioned to State
Governments in 1957-58 a loan and a
subsidy of Rs. 128-254 lakhs and
Rs. 2244 lakhs respectively. The
amounts likely to be sanctioned during
the current financial year are as
follows:

Loans—Rs. 121°746 lakhs,
Subsidies—Rs. 70:00 lakhs.

A shortfall in the loans and subsi-
dies for rural credit could be assessed
only after the close of the financial
year.

(b) and (c). Do not arise,

Central Godowns in Punjab

980. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
“pleased to state the stock position of
foodgrains in the central godowns in
Punjab in the months of December
1857, January and February, 1958?

The Deputy Minister of Food and
-Agriculture (Shri A. M. Thomas):
~The stock position at the beginning
‘of each month was as follows:—

December 1937 3,439 tons
- January 19058 8,442 tons
* February 1988 -+ 3214 tons,
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Grow More Food Schemes

981, Sardar. Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state the amounts of cen-
tral grants allocated to various States
during 1857-58, under the wvarious
schemes of Grow More Food?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): A
statement giving the required infor-
matjon is appended. [See Appendix
IV, annexure No. 76.]

Roads in Punjab

982, Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state the total
amount allotted during 1957-58 for
the construction of C.P.W.D. roads
in Punjab?

‘The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The only road
being constructed by Central Public
Works Department in Punjab is
“Pathankot-Jammu road” which lies
partly in Punjab and partly in Jammu
and Kashmir State. The allotment for
the entire road is Rs. 9°13 lakhs during
1957-58.

Shed and Platform at Malout Station

983. Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
passengers at Malout Railway station
are greatly inconvenienced for want
of a shed on the platform; and

(b) if so, whether Government pro-
pose to provide a shed there?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) No Such
complaint from passengers has beea
received.

"(b) There is a proposal to provide
a cover over the platform during 1859- .

Wbut!nviewotthelhortueclm
ete. it may not be poulbhtom
thnvm‘k!n
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Eleotric Supply in Delhi

984. Sardar Igbal Singh: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No. 20 on the 15th
May, 1957 and state:

(a) the number of applications re-
ceived for electric power and light
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connections during May, 1957 to Janu-
ary, 1958 in Delhi; and

(b) the number of applications
entertained and the number of those
still pending?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) and (b).
The required information is given
below:—

Number of Number of Number of
applications applications upplications
reccived entertaincd pending
(sanctioned)
Lighting 14,467 13,339 1,128
Power 6,736 55139 1,597

— - = ——— e —— ——

Electric Locomotives

Shri Raghunath Singh:
988 Shri S. C. Samanta:
| Shri S. M. Banerjee:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that 10 broad
gauge Japanese electric locomotives
have been ordered by the Railway
Board for India for the use of Indian
Railways; and

(b) if so, the price of each locomo-
tive?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,

(b) £67,200 each (F.0.B.).

Irrigational Co-operative Societies

986. Shri B. S. Murthy: Will the
Minister of Community Development
be pleased to state:

(a) the names of the States where
Irrigational Co-operative Societies are
functioning in the N.E.S. Blocks and
Community Development Blocks;

(b) the special facilities provided to
these societies; and

(2) the comparative results of the
functioning of these Co-operatives?

The Minister of Deve-
Iopment (Shrl 8. K. Dey): (a) Irri-
&tional Co-opergtive Socleties are

functioning in Punjab, Bombay, Uttar
Pradesh, Kerala, Andhra Pradesh and
Madhya Pradesh. Information from
Madras, Mysore and West Bengal is
awaited.

(b) A few States are giving grant-
in-aid to the Societies for meeting &
part of the capital expenditure. Pre-
ference is also given to them in the
matter of grant of loans.

(c) Comparative  assessment of
results has not becn made.

Mis-use of Alarm Chains

987. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of incidents of pul-
ling of alarm chains on trains on the
Northern Railway in the year 1957-58;
and

(b) whether the number of alarm
chain pulling cases is on the increase
on Northern Railway?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) There
were 8,190 incidents during the period
April 1957 to January, 1958.

(b) There has been an increase in
the number of incidents, compared
with the previous year.

Railway Concessions

983. Bhrl Daljit Singh: Will the
Minister of Raflways be plessed to
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state whether Government have any
proposal to start seasonal return
tickets on Diwali and Baisakhi Festi-
wvals?

The Deputy Minister of Railways
(8hri Shahnawas Khan): Concessional
Return Tickets are proposed to be

gxanted during Diwali holidays, but
not during Baisakhi

ferew avw § e

exe. st vy W : FT W AW
ofe ol 03 Tard N gor WG fo
feee w3W & g9 WY AeA F
oE & A 7 A oW fed wg
§ 31w afcorm fper & 7

e way gfy ST (ot o wo
ww®)  9EEr & ®a4  (sua-
ners) &1 ifeT  (Bomng) W
ufer (lowenng) gU  ®T f&ar
2 | 7 fawme wR o deror fpar o
WY g o wr faE Yooo
dem wfer g qv | aww § 0w

U E R R

Goods-booking on North Eastern
Rallway

980. Shrimati Ila Palchoudburl: Wil
the Minister of Railways be pleased
to state

(a) whether 1t 13 a fact that goods
booking on the North Eastern Railway
even for small lots has been com-
pletely restricted recently for stations
east of Gorakhpur,

(b) 1f so, the reasons therefor; and

(c) the period for which booking
has been closed?

The Deputy Minister of Railways
(8hri Shabmawas Khan): (a) Although
during the last few months goods
booking on North Eastern Railway
even for small lots was not completely
restricted for stations east of Gorakh-
pur, restnictions that have had to be
impoged for broken periods did not
apply to booking of easential traffic
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like Government foodgrains, perish-
::ehl. trafic for Congress Session

(b) Accumulation of trafiic on
various sections of North Eastern Rail-
way east of Gorakhpur and east of
Bhatni primarily as a result of heavy
movement of foodgrains to scarcity
areas of east UP and North Bihar.

(¢) A st 1s attached. [See Appen-
dix IV, annexure No 77]

Co-operative Farming

991, Shri B. 8. Murthy: Will the
Minister of Food and Agriculture be
pleased to state*

(a) the progress made by various
States 1n regard to co-opcrative farm-
g durmng 1957-58, and

(b) the amount spent by the Centre
in this regard?

The Deputy Minister of Food and
Agriculture (8hri A. M. Thomas): (a)
The progress made has not been re-
ported as the year has not yet closed.

(b) No amount was spent by the
Centre 1n this regard

Minor Irrigation Schemes in
Andhra

992, Shri M. V. Krishna Rao: Will
the Mimister of Food and Agriculture
be pleased to state

(a) the amount allotted to the
Andhra Government for minor irriga-
tion schemes 1n the year 1958-59, and

(b) the names of the projects to be
constructed?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
Central assistance of Rs 104 79 lakhs
has been approved for the minor irri-
gation schemes of Andhra Pradesh for
the year 1958-50

(b) The names of the projects are
a8 under—

Andhra Region:—

1 P.W.D. Minor Irrigation scheme.
2. Well Subsidy scheme.
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4. Sinking of filter points.

8. Distribution of oil engines and
electric motors under hire
purchase system.

6. Sinking of Artesian wells.

Telengana Region: —
7. Breached tanks.
8. Well subsidy scheme.
9. Minor Irrigation
scheme. )
10. Lift Irrigation Scheme.
11. Installation of oil engines.

12. Sinking of new wells.

survey

13. Repairs to old wells.
14, Well boring.

Rice from Burma

998. S Shri Ghosal:
\ Shri B. Das Gupta:

Will the Minister of Food and Agri-

(w)wmiaﬂfmmg
iﬁﬁi‘m%mmw
Tt § ? :
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(%) o g
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«<ulture be pleased to state the guan-
tity of rice received from Burma in

+ 106758 30 far? ¥ T A AT oft wfeT Y o
The Deputy Minister of Food and
Agricultare (Shrl A. M. Thomas): famm § gw

During the financial year 1957-58,
413-2 thousand tons of rice have been
received from Burma upto the end of
February, 1958.
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Jodhpur Rallway Workshop
996, Shri M. D. Mathur: Will the
Minister of Raflways be pleased to
state what steps have been taken by
Government in the year 1957-58 for

the expansion of Jodhpur Railway
workshop?

mnmmuunmp-
(Shrl Shahnawas Khan): None,um‘.‘
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expansion is considered necessary for
the Jodhpur Reilway Workshop

Poultry Development in Andhra

897. Shei B. 8. Murthy: Will the
Mmister of Food and Agriculture be
pleased to state the amount given to
Andhra Pradesh during 1957-58 for
poultry development?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Rs 38,20,370 as grant

Ex-State Railway Officers

888, Shri Harish Chandra Mathur:
Will the Mmmster of Raillways be
pleased to state

(a) the number of officers on each
of the ex-State Raillway who were
affected by the policy decision an-
nounced by the Minister m his Budget
Speech 1956 57,

(b) how many of these officers’
cases arc yet under consideration, and

(c) how many officers’ cases have
been referred to UPSC and the
number of cases yet to be referred?

The Deputy Minister of Railways
(Shri Shahnawaz Khan). (a) (1)
Number of officers fitted into Class 1
service with effect from 1st Apri,
1850

Mysore State Railway 1
Cutch State Raillway 1
Jaipur State Railway 1
Jodhpur State Railway 1

4

(2) Number of officers declared
ehigible to opt for permanent promo-
tion to Class II service with effect
2rom 1st Apnl, 1850

Mysore State Railway 11
Jaipur State Railway 4
Rajasthan State Rallway 4
G B State Railway 4
Scindia State Railway 2
Jodhpur State Railway. 2
Bikaner State Railway 2
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(3) Number of temporary officers
declared ehgible for absorption in
Class II service.

Nizam State Railway. 1
Jodhpur State Railway. 1

(4) Number of Probationary Officers
declared ehgible for absorption in.
Class II service*

Nizam State Railway 6
G B State Railway. 1
Rajasthan State Railway 1

(5) Number of Officers declared
ehgible to be considered for promotion
to Class I service against special quota
of 16-23 per cent of vacancies, includ-
mng those who were initially absorbed
m Class II under previous orders

Mysore State Railway 18
Nizam State Railway 14
Scindia State Railway
Jaipur State Railway
Rajasthan State Railway
G B State Railway
Saurashtra State Railway
Jodhpur State Railway
Bikaner State Railway

WnnOp -

s260

**This 1ncludes 8 Probationary
Officers and 2 temporary
officers to whom the benefit of
consideration for promotion to
Class I service agamst the
special quota has been ex-
tended subsequently

(b) Seven 1n respect of item (5) and
one under item (3)

(c) Forty-seven and seven respec-
tively Of the remaining six cases
four are in respect of officers on leave
preparatory to retirement or casual-
ties otherwise and are, therefore, not
being referred to the UPSC. and
two are still under consideration.
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APPROPRIATION
BILL*

The Minister of Railways (Shri
Jagiivan Ram): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1957-58
for the purposes of railways

Mr. Speaker: The question 1s:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1957-
58 for the purposes of Railways”

(RAILWAYB)

The motion was adopted

Shri Jagjivan Ram: I introduce**
the Bill

DEMANDS FOR GRANTS—RAIL-
WAYS—contd

Mr Speaker: The House will now
resume further discussion on Demand
No 1 mn respect of railways, for the
year 1958-59 Out of 7 hours agreed
to by the liouse on this Demand, 2
hours and 53 munutes have already
been avalled of, and 4 hours and 7
minutes now remain

The list of cut motions relating to
Demand No 1 moved on 4th March,
1938, has alieady been circulated to
Mcembers on the same day
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* Published in the Gazette of India Extraordinary Part IT Serto 2 deted 72«
** Introduced with the recommendation of the Presidem
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R FT % 39 9% s ¥ SRy
gare faar swaar

e fafeeta &1 a9 & ax §
AT 47 S 7 et o 5 Y fewna 1
# W SR 9T F@T E | ST 7
HIOTel & TSTT 9T JTHT 3G qT AqTIHT
7E TGHT TG 3 T o Tt IR FOT
faeew #v qelFg @F 980 & | aryew
TRET 997 @A & | 54T fF 49 959 W
Wﬁwamimg%%wm
feardden wa & | ST AR 7 AR
Eﬁrzrgrmmm*rg‘ramwm%wm
A AW &1 TAAET 97 & Fg7 9%
AT FAT & ATCAAT HT G&T 98T 98
T g | T AR w0 AT O & I Ay
Fug ¥ TS WRIT | 5 Y AT HTEHT
agt SR @, | qr wrean § & oaf
T wag g aAv /v T@q@' ar fst
T wEeT 9gi ST a9 6 9gh 9%
TG T FAT BT &, AT RIS D1 (haar
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FHT § | AT HIW WaAT & | T HTY &Y
F@ ¥ fau 9 &1 ww@m GE e
EUEL

oifaT § oF st T GG 9
wged & et fe@rar =gar g o
gt & glaad gET ar aF §
9% HTHRI AT FN GATE A ATH
W eara [T =Y 1 wOEr F@Ar
=1fey i 25w & o § foqar Arer
ST FIaT & | W TF A & THATT &
T Fae AT T THAT grar g T
|1 & A9 A FT agq a7 THA
gIaT & | 37 aTh FTH! &7 fear sman
1T A STeal & T TET AISTAT JAAT
afeq f&F 99 a3 T 9T ST FTH0
AT T JTITATT JIAT & FgT T SIear &
Sedl TSW [T AW G qifm AT
gefaa W) | 3R fatew a7 7 areds,
AL, AWTET X ATATS SATIR &
Fw g | 7 ann Far g oawt ™
3T AR | TG T FY AT AT Fl
ST |

Mr. Speaker: I shall now call upon.
Shri Thirumala Rao to speak. Before
that, I have to inform the House that
I will call upon hon. Members in this.
order: Shri Thirumala Rao, then S‘qu
Goray, then Shri Uike

Shri Goray (Poona): Will you.
please allow Dr. K. B. Menon to speak
today? I shall speak tomorrow.

Mr. Speaker: The hon. Member can--
not prescribe the order in which I.
should call Members. If he wants to
speak, I will give him @a chance; if he
does not, I will have no objection: to
call Dr. K. B. Menon, but then he
may not have u chance. Lel Lvm.
choose. 1 also wunt to regulaie ihe-
debate. If there is time, I will allewr
Dr. K. B. Menon to speak tomorrow.
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After Shri Ulke, I shall call Shii
At Singh Sarhad:, then Kumari M.
Yedakuman

But I would hike to know who are
all the Members who have not spoken
at all since they were elected to this
House

Shri Neswi (Dharwar South) I have
not spoken

Mr. Bpeaker: Till now, after the
1957 elections?

Shrimati Renu Chakravartty (Basir-
hat) Only this session

Shri Neswi: No, m this term, 1n the
second Parliament

Mr. Speaker: There i1s no meaning
in not giving an opportunity to Mem-
bers who have not opened their hps
If they wanted to catch my eye and
they were not able to do so, I shall
certamnly give them an opportunity
now First of all, I will have a hst
of such persons who have not spoken
at all since they were elected Then I
will have a list of those who have not
spoken during this session Thirdly,
there will be a hist of those who have
not spoken during the Railway Bud-
get debate

Some Hon. Members rose—

Mr. Speaker: I am not going to
commit to memory the names Hon,
Membeis will kindly send chits

Shri P. R. Patel (Mehsana) I have
sent my name

Mr. Speaker: I am going to note
down the names During the rest of
the debate, I will give top priority to
those hon Members who have not
spoken at all since they were elected;
after that list is exhausted, I wall give
opportunity to those who have not
tpoken during this session; after that
List is exhausted, will come those who
have not spoken during this Railway
Bydget debate. Then others will
come.
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Shri D. R. Chavan (Karad). What
ebout those who have moved cut
motions?

Mr. Speaker: Cut motions will take
care of themselves, I will put them
to the vote. I am not bound to call
every hon Member who tables cut
motions There are as many as 550
cut motions

oft qou ¥ (wwar) : AT TS
ey, AT UF Fadm ¢ 1 TE9 Q8
AT qg W @ anfen fr fmogir &

fege wit a5 feft &t 7 qomr
T & I T 1 5 s @ Il

Mr Speaker: I have called every
State—no bilkul here

Shri P. R. Patel: You have been
pleased to call every State But the
Bombay State 1s composed of three
States

Mr. Speaker: I shall bear that in
mind

Shri D. R Chavan: Each region will
require representation

Mr. Speaker- Does the third State
include Vidarbha?

Shri Thirumala Rao (Kakmada):
In nising to speak on this conven-
tional motion of a cut on the Railway
Board, I want to offer a few remarks
which may be characterised as of a
mostly local nature But still, consi-
dering the agitation created m the
minds of the people against so many
accidents, I think 1t 1s but proper that
I should begin my speech with a few
suggestions and give the reactions m
my mind to these things that have
been happening for a certan period
over the railways

The problem of accidents has been
engaging the anxious attention of the
authorities and has been the subject
of strong critiasm in this House, in
the Press and among the public I
wish to say that however much we
may pay attention to this aspect of
the question, as long as the Dhannanm
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element is there and continues to be
what it is, accidents are bound to hap-
pen. But what the public wants to
know is whether all humanly possible
precautions have been taken, whether
proper lessons have been derived from
the experience of what has happened
before and suitable action is taken.
The failure of the human element—
inadequate attention paid by the run-
ning staff—is said to be one of the
main reasons for these accidents.

The total number of accidents in
1956-57 is 9543 which is slightly less
than the previous year’s but which
is the major head which accounts for
them? It is accidents due to failure
of engines owing to faulty material,
workmanship, and operation arising
from the working of the running
staff. And the accidents that could be
traced directly to the lapses of the
running staff rose from 1,963 in 1955-
56 to 2,220 in 1956-57.

12-20 hrs.

[PanprT THAKUR DAs BHARGAVA in the
Chair]

Sir, it is admitted that the lowering
in quality, of experience and effi-
ciency of the running staff is mainly
due to this. It has been admitted on
the floor of this House that engine
drivers have been promoted to their
places without sufficient experience
of running—a certain number of
minimum hours—an engine. These
quick promotions have been the bane
of all round inefficiency in all walks
of administration since independence
has come. It has been the complaint
in Defence; it has been the com-
plaint in the ordinary administration;
and the railway administration also
cannot escape this general distemper
which has been brought about in the
wake of independence, because we
had to fill up a large number of high-
er grade posts with men insufficient-
ly trained. But, that can be remedied
by having some refresher course, by
insisting on certain minimum stand-
ards of qualifications for all those
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people into whose hands the safety of
the running of this whole organisa-
tion is entrusted.

In this report of the Railway Acci-
dents Enquiry Committee and also
the report of the Railway Board
which shows the action sought to be
taken or has been taken, there is not
much of encouragement. Much re-
mains to be done with regard to
seeing that the standard of efficiency
of these workers is maintained at a
certain minimum level.

For instance, the refresher courses
that, are asked to be given to all these
people are not at all properly provid-
ed for, We see from page 13 of this
report, taking the average yearly
number of guards that receive
refresher courses, that it is 194 against
2,652. This is on the Eastern Railway.
The existing arrangements, therefore,
give a guard a refresher course once
in 13 years and an Assistant Station
Master, once in 13 years and a points-
man, once in every 33 years.

It is admitted that pointsmen, most
of them, are not trained at all. They
are recruited and they learn  their
work by joining the gangs and learn-
ing the work with the other points-
men. This is the state of affairs. And,
I think, the Railway Board should
pay proper attention and see that
more training schools are started and
more refresher courses are given to
all the sections of their staff so that
the incidence of these accidents may
be minimised as much as possible.

Then, for class IV staff, like shunt-
ing porters, pointsmen and others,
there are no training courses to learn
their work. They learn their work
by seeing the staff actually at work.
There is everywhere an all round
lowering of standards. It is time we
see that we maintain certain mini-
mum standards in all these things.
We have seen that sufficient number
of qualified technical personnel could
not be recruited by the Railway Board.
They have said that out of 12,297
posts, they could fill only 9,587 posts,
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whersas the applicants were 68,800
sod odd. Only 24,000 were fit to be
called for and éven out of the 24,000
that were fit to be called for, only
9,587 were considered to be suitable
for appointment.

When we are feeling the dearth of
technical personnel, when there is a
necessity for improving all-round
standards, I humbly suggest that this
is not the time for lowering the
standards for recruiting the staff. We
should not, under any circumstances,
give any marginal advantage to peo-
ple who are not properly qualified
with the minimum standard of
qualifications,

With regard to engineering, medi-
cine and other technical subjects that
deal with the very existence of the
country, it is not possible for us to
have any dilution of the standards in
recruitment If you want to provide
certain backward communities and
classes with an advantage in recruit-
ment, you may try to do it with re-
gard to clerical jobs and such other
things. But, when Government is
forthcoming with scholarships and
facilities of all sorts for giving techni-
cal education to backward communi-
ties, I humbly suggest to the Minister
In charge to see that he insists on
minimum standards for technical
places, places where the safety of
running the trains and the running of
the whole organisation is involved.
That is my request to him.

This dearth of technical personnel
is felt all round in implementing our
Five Year Plans, For implementing
the irrigation, agricultural and the
multi-purpose projects, in getting
proper personne] for all the heavy
industries and public sector indus-
tries, Government is experiencing the
same difficulty. They have been
starting a large number of engineer-
ing colleges, technical institutions
and other all over the country to train
proper personnel. I trust the Rasl-
Board will look to it and see that

pereonnet 4ré properly recruit-
b-and trained ahd eguipped to face

oty tisk of Jecohwiriotion,

.

FLE
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1 wanted to refer to one important.
local affair which concerns my cons-
tituency, You may not know much
of Kakinada as it is. But others who
attended the Congress as far ago as-
1923 know it as one of the important
sea coast towns with 1,20,000 popula-
tion, between Visakhapatnam and

Madras, It was by-passed when the-
original railway line, the North-
Eastern line was laid. There s &

branch line connecting Kakinada with
Samalkot on the main line. Investi-
gation of that line was carried out
and it was almost decided in 1882,
when late Shri Gopalaswamy Ayyan-
gar was the Minister of Railways,
that the station should be brought on
to the main line. You will bear with.
me when read one sentence from thé
speech of Shri Gopalaswamy Ayyan-
gar in his Budget speech‘ of 1952,
wherein he said:

“There are one or two small
things, One matter to which an hon.
Member referred”, referring to me,
“was the diversion of the main line
from Madras to Calcutta vie Kaki-
nada. I fully sympathise with him.
I know Kakinada very well. But, I
myself have never appreciated why
the original line was taken through
Samalkot and Kakinada was avoid-
ed. Now, the point for considera-
tion is what we shall do with regard
to taking this line via Kakinada;
some survey hag to be made.”

Some survey was done and in 1852,
when my friend Shri Santhanam was
Deputy Minister and I was Deputy
Minister in the Food and Agriculture
Ministry, Shri Gopalaswamy Ayyan-
gar authorised me to include this in
my election manifesto, that it will be
done because the survey was

completed,
Shri Jagjivan Ram: The election
was over. (Interruption)

Shri Thiramals Rao: Not only was-
the election over; I am going to lead’
you to a further story. The ek
was over; 1 was defeated and
Sahthunam was defeated and Shrl

Gopsitiwenly Ayyangir dunged his.
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port folio to Defence and the then
«Chairman of the Railway Board, who
Jhas now got his value for his experi-
ence in a private concern, thought fit
to write down this within a few
months of our quitting the scene: The
whole scheme was untenable and
impracticable When the Minister
liked 1t and wanted 1t, 1t was pract-
«<able, and when the Minister quitted
-the scene and the other Deputy
Minister went out of office, out of
view altogether from this House, 1t
was left to the permanent official to
-8ay what he liked and to shelve the
whole thing

This 18 a question of importance
‘This 1s a intermediate port I am
going to develop a further argument
why 1t 18 important, 1n the present
circumstances There 1s a  history
behind this Kakinada 19 a port
which was visited by two or three
junmior Ministers Shr1 Santhanam
had been there, Shri Alagesan was
there when he was in  the Railway
and Transport Mimnistry, and, my
friend, Shri Ra) Bahadur was recent-
ly there on November, 14 to under-
stand the posuibilities of this port I
moved a resolution when I wag in the
Council of State 1n 1947 that this
port has got all the possibilities of a
major port and 1t has been reported
from their experience by the Port
Officers of the Madras Port Now, we
are trying to export two million tons
of iron ore to Japan Here 1s a report
-of a committee published 1n the
Hwmdu which my hon friend Shn
Kanungo has not wholly accepted as
correct But still as far it goes and
®8 far as 1t concerns my area, it
appears to be correct The export of
iron ore forms one of the major
dollar or foreign exchange earning
«<commodities of this country The
Indian Government had been at 1t to
encourage it as much as possible to
build up a good foreign trade The
report of that committee was partial-
Iy published They have found that

the Rourkela mines cannot be
to what is called Bastar
:mines in the former Central Provin-
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ces. There are large deposits and
they are nearer Vizag port. The dis-
tance hetween these two places s
189 mules while the distance between
Rourkela and Vizag 18 463 miles.
Therefore, they formed the opinion
that the ores from these mines could
be loaded at Vizag port

Vizag 18 so much congested that
there were at a time eighteen ships
standing 1n the waters for being
cleared When they could not clear
the ships, some were diverted to
Kakinada port and they were cleared
at the rate of 4,000 tons a day In-
vestigations are gomng on m the
Transport Ministry with regard to
the possibiities of developing XKaki-
nada Port It has got a good hinter-
land and rail road and canal com-
munications extending from Kaki-
nada to Madras—a distance of 400
miles All the three are runnmng
parallel It caters to the two river
basins, Godavar: and Krishna  That
1s the rice bowl of Andhra If you
want to develop trade and industry
and have a prosperous port between
Calcutta and Madras, a port which
has got all the equipments and a good
hinterland, there 1s the Kakmada
port

Shri Pamgrahi (Puri) Paradip

Shrl Thirumala Rao: I am not
standing against Paradip but I thmnk
1t 1s a village, not even a town It
has to be developed much longer

For the development of the Xaki-
nada port, 1t was estimated at 1947
that an amount of Rs 2 crores was
sufficient so that seven huge ships
can be anchored and berthed  Ships
with 40 feet draft can be brought to
the shore That was the report It
may cost something more now, Even
if the cost is trebled, with an expen-
diture of Rs 5 or Rs 6 crores, it is
bound to be one of the very good
ports that will help trade and come
merce in the east. Today Rs. 8§ croves
worth of goods come snd go thromgh
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this port; about 350,000 tons of cargo
is being exported. If you accept my
suggestion, it will help a good deal in
removing the congestion in the Vizag
port. What is the condition today?
All the material required for Bhilai
1s landed there. The export of
manganese and lron ore takes place.
The mouth 1s so narrow and the
bottom is rocky. If you want to
dredge 1t further down, 1t requires
very heavy machinery and a lot of
mvestment. I am not against the
development of Vizag. There is
room for development of trade, com-
merce and industry 1 both these
areas and so 1t 1s worthwhile for the
Government to consider the invest-
ment of some money 1n bringing this
on the main line,

Shri Jagjivan Ram: Let the port
develop.

Shri Thirumala Rao: The investi-
gation was over. They have issued
orders for acquiring the land. Every-
thing was over  Then 1t was stop-
ved by the ukase of a high official of
the Railway Board. This autocratic
power, this kingdom within a king-
dom and this bureaucracy within a
bureacuracy with its ramnifications
in the whole of the country, is too
much to be controiled with a single
Mnister however powerful he may
be. I have known 1t

Shri Jagjivan Ram: Speaking from
experience!

Shri Thirumala Rso: I speak; I
know from experience. I should like
to say one word. A doctor said that
death by drowning was the most
cruel death A patient asked: “Have
you died” He said: “No; I have
others’ experience.” Therefore, I
have gained by others' experience,
others who have been Ministers 1n
the Railway Board and m the Rail-
ways. They can think of no way mn
thie vast sea of this organisation. But
I know our Minister Shri Jagjivan
Ram hes more experience. He has
passed through the mill of Posts and
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Telegraphs. Now I think he is better
grounded to understand and control
this huge organisation.

We have combmed this develop~
ment fund and amenities fund into
one and utilismg the development
fund for other purposes, I saw this
and I found only Rs. 40 lakhs allotted
to the Southern Railway. Only Rs. 8
crores 1s given to conveniences and
amenities. It 1s very unfarxr, You
see the history of this fund from
when it wag started first It started
with about Rs. 13 crores. When they
found the money in a lump sum, the
Railway Board cast its eye on 1t and
took 1t away to the development fund,
One thing 1s good that schemes which
are not remunerative may be
accounted for 1n the development
fund and utihised.

I was so much encouraged to see
Kakinada's name in the list here,
What were they doing? They are
building a cloak room for the Kaki~
nada town station—one of the great
developments that 1s taking place
there It 1s a station through which
12 lakhs of passengers pass every
year. It is worse than a cow shed.
I can guarantee that to anybody who
goes there. No money has been
spent on this insignificant corner. The
railways may consider it insignificant
but 1t is one of the important places
where from, I can humbly say, I too
come. It has contributed several
other Members of Parliament
(Interruptions ) and Ministers.

Shri Jagjivan Ram: That is import-
ant.

Shri Thirumala Rao: That is not
the point (Interruptions )
You must remember that there is
something in the place, in Bihar
which sends Shri Jagjivan Ram That
also you must remember. You do not
forget. This is not such an unime
portant place. It is a place with vast
commerce, industry and agrieulture,
I do not know if the General Manager
of the Southern Railway has ever
gone to Kakinada,
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Shri Jagjivan Ram: I will send the
General Manager there.

Shri Thiramala Rao: That will be
one more officer but I can wait, When
we have waited so long for Swaraj in
this country, we can wait a little
more for Kakinada when I am  here
not to allow you to overlook this
thing.

Shrl Goray: I hope the hon. Minis-
ter will excuse me, if in my speech I
also refer to the raillway accidents.
The railway accidents are becoming
almost an everyday occurrence, But
I want to assure the hon. Minister
that I do not want to cavil at the
administration. I do not want to
make either the hon. Minister or the
Deputy Minister or the Railway
Board the whipping boys. But I do
want to convey to him our sense of
anxiety when almost every day we
get news of some accident or the
other.

There is one way of looking at the
accidents and that 1s to hold the high-
er officials in the Railway Ministry
responsible. But I want to look at
it from a different angle. I want the
Railway Minister to consider whe-
ther these accidents are not the
result of the heavy burden that the
whole railway staff has been subject-
ed to.

In this regard I would like to point
out that the Railway Freight Struc-
ture Enquiry Committee had warned
the Railway Administration that “in
the high tempo of traffic during the
Second and Third Five VYear Plan
periods these large zones will prove a
serious handicap and will most
serlously affect the efficiency of per-
formance of Railways; it is impera-
tive that a bold attempt be made to
rectify as quickly as  possible this
mistake”. I feel that the Railway
Ministry should take this warning to
heart and try to reduce the railway
gones to smaller size, so that the res-
ponsibility for whatever happens on
the particular zone can be fixed. What

L]
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is happening is, with the rising tempo
it has become very difficult to hold
any person responsible for anything
t;:oat happens in that particular sec-
tron.

We had appointed an expert, Mr.
Appleby, and he has submitted a re-
port in which we find that he has
made a very important observation,
He has said:

“In any large organization the
proportion of persons willing to
assume individual responsibility is
small. The willingness is the first
evidence of executive ability. The
building of individual responsibil-
ity contributes importantly to
organizational responsibility. Here,
by a curious proliferation of the
conceptions of parliamentary res-
ponsibility and Cabinet responsi-
bility and by reliance on excessive
procedures of cross-reference there
has been built an extraordinary
evasion of individual responsibility
and a system whereby everybody
is responsible for everything before
anything is done. In large and com-
plex actions no one and no system
can be really responsible for many
of the actions before they are ac-
tions, even though responsible after
the fact.”

Sir, what I find 1s that as you go on
creating very big zones it becomes
very difficult for the officers at the
top to keep personal contact with the
staff below them, and then it becomes
very difficult to hold any particular
person responsible for whatever hap-
pens in bus region or his zone. There-
fore, my request would be to try to
see that the zones are made smaller
so that the responsibilty could be fix-
ed on the people who are in charge
of the various zones.

The other point that I would like
to stress is, have you ever tried to
assesg the responsibility and the work
that the station masters have to per-
form? I am not talking of station
masters at big stations but those on
the way-side stattons. They have o
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Jook to the passengers, they have to
jook to the goods, they have to look
to the luggage. I have had opportuni-
ties on many occasions to see how diffi-
cult for them it is to manage the
whole affair. They are so inade-
quately staffed and they have so many
duties to perform simultaneously
that it becomes impossible for them
o devote any attention to the multi-
farious responsibilities that have been
thrown on their shoulders.

There was a time when nobody
worried when the station master
issued tickets. Now anybody, a

person like me would go and say to
the station master that the window
must remain open all the 24 hours a
day. If he asks me to wait, I will
say that I won't wait and that he must
issue me a ticket immediately. At
the same time there will be some
sort of a signal coming from the next
station. He has to keep on running
constantly between the signal or the
switch board, whatever they call it,
and the booking window. The same
thing happens to the other staff also.
It is not a surprise that when people
are over-worked like that, when they
are inadequately staffed, when they
have to do every day about five times
more paper work than what they
were doing before, so many faults
occur and we have to pay a very high
price.

As a consequence of this you will
find that indiscipline also has grown.
I think it will not be proper to hold
only the Government responsible for
this growing indiscipline. Let us all
face this fact that all along the rail-
ways indiscipline has grown. There
have been instances where the lower
staff have been fined, or when they
are likely to be fined, they go to the
station master immediately and give
him a rupee or two, because it has
been laid down that beyond a parti-
cular limit no employee can be fined.
So they become neglectful; they do
not mind if a rupee or two is cut from
their wages. I am told that there
have been instances where people
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have paid fines in enticipation and
snapped their fingers at the S. M.

This is a task where, I suppose, not
only the party which is mn power but
also parties which are in opposition
must share the responsibility. I
think that through our unions we

must try to impress on the whole
staff, whether they are gangmen,
workers, station masters, assistant

station masters or clerks, that they
can certainly make their demands,
they can certainly ask for payments
which are commensurate with the
rise in prices but, at the same time,
they must be ready to discharge their
duties which are commensurate with
the growing tempo of the rebuilding
of our nation. I suppose, if a concen-
trated effort is made, if these people
are approached in the proper spirit,
if we do not allow party factions to
come in the way, and if we think that
the railway people as a whole must
face this issue boldly and they must
discharge their duties in a conscienti-
ous manner, something can be done
to reduce the incidence of accidents
that are occurring every day.

This spirit of indiscipline and negli-
gence has grown to such an extent
that I will just submit to the hon.
Railway Minister these paper cuttings
that I have got in my hand. ’ghey
refer fo the documents that have been
lost from the various railway stations
on the Central Railway in a period of
one year. This is not an exhaustive
NIst at all; I just picked them at
random. You find there that
hundreds of flles have been lost, and
it has been announced in the Press
that the Railways will be obliged to
those people who will return these
files and some sort of a prize will be
given. I want to know, have you
ever tried to understand why is it
that so many documents are being
lost almost every month? There are
particular  stations—for instance,
there is Wadi Bunder, Bhusaval and
other stations—which have as it were,
made special efforts in developing
this art of losing files. I suspeet that
there must be some sort of a racket
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behind 1t I think the Raiway
Ministry would do well to unearth
such rackets because if you study
this list you will find that there are
particular types of files which are
always lost, they are files either rela-
ting to goods cartied or to tickets that
have been sold Hundreds and
thousands of counterfoils or receipt
books have been declared as lost I
think this 1s a matter which needs in-
vestigation  Perhaps, by this leak-
age we are losing crores of rupees
every year which should really go to
the Railways

After having talked about the
general 1ssue of accidents and 1ndisci-
pline I would like to touch upon cer-
tain aspects which are very import-
ant from the point of view of the
region from which 1 come

Mr Chairman The hon Member's
time 1s up

Shri Goray Please give me only a
couple of minutes more

So far as Maharashtra 1s concerned
—I am not talking only of the city
of Poona—I think that the Railway
Ministry has not treated the region of
Maharashtra kindly Sir, we have
been asking for the last so many years
that something should be done to
develop the line from Bangalore to
Poona or from Mira) to Poona and
Mira) to Latur Similarly we have
been asking for a West Coast line 1 e
the Konkan Railway By not grant-
ing this just see what you are doing
The Konkan Railway 1s such an essen-
tial thing even from the Defencc
pomnt of view that I thought that the
Raillway Mmuistry will not grudge us
a few crores But they have told us,
“No” and the hon Minister has left
no doubt 1n our mmds that no new
line will be opened But Sir I would
like to request him once more that
because there 1s no railway on the
Konkan coast what 1s happening 1s
that the passengers have to pay 15
ples per mile, if they travel by

7 MARCH 1938

-

Ratlwaye 3648

steamer, and nine pies per mile if
they travel by State transport This
means that you are really exploiting
the passengers there If a railway was
to be built, 1t will reduce the burden
on the ordinary passenger and the
common man Not only that but if
from Dewa to Dasgaon a railway
of 90 miles were to be built, you
will find that the concentration of
industries that 1s taking place in
Bombay will be reduced The indus-
try will get dispersed and 1t will lead
to a balanced development of the
whole region Also, the criterion that
has been laid down by the Raiways
that any new line should be m a
position to fetch 5%, I think, will be
satisfied So, I would once more
request that this Konkan Railway and
Mira) to Poona and Miray to Latur
lines should be considered favourably

Sir onc more pomnt and I will con-
clude We have been told that though
the Raillway 1s not doing anything by
way of developing these lines we are
going to have electric railway from
Bombay to Bhusaval Sir, may I say
that this 15 the proverbial carrot
before the donkev? It 15 not going to
take place If you look to the provi-
sions 1in the Demands for Grants, you
will find that just Rs 5 lakhs have
been sanctioned for this year for the
so-called electr fication scheme of the
track from Igatpur: to Bhusaval Just
be frank and tell us, Maharashtra
1s not gomng to be given anything—
no electrification, no broad gauge, no
Konkan Raillway You can go on
shouting till you are hoarse but you
are not gomng to get anything” Sir,
this sort of hoax should not be played
on the people I know that you are
not gomng to build the Bhusaval hine
All that you have said 15 that you will
do something which 1s very necessary
by way of preliminary

Shri Dasappa (Bangalore) Most
of us are an your company

Shri Goray: So, I would request
the hon Railway Mmister to at least
take up somethmng in Maharashtra
and try to justify
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Shri 'Keshava (Bangalore City)
Why only Maharashtra?

Shri Goray: I will certamnly sup-
port you

Let the hon Minister look to the
whole southern region I would like
to pont out that there 1s going to
be a sort of imbalance because the
region north of Narbada 1s gomng to be
developed very fast You dre gomng
to have three or four steel plants with
Rs 150 crores for each plant—plus
the railway development I wish to
tell you as a student of American
history that 1t was this 1imbalance
between the north and the south that
crcated social tensions and a time
came when the South fought the
North Nothing of this sort ought to
happen here This sort of imbalance
must’ not be there Let us develop
the economy of the whole country in
such a manner that there will be no
marked difference between the
development 1in the north and the
development in the south
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Shri Ajit Singh Sarhadi
(Ludhiana) Mr Chairman, Sir, I
also rise to draw the attention of the
House to certain matters pertaining
to the working of the Railways, par-
ticularly the Northern Railway

The main subject on which I would
like to speak 1s overcrowding Several
hon, Members who have preceded me
have already discussed this, I am
alive to the difficulties of the Rail-
way Ministry about the availability
of coaches and locomotives 1 also
know that they ao their best to lesson
overcrowding, as rar as possible But
1 would respectfully submit that in
the matter of lessening of over-
crowding there should be fixation of
certain priorities

In this connection the hon Mimster
may be aware that over-crowding in
trains 1s maximum on the Northern
Railway I have not been able to
trace the figures relating to last year
in the papers that have been circul-
ated to Members, but looking through
the figures pertaining to the year
1955-56 I find that the average over-
crowding in the Northern Railway is
as much as 42 per cent and this also
includes, the House would appreciate,
the coaches that go empty I have
had many occasions to travel on the
Kalka Mail from Chandigarh to this
place and invanably the first class
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coaches are vacant, and it is included
in the average percentage of over-
crowding.

So my point is this, that on the
Northern Railway the over-crowding
is maximum and this has got to be
looked into. At present, as the House
may be aware, there are three trains
available on the Delhi Ferozepore
each side. There are 8 trams each
way available between Delhi and
Amritsar, which mnclude a janata
express between Delhi and Pathankot
that goes via Amritsar. We also find
that the Delhi—Pathankot section 1s
served by three trains which also
include a janata express via Amritsar.
You will find that there is a tremend-
ous amount of overcrowding in the
third class coaches. On one occasion I
had to travel by a third class coach
and I found that there was too much
overcrowding Unfortunately this is
not being looked into

I approached the Railway Board for
more janata expresses and in one of
the communications pertaining to the
Delhi—Amritsar line, it was conceded
that overcrowding was very high-

“There is overcrowding in the
train on this section, The need
for additional trains is recognised,
but its introduction is not feasible
due to (i) non-availability of
spare line capacity on the Delhi
Ambala section for an additional
train; introduction of such a train
will be at the cost of essential
goods traffic, which is not desir-
able and (ii) paucity of coaches
and locomotives.”

I would submit that the passenger
service must have priority over any
other service. We are in peace time
now. Of course, if there is war, cer-
tainly goods traffic would have been
more important. But I fail to under-
stand why priority should not be
given to passenger service and why
80 much overcrowding should be
allowed.

When I approached the railway
authorities for additional trains on
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thé Delhi~—Ferozepur line and Delhi
—Pathankot line, I was told that the
percentage is not such as to warrant
running additional trains. Of course,
they were kind enough to increase a
coach heie and a coach there. But I
would beg of the Railway Mmister to
run additional trains and reduce
overcrowding. When they say that
the percentage 1s less, I do not know
how it is. You find that in Delhi
railway station or in any intermedi-
ate big station, overcrowding is very
high. Of course, I appreciate their
difficulties But when the question of
priority comes in the matter of les-
sening of overcrowding, I submit that
the Northern Railway, particularly
the area north of Dellh should be
given priority i1n the matter of provi-
sion of additional coaches and addi-
tional janata expresses. This is my
first point.

The second point to which I beg to
draw the attention of the Railway
Minister 1s about sleeping accom-
modation, which 1s one of the ameni-
ties provided for the passengers. In
this connection, I understand that this
experiment is being tried on 12 pairs
of tramns in India But unfortunately
the area north of Delh: has not been
selected for that purpose, I do not
know why 1t has been kept out. There
1s more of night travelling on this
side also 1 hope sleeping coaches
will also be provided on the Northern
Railway.

I am not enamoured of air-condi-
tioned coaches at all. 1 would say
that this should be absolutely elimin-
ated and I believe that is the policy
of the Railway Ministry also, and
instead you should have third class
coaches. But when you come to air-
conditioned coaches, I find there are
threc trains running from Delhi to
Calcutta, Delhi to Madras, Delhi
to Bombay and so on. I cannot
understand why this amenity has
been excluded in the area north of
Dethi. Possibly they think that be-
cause there is more of winter on this
side than in the south, heating
arrangement is not necessary on this
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{Shri Ajit Singh Sarhadi]
side! I cannot see why when there are
three trains with air-conditioned
coaches running towards the south,
there is none towards the north.

“Bori Panigrahi: The south will de-
clare independence.

Shri Ajit Singh Sarhadi: If it were
possible; not otherwise.

Another passenger amenity to which
I would like to draw the attention of
the hon. Minister is this. There are
613 railway stations on the Northern
Railway which have not got raised
platforms. Again this number is the
maximum on the Northern Railway
when compared to the other railways.
Whereas on the Northern Railway
there are 613 railway stations with-
out raised platforms, we have got on
the Southern Railway only 426, Cen-
tral Railway 314, Eastern Railway 292
and North-eastern Railway 596. The
provision made last year for raising
the plaforms on the Northern Railway
was only 25 Here again in the matter
of providing passenger amenities, the
north has not got its due share, to
which 1 would draw the attention or
the hon. Minister.

I now come to the question of new
lines. The mamn line to which 1
would draw the Minister's attention
is the Jagadhari—Chandigarh-—Rupar
~-Ludhiana line. You must appreci-
ate the importance of Chandigarh m
Punjab. We are well aware of the
colossal amounts poured into Chandi-
garh for its development. If this
line is constructed, we would con-
tribute a great deal to its natural
development instead of its artifical
development. It is not a long line; it
only comprises of about 106 miles.
The survey was made as far back as
two years, but we have not heard
anything about it. Last year, my
friend, Shri Moolchand Jain took up
this matter with the Deputy Minister.
Aguin today I plead before him that
it is most essential that this line
should be taken up as early as possi-
ble in case the natural development
of Chandigarh is desired.
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Another line to which I would
draw the attention of the hon. Minis-
ter is the line connecting Moga and
Bhatinda. I understand his difficulties.
He has got to provide lines for Roure-
kela and other steel plants. At pre-
sent industries are engaging most of
his attention, but the agricultural
development of the country too must
engage his attention. My name-sake,
Shri Ajit Singh, who represented
Bhatinda constituency took up this
point last session, The opening of
this line will do a great deal for the
development of the agricultural
economy 1mn that area which 1s the
granary of Punjab. If Punjab is the
granary of India, this area is the
granary of Punjab. So, the develop-
ment of that line needs attention.
These are the general observations I
have to make.

Now I beg to draw the attention of
the Minister particularly to one
matter relating to my constituency,
namely, Ludhiana districi. He knows
very well that this district is very
important industrially in Punjab.
Rather I feel 1t is the most important
town; you can call it the Manchester
of India. The most unfortunate thing
is that there the mam town is split
up from the Millargan; area by a
railway line. I tabled a question and
I asked for how many hours is the
traffic closed on the grand trunk road
at the railway gate that splhits the
Millarganj area from the Ludhiana
town. The reply was given that 1t
was closed for seven hours and 20
minutes. One thing I would say here.
The total working hours are generally
14 to 16. The rest of the day is taken
away by the sleeping hours. So,
nearly one half of the time the gate
is closed to traffic on the G.T, road.
It is not only dislocation to general
traffic but dislocation to the Miller-
ganj area in Ludhiana city. When I
questioned about it, the reply was
that the matter is under active con-
sideration and is in consultation with
the government concerned, or with
the State Public Works Department. I
request the hon. Railway Minister to
take note of this.



36sp Demands for Grants— 7 MARCH 1958

Shrl Jagjivan Ram: We will ex-
pedite it.

Shri Ajit Singh Sarhadi: I request
that this matter should be considered
urgently. It is most essential. As it
is, the queue of the cars and the
buses and other vehicles at the gate
extends to a mile. So, I request the
hon. Minister to attend to this. It 1s
a most essential thing, and in the
interests of justice not only to
Ludhiana but to the industries there,
the work must be expedited.

Mr. Chairman: Kumari M. Veda-
kumari.—She is not here, Then, Shri
K G. Deshmukh

Shrl K. G. Deshmukh (Ramtek):
Mr. Chairman, I thank you for the
chance you have given me to take
part in this debate. I would like to
make a few points regarding my
constituency. It i1s a matter of great
satisfaction that the number of
wagons loaded has shown an increase
of 618 per cent over the figures
shown last year, that is, during 1956-
57. But, at the same time, I regret
that nothing of this increase has come
to the lot of the orange-growers in
Nagpur. I have figures to show that
no adequate quota 1s being given for
the transport of oranges from Nagpur
to the outside stations.

As you know, most of the Nagpur
oranges are sent either to Delhi or
Calcutta or Bombay from the Nagpur
station. I understand there is an
Orange Advisory Board working at
Nagpur. The Divisional Commercial
Superintendent of Nagpur is the
Chairman of that committee or Board.
There are some non-officials on that
Board, One non-official is an impor-
tant person and another is an ML.A.
Both are members of that Board.
They have written about it, and the
Chairman had promised to supply an
adequate quota of wagons rather, a
certain quota, not a really adequate
quota,~for the orange growers during
last year. But even 50 per cent of it
was not supplied to them. This is the
existing position in that part of the
countyy,
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Orange is a perishable commodity.
It comes under the perishable list in
the railway lists. It was promised by
the railway administration that while
distributing the quota for wagons,,
adequate preference would be given
for perishable articles like oranges.
Still, I do not understand why this is
not being done though it is promised
by the railway administration and by
the Divisional Commercial Superin-
tendent at Nagpur.

Another thing that is lacking in
regard to these oranges is that certain
types of wagons alone are to be
employed for the transport of these
perishable goods, especially oranges.
The mawn orange crop comes in dur~
ing summer and in that season a
special type of wagons is needed for
transporting the fruit. That is called
ventilated wagons. This type of
wagon is not supplied to the traders,
If such type of a wagons are not
available in sufficient quantities, 1}
request the hon. Railway Minister to
supply at least wagons with wooden
floor or something like that. At least
that type of wagons should be sup-
plied.

The third thing 1s this. It is a very
strange aspect. It was promised to
the orange growers that freight will
be lessened for transporting oranges.
As far as bananas are concerned, I
come to know that the freight has
been reduced for the transport of
bananas. But it has not been reduced
in the case of oranges. Both these
frwits come under the head, “Fruits
and Perishable goods”. But I do not
understand why 1t has not been con-
sidered, namely, the freight should be
reduced in the case of export of
oranges. I request the hon. Railway
Minister to attend to this aspect of -
the matter as early as possible.

I next come to some local difficul~
ties in my constituency. Amravati is
close to my constituency, and the hon.
Deputy Minister of Railways had
been there, and he knows it is the
second largest city in Vidarbha. A
railway line passes through that city,
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For the last four years we have been
asking for an over-bridge at that
particular pomnt of the railway lne
It was promused The budget provi-
mion 1s there since the last four years
But I do not understand why the
work has not been undertaken so far

Shri Jagjivan Ram: The State
Government

Shri K. G Deshmukh. Of course, 1
was asked by the then Railway Minis-
ter, Shr1 Lal Bahadur Shastr;, to
approach the State Government I
approached them and they said that
they had also made a budget provi-
gion on thewr part But nobody 1s
doing the work The budget prowa-
sion 1s there since the last four years,
in both the budgets—the Central as
well as the State budget I do not
know why they have not taken up the
work yet Though the money 1s there
and the provision has bheen made, the
work remams to be done Every year,
the amount 1s provided and 1t lapses
1 therefore request the hon Minister
here, as a Member of the House, to
take up this work or at least initiate
the work

The other thing that I want to refer
to 1s a passage at Narakhed on the
Central Railway It has been pro-
mised since the last four years or so,
that an over-passage would be pro-
vided@ there It 1s a very minor one
which they have promised to put up
I request them to do that at the parti-
cular point where the Central Rail-
way crosses the road The absence of
an over-passage there causes great
inconvenience to the people, because
the city 1s on the one side and the
people have to go to the other side
from the city Everytime, they have
to cross the railway line, and 1t 1s
difficult and dangerous to cross the
line

These are some of the matters
relating to my constituency, and I
hope the Railway Muuster will do at
least some little things for my con-
stituency which I have put before
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him Especially, the oranges irom
Nagpur are very famous and nearly
75 per cent of the oranges of the
whole country 1s grown m and around
Nagpur So, facihities at cheap rates
should be provided for export of
these oranges from Nagpu1 It that
1s not done, it would be a national
loss The oranges would perish, and
they are grown mostly 1n summer
season So, I request the hon Minms-
ter to take these facts into considera-
tion and help the export

Shri Balakrishnan (Dindigul)—Re-
served—Sch Castes) Sir, I rise to
speak a few words about improve-
ment to certain railway stations and
construction of some new lines and on
some other pomnts which are mostly
related to Madras State Furst of all,
I take the pommt of overcrowding
Take, for instance, the GT Expresses
and the express which runs from
Bombay to Madras From Bombay
to Madras, there are two trains which
are running daily These two trams
are overcrowded because the people
from Andhra Pradesh and Mysore
also go by that train So, those tralns
are always overcrowded There is a
Janata Express running bi-weekly
between Madras and Bombay If
that train 1s run daily, overcrowding
can be reduced So, I request the
hon Minister to consider the matter

Now, in the GT Express, there is
always overcrowding I understand
that ordinary third-class coaches are
going to be attached to the bi-weekly
de lure tram That apart, I would
request the hon Railway Minister to
send the de luxe train daily to Madras
and back, because summer has begun
and the people are prepared to travel
by the tran

Now we are told that the De-luxe
train 1s not very popular It 1s not
very surprising I know the reason
for 1t  Recently, I happened to
travel by that tram, and I found that
the seatmg arrangements are very in-
convenient They have not got adjust-
able chairs But people from Madras
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to Delhi have to travel for two days
and two nights. So, they must have
some relaxation. The seats must be
arranged in such a way that they can
relax. If adjustment of seats is made
in the De-luxe trains and more ameni-
ties are given to the passengers, more
people will travel by that train. So,
I request that this matter may be con-
sidered.

Then 1 come to the question of din-
ing car. I do not know why the
Jdining car is being detached at Kasi-
pet. Originally, the dining car used
to go up to Madras. Now people who
are travelling Delhi to Madras are
suffering in the mater of food after
Kasipet; sometime even the M.P.s.
become victims. After all, it is only
a small matter. By sending the car
up to Madras, there will not be much
loss to the Government. So, I request
the Minister to be kind enough to
send the dining car up to Madras.
Then, not only the passengers but even
the M P.s. will be grateful to him.

I will now refer to Dmdigul junc-
tion, which is an old junction. There
is no separate waiting hall for the
third-class passengers. The passen-
gers are simply allowed to lie down
before the booking office. So, I re-
quest the Railway Board to consider
the question of building a separate
waiting hall for the third-class passen-
gers at Dindigul. Then, due to scaret-
ty of water, trains starting from Din-
digul are delayed. 8o, something must
be done to improve the water supply
position at Dindigul junction.

Then, 1 would like to invite the
attention of the Railway Minister to
a famous pilgrim centre called palani.
It is very famous in South India.
Palani is very famous for its Panchaem-
rithan. But there are no amenities
for passengers at the Palani railway
statton. The arrangements for waiting
hall and other facilities are very very
poor. The railways are getting more
money from that station, because
thousands and thounsands of people
ars going to Palani every day from

i
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Mysore; Andhra, Kerala as well as
from Tamilnad. Even then, the
amenities which are provided in the
Palan: station are very very inade-
quate. Waiting rooms for second
class and first class passengers are
very very small. So, I request the
Minister to look into the matter and
ronstruct a pucch nice plantform and
raniway station at Palani,

1 now want to say a tew things
about the Palan: municipality. It is
a poor municipality and so it is not in
a positton to maintain the sanitary
and other facilittes to the pilgrims.
During testival times serveral lakhs
or people gather there. So, the muni-
cipality has applied to the Government
for the introduction of terminal tax.
1 understand that thc Madras Govern-
ment has also recommended it, the
Hindu Religious and Charitable
Endowments Board has recommended
it.  Since 1t 1s a poor municipalty, I
reyuest the Minister to grant them
permission to mtroduce terminal tax
there.

Then I have to make a small request
on behalf of my constituency. There
is a small stativn near Dindigul called
Ayyalur. Many people like milk ven-
dors, vegetable vendors, coolies go to
Dindigul from Ayyalur every day in
the morning and return in the even-
ing to their village. But there is no
train which stops at Ayyalur. So, I
request the railway department to
stop the passenger trains which come
from Dindigul at Ayyalur—Nos. 111
and 112-—as it will be very helpful to
the poor villagers.

I now come to the contruction of
new lines. A new hine between Para-
makudi and Tuticorin or between
Manamadurai and Maniyachi may be
constructed. At present people from
Travancore, Nagercoil and Tinnevellt,
if they have to go to Rameswaiam,
they have to travel more than 200
miles to Madura in the north and then
travel to the south. If there is a line
between Paramakudi and Tuticorin or
between Manamadural and Maniyachi,
people need not go to Madura. They
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can go to Rameswaram direct. Further,
if that line is constructed, there will
be a ralway connection from south to
north up to Calcutta in the east coast.
1 request that at least during the
Third Plan period this line may be
constructed. .

Regarding the Dindigul-Gudalur
line, Mr. Chettiar spoke about the
importance of that line. This will be
useful not only to Tamilnad but also to
Kerala

About the China Salem-Kancheepu-
ram line, I understand the traffic sur-
vey was made. The then Minister,
Shri Lal Bahadur Shastr: said in his
budget speech that this line will be
taken up for execution But I under-
stand that this line was not included
in the 840 miles So, I request that
this lIine may also be included in that
Plan

Regarding electrification from Tam-
baram to Villupuram, I am glad and
thankful that the Minister has
announced that this work wil]l be taken
up soon. Due to scarcity of electric
mauchinery, this work was already
delayed. So, I hope that hereafter
this work be taken up expeditiously.

Sir, Regarding the Bangalore-Salem
line, I am told that 1t 1s under the con-
sideration of Government whether this
line should be constructed as meter-
gauge or broad-guage. Since there is
already a broad-gauge, line there is
no pownt in constructing any more new
metre-guage lines So, I request the
Minister to construct this hine also as
broad-guage. That will be more use-
{ful than metre-gauge

With these few remarks, I conclude
my speech.

Shri Basumatarl (Goalpara-Reserv-
ed-Scheduled Tribes): Mr. Chairman,
1 come from a State which has been
suffering from transport difficulty
since the British regime. During the
150 yeurs of British regime, Assam
bas not got sufficient railway lines.
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They have got only 1,800 miles of
railway lines in an area of 85,000 sq.
miles. So you can easily imagine how
Assam is suffering from transport
difficulty. In Assam there are no
industries or other projects because of
transport bottleneck.
-

1.39 hrs,

[Mg. DEPUTY-SPEAKER tn the Chair]

After partition most of the railways
have gone to Pakistan Then, the
State of Assam was isolated from the
rest of the country. So, you can
imagime how it would have affected
the people of that poor State After
the achievement of independence, I
do not think our Government has
taken keen interest in this backward
State of Assam.

There are only threv trams from
Calcutta to Assam, and they also go
very slowly For about 700 miles they
take 36 hours So, on an average it
comes to about 19 miles per hour.
Therefore, the people of Assam nowa-
days call that tram a bullock cart.
There 1s a line from Rangiya to Tez-
pur, a distance of 100 miles The
trains run at late hours and the speed
is about 10 miles  Everywhere this
1s the case and I do not think the
Government 1s taking interest in this
backward State There is a popular
feeling everywhere that the people in
this State are receiving a stepmother-
ly traeatment from the Centre That
is a fact also  Therefore, I request
the hon Minister to take a keen in-
terest about this Of course, the other
day, our Deputy Minister visited our
State and I think he has been appris-
ed of the difficulties felt in the State.

I have already said that this State
of Assam is very backward and it
cannot be compared with any other
State in India. Every time we
approach the Government for develop-
ment of this industry or that, we are
told about this transport botile-neck.
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Every development work depends on
the transport facilities that are evail-
able and the capacity of the railway
to handle the traffic. I do not see
why the Government of India has not
taken keen interest in respect of this
State. After the achievement of In-
dependence, not an inch of railway
line has been constructed here. As I
have stated, the 18,000 miles of line
still stand. I have heard many spea-
kers ask how many miles of new lines
have been constructed. Not a single
inch of line has been laid on Assam.
You can imagine how we are treated.
We appeal to the Government of
India to take an interest in Assam.

There are plenty of resources in
Assam. There are hills, there are
dales, there are rivers, everything is
there. Only because of the transport
bottle-neck we are not developing. If
you open a railway line from Bongai-
gaon to Garo Hills and Goalpara, this
will facilitate the development of the
cement industry, coal industry and so
on. The other day the hon. Members
Shr: Hem Barua and Shrimati Mofida
Ahmad stated these things 1 do not
like to repeat. 1 want to add
some more line Tripura is also merg-
g with Assam. They do not want
10 merge with Assam because of lack
ot transport facilities. There 1s not a
single line connecting it with India.
They have to come by air. A hne
from Baaarpur to Tripura will greatiy
help them and Tripura will merge
with Assam. I request the hon. Minis-
ter to take this into consideration. So
also Manipur is in the same condition.
There is no railway line connecting
Manipur. So, they have to go by air
from Caleutta to Manipur. You can
imagmne the difficulties they have to
face. Y request the hon. Minister to
take an interest in this and open a line
from Manipur Road station to Mani-
pur via Naga Hills.

You know troubles from the Naga
people. These troubles are there only
because they have no contact with the
plaing people. They do not also look
to the plains people. If you open up
a railway line, easily they can be con-
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tacted by the plains people. I request
the hon. Minister to take up that line.
In the Budget, they have said that
there is no programme for opening up
new lines. If you do not make &
special case in the case of this un-
developed area, how can Assam come
in the same level as the other advan-
ced States? I request the hon. Min-
ister to consider this point.

Another line 1s to be opened from
Rangapara to North Lakshimpur.
There is now only one P.W.D. road.
If you open up a railway line, there
can be contact with the N.E.F.A. areas
easily, If you want to develop this
N.EF.A, area, a railway line is very
necessary. Unless you open a line of
communication, how can you develop
the N.EF.A, area? It will remain
N.EF.A. area. It will not be educated
or become enlightened. I request the
hon. Minister to think about this.

I wish to make a general point abou
Railway administration. After we
achieved Independence, the Railway
administration 1s deteriorating. It
you have a station, there is no water.
If you have a waiting room, there is
no latrine, there 1s no chair. I do not
understand why the Reilway adminis-
tration 1s not thinking about develop-
ment on this side If they think that
Indian standard 1s like that and we
should have such a standard, I do nov
hke that. After the schievement ot
Independence, we should consider
about the standards also. The stan-
dard is deteriorating and it requires
to be looked into.

As regard the De-luxre train, the
other day, travelled in it from here
to Calcutta. I find there are so many
anomalies. There is no sufficient
accommodation. I am told that in the
De-luxe train, three third class bogies
have been attached which are notair-
conditioned. On accouut of this, there
is overcrowding. The other day I had
been to Calcutta. i took my family
also with me. I had even reserva-
tion of the seats or niyself and my
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family We coul” rot get accommo-
dation When I cu uucted tne conduc-
tor, and 1 was tou.l that there are no
coaches, that two three air-condi-
tioned coaches ha! been cut off and
third class coaches 1ttached and they
are short of accommodation They
could not give accommodation even
to people who had reserved already
That 18 the difficulty we had to face
I request the hon Minister not to
cons:der whenever they get any com-
plaint that there 1s crowding, etc,
and revise As soon as you get any
complaint, 1f you revise, how can you
go on advancmg the conditions of
travel, I do not understand

I then come to t + point abnut ver-
bridges There should be over-bridges
in important places As an example.
1 give the case of Funds which 1s go-
ing to be the hearnuarters of a new
Zone There 1+ a road {rom North
Gauhat:1 to Hajo where there 1s a
famous temple People are held up
there for long timc even on account
of shunting of tramms There should
be an over-bridge here, for the North
Gauhati-Hajo road

There 15 a highway road from Pandu
to Shillong On that road during
train times the city people are held
up for long hours and they are sub-
jected to great difficulties I request
the hon Minister to order the con-
struction of an over-bridge for this
highway road

There are very important stations
in the Rangiya-Tezpur line in which
for want of accommodation people are
suffering like anything They do not
get water, they do not get shelter
and 1n the ramy season, the people
are suffering very great difficulties I
request the hon Minister to order
contruction of standard waiting rooms
at Rangiya, and also Bongaigaon and
Kokrajthar This 1s a newly constitut-
ed sub-division and people have to
run from place to place So, there
should be one standard waiting room

I thank the hon Minister for creat-
ing the new zone, and for the expen-
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sion of the railways and development
of our other sectors

They have established a separate
zone for Assam, but we understand
there should be more lines, more
advancement made and more care
and vigilence will be taken to aug-
ment rail transport capacity for eco-
nomic expansion and industrial deve-
lopment of Assam

oY ool fag  (Frrer Forw -
gfaq wifqar ) soreaw @@, -
a9 ¥ arfeas 9 sl a% fasregar
2 Iud agA ¥ FEe o Qe TNy T
g1 & g g e o & e A
BT & 99& AT § YT A FTH AT
#r ¢ o A B Froagld &
#1  gd wETar W aga W W
F@R & 9 fF it o i aw @
9gT qTF § W IR g A WY 7Y
FE TN AR eI § AEEAT
g fF aga & 7Y 9”@ qEEAT F OFE-
Sarcoc b I CUE S
S N X FTHY § TR A AN
A I 21w 9E F T
WA §RT § T A1gT I FIT
FT R T 7N AgRm F A Ay
ZEE 3 HTEH T AT AT B HAT FQ
" gT Fer 3T wr W S AR S
& gz T ¥AT qF A FT AW &
w® T 3 AET 7 e weege
#RAT A ARG A g W A AAWAT
f& ¥9dwr oF aga @8 yATErioa o
g & for & # AMH oF
W F AT Y T aF [ A §
S AT AT HY a7 FL AHTL 6 gfeaw
qgaTEY ¥, 98 ITR qEH IEY W
qzr w7 &1 xefag & aEwar
g fr gar¥ 3% wit wEem ®1 N ATH
& 9% JueY ardw w3 ¢ § A I
am o W A faer gt & I
F@ T WAY 1T AW AT K W &
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v gRt ¥ fawrd § W T & W
@R e TEe f i qE

gt Ag oy o rrafda adt gl
 afer sonim adfe & @ 9T
e gfva ward & dfew & ag w7
9t 7 § f5 37T qRfmg o
o o dord e oA dr g
ITRT  TRIFE ghaT 7y T ey
fie 4% & W & AT §1 WO
sy & JATA ¥ T A W ¥ -
aATE §) qF g AT T aF Fhrard
ant W)X fagraT w1 s § IR
aNE iz T A Sifeg) TE-
M g qFd § AfFT Iy gow & ufw
fiedy &Y Y amrd ar smfedt @
&% Agr A afgw | gfAed Tl
it @ arfed oY fe For W) o
7 fET W21 RIA GrHA T FLHFH FLN
At gfrae ad & & weariy & fe@
# fog w1 w7 @Y & W) I warfew
w1 Pfay @t & 5 waeTiy w=a
fomit aaT FX wfFT 9@ swaw &
|Tq FEAT 92T § fF IAE ERd 9T
@4 afqge aw ardr § 9 f& g
§ frfeamge <t 21 @ www
# A wrae WA fafreeT & faeA
t 5 97w gfvew & AT SR
agg A agadr & fAq gwe 7 §
I ) fasR =& w1 g Sfaa
AR ¥y g I8 U FH F fag
T o F@T Afge

%A aTg oY dehaT qiTET TFR
e w3 § Wk 9 fF Y garforn &
THedY & g% F W a7 A N
W wF IR M AFT AT AgAQy
% fag gare i §, @ gane &= ST
% § "gge T © w9 Tfgy afs
378 9 § Ifaa & &) WA § =i

=

IT QT R I FOU ARG @E
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¥ yenforlf ¥ og Y A PR §
NEfermma @ W
TET @ a1 ¥ § Fr Q¥ A oy fiw
A % AT 9T 0¥ gy § W fr 9
WHAE T T & 97 9% a=r ¥ a=ly
e v@ & fog a0 w0 M
afgq |

g @R WA fafwer W
FT AT 0T FIA WR 6 A7 agqdy
F &I AT §, T IT6T 71w AR
9 fgrge & dwad fara W e
feram siT o fogd o & &t
1 ww AR o< dgfama @ ofg@d)
o A I TIT ¥ AR F IF wEAT
argaT g Jet fF aga ¥ od dwad
M TR § AR I @A A AR
It Sefary et e s )
A g  f I AT Y s
¥ e wgfeed & wid frew
¥ R 9T % g wgm W § f
Frrer fa® § i aw W3 s
¢ Wit 99 Wy g w FAT agdw
% qEH F qEEeq W oaga ¥ A0 A
TEaTe & § arfe wen ¥y agfead
Y ME 1 wa FE IH IEA qg AqT
fear wrar @ e ag wmer qRETRy
¢ & gmar g fF oY AmgT oF gw
‘DX A G f T W} Faw
o &g § feemar amg o 9g WA
FAqT qFaTee Wl § Wk wieg
ST IUHT FIERHT ATET EY a7 AH
&0 aTEA & wry frady s wfge
AU AT § N FIEA A aw af
39 wTET Y WA IAT & famr e,
ITA, S gr R & ary e feq
i, Py & v fear  faan
w17 A1 SErAryE & vy ey faan g
@A W oW e W F fag e
agfean &) awedt § W 9w ey
HAT ATAT § A FTH AR § qadry
o "war £
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ot R WX o R ¥ W
FAT & agT ¥ WA W) R S
T OF ANEH AWr § 6 aw § A
T FEAT AGT T G, TG daw o Hw
& wix agt aw = ardE aFm T
2 W T OF agfaae ag W
gutg e gmarag av
wi § Wk @t R sl
dredy 2t §, 99 fag ¢ e ¥ e
a7 @ &, 39 T AN ¥ A a7 AW
¥ g %7 AEAT g §) 4w § Hfew I
€ T Y G A F7 2T § AR W
ey AW & frey F o) W@ Wnw aar
& ot @Y aga @ wgfeay s e
Wfrwart §1 & gwwar g fe s
AT A AL WEHE @R W
¥t Ty W am 9 I fau
Lpodl

I WETAT OF A9 § WX %g &
el wwar g W ¥ ag ¢ v we
¥ oy 3 agy @ wfiT A o gd
§ O sw 7 &) W w0 § ok
AR TR A 1 AU AR
§ fs wner & |rq @ fiee e
W Ay W afr gf ¢ owd wwE

Rallsonis 3%

T Wk Wi o gt ot & e
gy e ¥ o R § wex frw
Tl 81w e oy o gt &
W IEH T TR AW v Ry
TR W FEAT g o g wwar §

wifax § # oF ary 6 wF ¥AT
wgaT § WK o7 Guyee e fordew
# qufers §1 sl fred @ I
T T | Segs v el &
fag feadum w1 oF wer orr §
afier g gt § W Forww
a9 @ § 78 it o foaem e gy
frae atfgg s & fw @ &1
T § aga ¥ wEwR WR B TR g
MR AR R aga N A A
Tasorg faard § fr degqre wre amE
& g7 R 1 Fadn fraat sy
fremT afee waaT 7 frerem & WX
Tt fo ag Twg war w1 & o @
i argm w1 &0 W 99 SR & fog
Wegee wee 7 ¥ Araw iAWy
fry ¢ Assomamm g fs
€ 7% wOF SHIRER I W &
fag wrd & Sfewr sy g = &
wrt & 1wty Ay e @ i AR
& ot grnfar Wik forde Sgs
Free are B & gd & ST www &
|ATAT I W IR T FR {
dfafede &

dwmm g e aga st am
Ha qUAT AR T QT 9 4T 95y
w1 agg & el @ Py
¥ urt w1 @ § A @ e g
sTawd g1 W o wan g e gy
WX T TR X AT W A F W
* oo A=y fowdwa § o wfy any
it § 3% qU v ¥ fad qor w6
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g wio R (7Rv) :
Pro fecdt efiwe , %, @ & wif o
ft fir TR g Wik W ¥ o
w7 A T% W wgw awr ¢ dfew
ag ¥t i § i ot g R o feand-
FT W G agT wHEErETE W g |
W ow ¥ o udte fiemdem & o
¥ e gaa @y gz aT@ e T
7 ot § fr o1 & qom F
e FUAT e § g M a9z &
wf oy A fwdze A AT @R
rEe A faw aw@ ¥ W O wm
¥ owf@d, @A
WS 9T F WA T AT HY
wifgx frd ik 7 @ @ s ow
1§ AT B a<h TR s @ g fe
I A AT F O I9 & foF @
w s s @) forw aag & swew
Ry [IRY § I awg ¥ v fewd-
#z F gut Nt weEETs afeaa
gk ag § d@geE Fee &
W # 99 AT G R 1 HEgES
¥ ® WM w§ W ¥
W 75w 5@ § ¥ TR aw
¥ ougew € WEY gE W& 9w
¢ fo o fedardaa ot A
W @R T AT aww fw g
& s foemn s wfed ar 2 fer
T W F gRAT HY a9 ¥ 0g
AT AT Sy @ fE ag st W
ar <@ & fr axges wrew A aoe
o 3w www / 3g s ame
wrlt ¢ fis 97 Y ave foe oY e
wToft &t o et @ A @ &
o v & g oo @ fe g oW
Wil A o & fod g @ §
w v g W T
wrerr€ 7 & fir g3 9 9T OF WEAT
1 e fiear T € fr v o @
Ry ot orrg WY I W ¥ P
R o wr vt @ Hfire B wiw
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gt it & fr e Qur o wear §
dfir dwad  wondw i foid &
g e w7 Tway § i few gz e S
arit At oy v o€ § ok few gy
T TN I9F qew e § o
W g e § fe ok o & @
faeraa T &Y ot § e dygee s
N a7 =y A foar o, afee
T I WY T ovw § oy -
areeuT wrfram . e
¥ fogrer ¥ oY woET R 3 9T §,
sk W F 37 gl @ S W
fisft aeg @ aort g & of ¥
Yo AT, T AT AT § S WY AR
fwf 1 ¢ acg o N awh ot
) @ wf oy W feea
g it maR AR A

ot mgwew wt ;. # oo woT
g ffe adomgw f R 7
wrRfaTaw ot |

I AEE . TEW e
¢ fir fafrecamge ot fecdy fafareex

aTgw A F § w1 wrgor &, e
I Fur s TR Y . ...

ft o so wAf ([EETEyy) -
ST ATeAT, W W€ wrgrer § YS9
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T & et § o gEd o qEE
e & o N oemae g awa &
FM A e 1 @ feard-
q @ % fad vl dww o
wifed | ag feudwe  afw
ot g oA 8 qg A g Wy
freftoe 3 9T @ Y aw FTER A
g ¥ i@ | wR dggee
TR AT HLYTE FTEH & AT 5 Ffae
g & WX S7 & o G wfiw
A IT W TR W e ¥ glewdt
& ot wfgd 9k 37 ®r @ wfaw
W Wfgg fF ag wod s
® 6T W T W qYAT T T

W Huwmar & @Ay fr <At
9T W TG W SAY T g
ag & ) gar 1 gErleT FA

oy Rl F g g aw R

Ave Y &1 Sfew w3
fe

a1 @ oA R ow@ !?r'.
Lol

g2yl 9T dfeaw w1 ff Gomr
wvgr 7 ¢ R felt W@ e &
¥R W19 3T AW | A wa & vy
& o | g X SR W AR
vt arere & 9 oy & forw & Wk
o 7 | T A W€ I 9T s |
& W T Y AR 7 Sony it anw
% | afew qEfedl #Y forg ag & oY
qwes TguTE o W qgark ndv
ug fozwa § N W > wT R
ag % §Y 4T AT & W@ § a1 W
¥ Wi www § 9 §, T egr W
gwar | ¥fFT TF arw e § v et
T gredw W afen o F G fowad
qré ot & 1

TOSATET & ¥2T § N = wmfeat
ot § 97 gafedy & fad w2eet ax
arY T T I F[NH § | T RS
ft gewa &1 " feemem fn ol
&1 §aom™ g0 frar sy | w% gl a)
Aafed & fod €AY 0 & = g
& & | TH TTH A FENT B oA A
Tifgd |

R et & ag & qggee wreey |
& i Y s A fear wmr § 1wy
R g IR § A FW FW@ § W
e & fod femre N T w@ §
Sfeew AT IAwr T X A i FT
W & 13898 R N AT &,
aww ft s faar o =i o

TR g 393 fafreex arer agy-
T T o AT T § A I QR
¥ o wrearew fear ar wwi Y fi
T % q ATE 37T /A Ay Frreelt
& dwr owanT ww g &t ) fed 4o

-Mwmtiﬁhqm”w
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Evﬁ?ttw}mﬁ fear wge frwelt
wety § 1 vefd agr Rwd amer el
@ wfg@d vic o0 §f @ Iy &
WIATT 3 GEAT BT 7% Tarer a7 Afigd 1

Shyi M. K. Ghose (Jamshedpur)
Nowadays, whenever there is a dis-
cussion on Railways, the question of
accidents comes uppermost in every-
body’s muind The subject has been
discussed and various suggestions have
been made

Probably the causes of accidents
may not be the same, but if analysed,
some common cause Or some common
origin may be found out 1 have
heard one thing from one of the old
railway officers who was a driver
He said that formerly one engine was
entrusted to one driver, and 1t dia not
change hands They wused to take
care of the engines as if i1t was thewr
own child Every machme has got
some eccentricity of its own, the
engine driver knows all the facts and
automatically he may be cautious
about it If hands are changed, then
probably the new driver may not be
acquamnted with the particular eccen-
tricity of the engine, and thereby the
number of accidents may increase 1
would suggest one thing If the
Mmisters and the Raillway Board have
a meeting with all the old efficient
officers—~workmen—probably the latter
can suggest something which may be
actually effective in preventing this
kind of accidents

The second point I wish to make
relates to my constituency I come
from Jamshedpur It can be called a
miniature India  People from all
parts and corners of India, north, south,
east and west, have gathered in Jam-
shedpur The facilities given by the
railway are not enough for them to
proceed to thewr respective parts of
the country Of course, I know the
difficulty of arranging full facilities,
but one suggestion I would make 1is
that if from Jamshedpur some bogies
are attached, one for Madras, one for
Punjad, Delhi and so on, it will give
good facilities for the people of Jam-

.

Rallways 5

We have started Janats train serviee
from Calcutta to Madras and Calcutta
to Delhi, but there 1s no Janata run-
ing from Calcutta to Bombay, which
crosses the whole of India I feel it
is time to start a Janata service from
Calcutta to Bombay passing through
so many States. It will give good
facilities for all these areas.

From Chota Nagpur and Santhal
Parganas during the agricultural
season—sowing and harvesting time—
agricultural labour goes to cifferent
parts of the country. As a matter of
fact, in that short period, the crowd
is so heavy that one cannot know when
onc could travel I feel that some
arrangements must be made by the
rallway authorities to cope with the
rush during this short period As a
matter of fact, I have found thatsome
of the labourers have had to wait in
the station for even two days They
could not get any accommodation
Already the tramns are overcrowded.
Further overcrowding 1s such that
they cannot get into the compart-
ments I feel that some extra
arrangements to facilitate the travel-
ling of the agricultural labour should
be made

ot g s (Tnfoy, Gae ww-
g arifrar) SwTsae wgew, qg o
At q& fr gD v & TR R
FTH A #Y § | g W Aq I 1}
&, STwnd WY weg oo fei g §, AR
T &g & 35 & fag dferew
ot a7 7 § 1 ¥feT R wrfar W
FrerTar ¥ aga ad o g § 1w
AT g At 7 e g fif d wdardrgw
T %7 g Y T fir Tork ¥ ey
R ¥ A geafer o) ey T el
afed | 7 77 wYWT A F& T
0 fr& s famerd i aak &
wW wT Wfgd | afk el T &
frrasy o sragwAT % 5y daT 1w
R ow Y AW F ur awar § e i
R & wderd f oW AR §
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[o g weme]

f:i!ﬁmqﬂ'u’f 7y e T g
}

coft e A g A e A
e oy gy a7 | AT QR AT qE
fred wmr e ReT T A ¥ W™
FR T | A F9¥ qaEy s e -
ok fowe S forar & a1 ) | I T
forar a1 | w7 fowe el o mar W
DeEr fewe At @ ag F SEw
deeri fewe o far | @7 fav 9w
et ¥ quy v W oam W owwa @
AT W dewr fowe gy a1 )
o 3o fear fin fewe fa@t
AN q dT § TR wEr iy dewnt
fowe ¥\ quar & 1| St fore W
W e i gar @ o
g & o wmd whE
w5 § fie Dewnt fewe 37 o e
wff & 1 Ot grer F W A
¥ Wt § 1 ag T A 2

woft Sl & afiR F i foeelt &
wrferg qfgere 39 & o @r 4T ) g
wgt fgwn e Rww 0 T
AT FY 9 ¥ & fod dfee q@®
g€ | 97 2 fiv R & @ preemdw A
ot gEfe w7 g wg w1 forrer far
fepmimeh d | SEv O M aw
it o IR W N ey w®
ferrer | W g 2w aga w it AR
#3 vy fF 7 W umelt X o0 @,
& aiferariz &1 T g, F agar g
fir s Wt frerer fear o 1 @Y
AT g GAHT R W | HR I o
fis ag wrr XM T | w9 W A
A WY, Federd #1 o faem
Tl ®Y 1@ ag et O WE oW
e vyt ¥ Eri ) o el & fe
O ool Ot nfed, quredmee
fos Q% ifed, Fewrt qof §1R wifid,

Railways 3582

Wi aur gfead et il | dfew
ST XY A § T O AT /Y AT
# g % ¥ W) 5T qgEw & wg
fir gafr & i gt aw & dfer W
W a oy gt & ¥ o g
T8 wefer a awdt &0

W %gd ¢ Fr faer fowe s v
Trgsamigid | AN g o W
da g dfew & v fr faar fewe
THT W FT TF [& FR0 4§
fir sa¥ Wd S g A §
g I Qg1 IE F A frpe oy
g S Sewrt ¥ A frwas A
ST &Y G TT 1 § T Aw AR A
frrer o @ 1 A TOET WF R
B & ag J@T FA E | Y 9 Qe
oY FYE o Y ) IR A W AR
FA & SR AT qeay Al & | g
fod a2 7€ a1 a7 & f o <At
R AF TR F G g g™ st
WM AT & 9 a1 T9AT &1 94T
frma I &, v g 7@ Eramr s
WMETIMAH ey aramaf &1
WR AT B AF @R A I
AT AATHN AT AR 7 7 Q
% ai< (e fr SdAT O we T Haey
qFE AEA | AT WA TG HAEFA
g

Tq¥ weEr At a9 § fwbr &
FH 9 R IT0 T agq oA ¥
e @t wifigd 1+ & ag ) wwar fiw
ary wyA Efafal & gwdEw o fong
&, FFF ITH A AT W IR A
@Y w gwar | afeT i i ag /) dar
aifgn fr @z wfs <ot = ofae
a1t & yar fear o 1 dman f
o foely e & oy oy & i sy
gady ey ot & 1 el a0
it Fru W Sav ) T A fer
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v dor g3 w1 Wi wTdy el vy
w &t | vy wr 2 R S wr
& 12 a1 23 T sfy o o R ag
1 W § 918 AW O T | Wy
AN TGy AH
A & gewar g T Frator & #nr o oy
Ferwre g7 @ W & e g
ST 9 AE S fomr oy @ g
T AXT FT T qwA § 1 ag A A
WEH 3 F @y Ay @@
¢\ W 77w g a g oo
et aga ikwdr @ § | Afew o
oo A7 qaardt ¢ IEHY QT A7 FEHAT
E

g am # g ag 6 Y s
s ¥ fafosa faom aomar & oad
ure 7@ & o § N RA A 2
s & T foma fee o el st
e oo o ¥ q=r JT I
&\ 7 e g 5 1o ey weedy o
1% 9Tieq ST % agEm &Y 9FSAr
sy @ Aoy e A s s
FEATRT FT FTET & AW AW HY qL-
g g 5 fag a@ F o
T I A N T Frwam ¥
fag A IR WIEWY &, W@ &
qfis ahd g1 ar @l o g afEa
ITFT i ag Y Py am W
T § W AW X ¥ WRTAR FY R
T R

o1 w77 & fr w1l gd e W
TUTIT qZT q@AT AT § | Y A
wz o 9mar & | AT T AT ¥
WA FT FIG FT § | RHEFT T FTT
wF o Eew A NS
A yPI I gRaR Trd g
NI ay g 1&g ¢ fr
Tt @A ¥ qw wfea 7 g,
fafie, avary wify A T & f
e w7y qT e awelt § 1 @ aw W)
2 arove o O e & oy e xw ey
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A\ owht § 1 & g e @ A
YR qFT A 23X A wrAwmwar § )
HIY QN A o w9 frmg <fad o) fis
YR e § 9T fomer wreRt A
e

W A AR A s § e
TN ag AT § | W9 G Rt
Ty | g T fegr s anfgd

ded aad fopRe & a &
FE AGAT § | AT TR TF At
3 7 fr fogges s & fope @
T g P & 1 7 @ famy &
"l 1 wAT § 1 ag ) e
qufdde =1 oifew & 1 fiw & W
A 1T g2 | § oF IO wrEEr ¥
ugT ZT 9T, 99T aanar fF oy 9
M ¥ & FHafa) & fopde #
fo 1% 77 & AP Qo A AW
TR wog ¥
HIT 1T T /Y FY4T I AFN FT IR
R AR T fopRe @ awar &,
T RIS g uny e
N @) AW oRA W9y
SRR LR s CIENR RG]
STYHY ST AT Afgd 1 g A AT @
e a8 aar gar § Afew 2 =T FW
T & T 7T Ay s ffad

X § woy FRdeqed § R #
oY 0 | AR fragd aer W wof fie
a1 fe oo faelt & W @w Y e
&fqore a9Ta § SawT Gy aw w faar
g 1w A i faesl & oorwr oW
forertt mfear serit & 1 A QU W
qr a3 AT = § Wi I X
e w13 &7 qEA & AfFT " w0
AT W I7a7T 57 G 7 ¢ dfqor fer
# ot § s ow T A | R et
Taa sl oY gw qfeae g R &y
W R ¥ fad (s W Qo R aw
e aye ¢ 1 wated & wgat  fiw
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[sfr 9§ warz]
o N srez dfgere e & s
A% T & IX AR % w7 faar g
ey ada wrafaat #1 agy Ahen
€1 ST ) OTT AT AT AT Y
gfaww @ & fod F=77 A1 &g 39
&1 o sAF fag 3@ wom arled

T R 7 qE AT wew g fw
TR agr §9 fasr mfear s &
€ 1 varfogT & forage sor. wanfoe &
frg ok mfaae & foagd @ gy
g e g 1w dfed g e
A TR FTE | AT BT T T, Fipin
ag argfFs AT daor et o o e
TR § Sy & 1 vy & fuys
¥ Wi &, ¥fFT W GHES R AT FA
& fod A T 5% 7wy § | wfae &
faragz wor g0 AW & AR PR oue
HE AT G 1 F IH AL H A5 § 1 49E
g &9 qg q9AT § WK T F A1 g9
FE qgFAT § ) WG A § 96w fE
o agfra g a1 g9 faAtar mst &
sfaT Far any & 1§ SrAar g fF 2980
W § feawa @6, Sfw ow
fewm & 1 91 w1 Fear Tfed
19 %23 § B a3 3wl a7 g
ag IWefae ¥ =y T I ° w9 oF
efer qsaar it A2 G agw qAen d,
ar ag W A A€y § qag 92 ad
W ? | qg FEFT TIEAT E F 4T AT
Wt ®Aw T ¥ A e WK
a1 v T JETE F AT &7 G
W | AT LT A AATEE, e
doaT 37 A wr 6% 5w A
W T aT R W FH F7 Fbww
Hifad

T g A At T A g o,
e s a7 gw @ Y T &, 5w
fod & wo=r w0
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Kumari M. Vedakumari (Eluru):
Sir, today I want to deal with some
of the salient features of the Railway
Ministry. People complain about
delay in trains, the non-punctuality
and the terrible or abnormal late run-
ning of the trains. I would like to
deal with some of the features which
I had personal experience of in Bez-
wada.

There are some departments which
are collectively responsible for the
running of the trains; they are, the
Mechamical Department, the Traffic
Department and the Engineering
Departments. Whenever there is a
train, all these have to work collec-
tively and make 1t a point that the
train moves from the station in a
regular way. But, the Engineering
department says that it is not con-
cerned with the Traffic; the Traffic
department says that it 1s not con-
cerned with the mechanical and the
guard says that he is not concerned
with the signals or something like
that. In this way, nobody feels that
all of them are responsible jointly for
the despatch of a train or a vehicle
from the station.

There 1s another thing also, zona-
Ism Whenever a train from the
South Eastern Railways comes 1n,
there is an interchange point or some-
thing like that, These people make
abnormal delays 1n  receiving the
trains I think they want to inake out
that they are running their trains cor-
rectly in thewr railway, the South
Eastern Railway and not the others.
I do not understand that. All the
railways belong to the Indian people.
These people are there to run the
trains. It is not a point that only one
zone does it better but not the other
zones. In this way, they make abnor-
mal delays. When the train comes
from Bezwada to Waltair, they stop
the train at Gopalapuram, 14 miles
from Waltair and they take their own
time to receive the train at Waltair
station. I do not understand why
people should wait. The train comes
at about 11 o'clock. It is only
13 miles from Visakhapatnam. Be-
cause of zonalism, the people have to
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Bill
wait up to 3 or 4 o'clock. Nothing is
available at Gopalapuram. There

may be sick people in the train, It
the railway people inform the pas-
sengers that they should come pre-
pared with their lunch and every-
thing it will be better. The inefhi-
ciency 1n co-ordinating the collective
responsibility for receiving the train
is something horrible,

Mr. Deputy-Speaker: Would the
hon. lady Member lLke to continue
next time?

Kamari M. Vedakumari: I will
continue tomorrow.

Mr. Deputy-Speaker: The hon. lady
Member may continue next day when
we have got the session. Now, we
shall take up non-official business.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of sections 342
and 562)

Shri Raghubir Sahal (Budnan): Sir,
1 beg to move for leave to introduce
a Bill further to amend the Code of
Criminal Procedue, 1898.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898.”

The motion was adopted.

Shri Raghubir Sahal: Sir, I beg to
introduce the Bill.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

* (Omission of section 87B)

Nt Wo ®o fr@® (THT)
s, ¥ sage wiFar, afgar (eos
wqia #12 9Tk faafa STt {8os

Indian Penal Code 3688
(Amendment) Bill

# oy #avw FF & fag oF fadae
YA ¥ F g arzAr g

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a bill turther to amend the
Code of Civil Procedure, 1908.”

The motion was adopted.

st Wo ®io fya@t: s, ¥
fadaw &1 5t F@T §

INDIAN FENAL CODE (AMEND-
MENT) BILL

(Insertion of mew Section 124B)
Shri Raghunath Singh (Varanasi):
Sir, 1 beg to move:

“That the Bill further to amend
the Indiun Penal Code, 1860, be
taken into consideration.”

IqTSaE WEIRd, fergeaT #1 wrordy
F arg §feqa Aiva wts ¥ $g S
N AEETal § AR 19 fau deiee
1 AR & & o gfegw dme we
WTCTAY &1 FT[A A7 97, I9 T g
WIATE ALY 4, g9 IO 91w
Ha HIITET N FA + G g gfee-
FIT 7 T HAT AT A7 § /I AT
q 4 = "1 W & gfemw e
FTT FT L §, ORI 3L & {30
I ATRfraT s @ & faug 9
) qfF 39 W & uE qade
wer 9 W fage ot w1 Ay |
FIN geqea FA9 @ 4, feagra
I €@ W 7 w9 g9 gfee § AT
fs #& ©F T qew #1 g9 e
T I GF | TEA FH G R FEEAT
#t g o fr fegeam W ddmw
g oo dw gemy s ow@ @
9gY qfF tsye # ww-faig § g

*Published in the Gazette of India Extraordinary Part II—section &,

dated 7.3.58.
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[t < firg)
o, forgran dex o § wgfed & arafew
o woiw i, dfer o ¥ faeg
N ey oF W gew dF ER
% o W i W e B § T

4
e & fasg 91 we R & vy
R ¢ o W v §F duw owad
Qo § W wgd @ WR
( Mutiny ) wor-fazig w53 &
wgt a% ¥V w7 qTerH &, SITSAW
wgeT ey s wT oA &, ¢RY W
% "HedE 39 99 guT, A fF aw
TR fraw & faeme oF o R
T gAY § O 9 AT 99 AN
¥ o, €1, F qg dae o e
e e wiw § 3w & fag
i g & §, fagon A W
Wy ¥ g frar mar ik fax
dwe § " femm owar o
¥ dww # wpER fegaw
g ¥ AgrpaTEl A w9 gE &
afeT wgt aw fv dw Wik dwd &
g §, e &g T fos v gfeaw
e w12 & afy &1 ww gfor @
wiEigqEie W W) ww @
Y 97 KT B G 2 Wi gt |
W § T A W T T g
Afer A nifer Fow &, N Fow
W T 0w §, ST FT | W O
fis xa¥ fag aga sea s wWh gd €
Cdr § gy wmw faw oR ik
& &7 9T, 9G¥ AT Qoo ¥ AT, fAT
tevs Faqr e dfar S oae ot &
TERLYU AT o AR & wwder
T % T Y, ¥ BT F §RA 350
# aw qdt s @ fieT § s7{R
fewrgr w3 faar § Wk wod fag @
wfr 81 wgt S & R 3y @
to

“Whoever, owing allegiance
the United State, levies war

? MARCH 1088
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against them or adheres to their
enemies, giving them aid and
comfort within the United States
or elsewhere, is guilty of treason
and shall suffer death or shall be
imprisoned not less than five

”

Shri V. P, Nayar (Quilon): If you
are really keen....

Shri Raghunath Singh: I am not
very keen. If you are keen, I am also
keen.

a0 o efrae 3 w1 wHOY
T § 9Et W) {ufag ar | @)
T 7 fa0 gxe ®q 18¥o Haw
g w1 SE¥ dmE ¥ § wEe
feergm firar mar 1 AT WE
# 3358 ¥ AT qQ TEAT AR WL
Fag e g |

Tgt o) W fe3e W fedw ww
ffear v aar @1 AR WEEKR
NET I¥T ®F Y AT T § I
& oY avr afdfaa § 1 agt oA
g Fg T § (5 4g I TI a9r 91
9% I¥ TF 97 97 =i gw W
7 4 9 @ THg B @ dwe @
gR Sufeqa 3t war s § fF
# QY% qWA @ FAEA By Iufeqa
FTE! R AR agET AR
g 5 oot faedt & T Feie |
% wiieaq fasem o Wi g sw
F9g e Tar a7 o fw e wegET
gl ¥ wrgw fafaeex 41 g|wr TR
& 97 W L&Y §aq 00y ¥ g Frar
AT 47| @AW ooy FWiAw ferar
4T Wife gy 92 Forowdt s & =
& dme Y ag g ar g
fe sy frad & ag @ g
FT #  qAEE Iufeqd @ T
& s S awel ®T g wT A
frrog ¥ arT SR ERA 1 WO
ot arr wwgear ek § e ag q%
T § SR Ee W s
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o7 WIT 9T Ay W e e &
gmr X

& ? o farr Tar § g uw fomaw
ar faw & s &t ar fawr & L A
7% axd ¢ fv wfewr @ wme-
@ qdi wegw g5 & | WA "
wrwar qufad wggw g% & 5 oo
ArEatfaal & gepm AW oy #
aned § WX ITET EHAT @
wT § afy g et g S @
AT wrgh § 1 g oY ag § e gfer
sra €fear A1 wn w0 §, gl g
ur7 € @ F1 a1 @A § WK AR
agt o frfedy s w3 @
e Ol N fremm @ & fa@
TR I W O FEA g ity
fom § f5 g wraad & fga &
FT @ SR At o< feafq aaer Ty
g &% | ¥ %7 g7 § fF Siefady
ar ¢ =&, o f5v 3w faw & w0 =
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it far framy v
IATH WHAL A A ARG F ¥=3-4s
N aFdT FWQ g wgw 4
“The immediate duty of every Pakis-

tani is to create and support a strong
internal movement in India.”

W AR ® T W frgRm
* faamw *gr 91 W@r & AT @@ I
¥ Y T O @I & | AT AT
wera & a3 for g7 v av e @
|t &Y ghemd & g, wer aex

fadt us aga IUY FET TR
< AR 1§ 9T A NE T
W N ¢ 5o e A g

7@ ¥ fadig # wf G217 W@
2 1 39 wftT § gaar soAT wrarEy A
W ST & |

T T T L=3=4= WY el
TF e A wgr g :

“If you are afraid of the police you
cannot achieve your objective.”

qAT IRMATE ® oA ¥ WY
T A A & 99 T A Ay
wrar § WX ar §F & Sywr o o
g | gEF A @ W A &
A7 far ommm sy & W)
FENT & w1 dex ¢ ? gad Al
7g § fs s & oY T aar STw
¢ Wk 7 agi = e #r ar
wareh g€ § 3 3 ¢ Tw oW WY
fir oifearie & A g, 3T € ) W
e Ty vl  “fere ar W dfew” |
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[*h g feg]
o gfere AR A IEE Wy 9 qW
£ Wo1 A S efifew wER o
& g AT oW WY R - e
el qTgw W g FE & fe 2
emm 2w | i drede Iy @
THRAIFT aw ad a8 @ §
Wy s e
gfeat § & wifewm, g0 A
WX drew wEiR | oA I Kl
& | Xu%T Aaww a7 ¢ fe s &
m & @y @ ol ¢ s
® 3y fy wr<a &1 OF feemr &, sEw
ag frgwm & waw wwy & 1 N ¥
fgmgamamyam @ agd
o F A & I ¥ 9w T g W
e & felt opae & fod wardY
AT F@E

R |47 oG § 6 aEr ) @
R qEHew W W { | T A
foere & & & € ¥ foret A @
g T AR | TEHT waew
7g § fs Y qeTdr A § 9% o uw
wr oo feRwa & s wmw
§ walq €z wex €z | W Aw@
TS JAHE & aga A &7 spfy gror
dFqegn g

we WAiT vaea : fagr F wgi !

ot gy g : T A ag gan
&\ w7 wEER & @ EwY § ) oA
agE ¥ wwr fewre g7 & | 9 S
#7 7g Fgm & f sa% fd oF www
¥ ger & wow fege & WL @
wifgd | 7@ X N whfaw gE o
TR w7 & f5 gfew ad s w
aY It gwaT s e 1 g
® &Y g w7 Aifed oy feam
¥ fodk ST o & T 3 O w1
fr & 1 gEw WX 9T fagie aae
3 ok gy ¥ Wy o we e €

 gagel - Do
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Tr qeie drgegld fw
Ry ¢ aframe Wik oW
Y e oF Tor aar far wng)
#w ® gy g dwh & 1 agfew
@ N g we ww gE, ag
AL wuw & TE AT | TAET G A
T A T EAT A1TET |

ety e e g gl i =
amm s se A Af @ 5Y
A v fgge ¥ age )
7o R w7 & fegmm & wrar R g
aTEd A T g fegw At ad @
# oY 7 wEAT A1 g I T v
Ao IWF S OAEHT wEEr
A A M@, WY o R
N 3T FE FER P H WO
FEE WK WqA € & @1 FE
T WA WG T F AT AR
A Y wHOHT & guA g W H
ff fafasr . Q awvar 1 WT £E)-
Hifrr & ;T g &1 AT IR
foag s org sgm d frag Ax &
HAT QTT, g & W Wik @R
8 T S§ AFm SN AvTET
AT |, TN I FAOT T
, W R SHT e sy
, W SR w9 g1 oW
TN AR WAy

EEEE
,iﬁgﬂwa
45
1
%
3
%

qgt vC AR 1 ETh T, A6
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o o aedi iy # dwe ==
o 1 WA WA A
wfgd

W daw vy i@t f5 oy
¢ W ® Al R W freee
g fowd s oformesy & wer
A At WX Qe W BT 1 ¥ 9
A% A%, ur  egaT A fEar aan
o ¢ sifex e fewr war 1 Qo
gfeart wie @t f§ fegemw &
®F @ s\ e fear
W I I qFEAT AW @)
¢ Wil d freware gu foes
AT & WR I AT F freEe
& f5 fgger w favg AT o)
I F W T Pt ava TN
7T & W< 0 Hw O & For fis o
ag tEwfgsy € RN 5 &
4 wg @RS FET RS T 0y
gaeaT § 7O 9 A § £
fergeata & g 7 @ FEE A A
Ty 9y F WY §A7 g AR
9T T @A gon Y fr dw oAy
W F A% 1 W A9 A
o wEArQ # W@ e F o5y
qfear sk wifor o @R k@
§F o fagw g ot e gk T
w2 T 5 gER U A AT F
st ¢ o fog &Y o= o) Tt
N wn # fag gwrd wrr o aw
]| N o TN I9HE
UF WRWA & A 9% AEWfAE
M X wqmiA fear wr s 3A
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t + o R} Fr ffeaT o ww &
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FA AR IO F fad T 31 F
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TE YFIT F AT BT W T X qE |
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fF w® fegma & A & faamw
Frza e s @ 2 afe fepam
fax & nam aq 9@ f5d fadef
B X ar [wEr fqgam a9 /@, 3@
F ¥F F8 IO F @ Fear av
w1 W FAmF W owry Qwer
gt fod aga I=d g &1 A
A fadas aga ST & & )

“Commits an Act towards harming

the independence of India, unity of
the Indian Union, its States or Securl-
ty of its territory.”
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o aw iy A §r o ow fie g
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Feat § 5 ag 39 W omgEs fram
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2 =¥
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Mr. Deputy-Speaker: Has the hon.
Member moved it?

Shri Raghunath Singh: I am with-
drawing it also.

Mr. Deputy-Speaker: I am not con-
cerned with the withdrawal. Should
that Motion be put first or the with-
drawal?

ot fto Wo At (TTNR) (7
g BT & e
Mr. Deputy-Speaker: Has the hon.

Member moved it? May I place it
before the House.
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Shri Naushir Bharucha (East Khan-
desh): No, Sir, he has not moved it
nor does he want to move it.

Shri Raghunath Singh: I want that
1t should be withdrawn.

Mr. Deputy-Speaker: It is not a
question of withdrawal. It is a ques-
tion whether he moves it or not.

Shri Raghunath Singh: I am not
moving it.

Shrimatl Renu Chakravartty (Basir-
hat): This point has been raised again
and again during non-official busirness.
Can those members, who are not even
desirous of moving the Motion at any
stage, make a speech of such a long
duration? I cannot quite follow.
Finally they may withdraw, but even
after making such a long speech can
they say, “We do not want to move,
we want to withdraw”?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): In
any case, he has not moved.

Mr. Deputy-Speaker: So far as the
technical side is concerned, I agree
that there are three stages. One is
that the hon. Member, in whose name
the Motion stands, has to stand up,
move it and then make a speech. After
he has made it, then the Chair places
that Motion before the House, After
that has been done, then the House is
in possession of that particular Motion.
If the hon. Member concerned does
not move it, there is no motion that I
can place before the House and if
there is none before the House, nons
can be discussed. But I would make
this observation that it is not desir=
able that an hon. Member should go
on with such vehemence and force
and after he has made his speech, h®
should say, “I do not move” That
does not look nice. How would the
records look?

Shrimati Renu Chakravartty: It is
ridiculous.

Mr. Deputy-Speaker: Suppose, it
should become a common thing. If
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[Mr. Deputy Speaker.]

once it has happened, it should not
happen again. I have no option. I
do not propose it, but I have made
my observation that it would not be
a good practice if it is followed like
that,

We shall go to the next item. Shri
Jhulan Sinha. He is not present.

Shrimati Renu Chakravartty: What
is the speech going to be categorised
as? Just a speech which is off the
record.

Mr. Deputy-Speaker: That would be
read by others.

Shri D. C. Sharma: What has hap-
pened?

Mr. Deputy-Speaker:
happened.

Shri Subiman Ghosc

Nothing has

INDIAN PENAL CODE (AMEND-
MENT) BILL

Amendment of section 304 A

Shri Subiman Ghose (Burdwan):
Sir, I beg to move:

That the Bill further to amend the
Indian Penal Code, 1860 be taken into
consideration.

Shrimati Renu Chakravartty (Basir-
hat): What happens to Shri Jhulan
Sinha's Bill?

Mr. Deputy-Speaker: He is not pre-
gent. 8o, what shall I do? Therefore,
I called the next hon. Member.

Shri Subiman Ghose: Sir, my amend-
ment is very simple. It only seeks to
enhance the sentence so far as Sec-
tion 804A is concerned. Section 304A
provides imprisonment for two years
or with fine or with both. I want that
the sentence should be enhanced to ten
years and I have got my reasons.

In the Indian Penal Code there are
provisions for punishing homicides of
different kinds, murder which is
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under Section 302 of the Indian Penel
Code, and culpable homicide not
amounting to murder. That is also
Section 304 of the Indian Penal Code
and, at any rate, Sir, you will be
pleased to find that the sentence is
not below ten years.

15 hrs.

But I think the offence contemplat-
ed in section 304A, for which a
punishment of two years' imprison-
ment has becn provided, is a greater
offence than what is contained in sec-
tion 304. Under section 304, if here
is no intention to murder, but if a
murder happens, even then the sen-
tence 1s ten years. But as a result of
the rashness and negligence of a cer-
tain person, the number of deaths
might be more than one—3, 4 or 5
and even then, under section 304A,
the man guilty of the offence goes
away with a punishment of two years.
I think this is a greater offence than
what is contained in section 304 In
section 804A, where the man-slaugh-
ter has happened due to error of
judgment or due to mistake of fact,
I do not say that the punishment
should be enhanced But there are
circumstances where it has been found
that rashness and negligence practi-
cally come to deliberate intention.

I might give one or two examples.
A bus is running late. If he is late
in a certain station, the driver or the
conductor is punished He comes near
a destination at a late period and it
so happens that the next destination
is 8 or 10 miles away where he has
to reach by a certain time and he has
in his hand 10 or 12 minutes only.
Then in order to save himself from
the fine, he drives the bus rashly and
negligently.  Ultimately because of
this fact an accident happens and it
will be found that three or four per-
sons have died. several maimed in-
jured or deformed. This cannot be
condoned and he cannot be let off with
a punishment of two years. If the
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punishment is enhanced, that will act
as a sort of check on such rashness or
negligence. If he finds that a deter-
rent punishment will be awarded, he
will take care and he will face the
fine rather than take away the hves of
the passengers.

While I tabled this amending Bill,
the Bombay State Women's Council
was kind enough to support me and
sent a note to this House with a copy
to me requesting that I might agree
to the reduction of the punishment to
five years. I think there is no scope
for the reduction of punishment,
becau~e these accidents are happening
every day. A certain scction of dri-
vers are very desperate and also
adamant that they will not check
themselves and they will act in such a
way that lives of several persons will
be jeopardised. They will go in their
own way unless a  deterrent punish-
ment i~ provided for. Everywhere
road accidents are on the increase.
Those who have experience of grand
trunk roads near Calcutta or other
big towns will know that even though
the roads are very much congested,
even then 1t will be found that the
drivers arc not checking themselves.
The result is that  cvery day these
accidents  are happening. In  these
national highways, there is not suffi-
cient  protection, because 1t 1s not
possible to provide for protection and
the drivers go in their own way.

One thing that happened two days
before has confirmed mv belief in
this On the 3rd March we were
waiting in gate No. 1 and it was in-
clement weather. We were practical-
ly hopelessly waiting for a taxi and
some employee of this House was also
waiting. Some of us came to know
that we were to go in the same direc-
tion in which I had to go and we be-
came a group of four de:perately try-
ing to get a taxi. Ultimately we were
successful and we got a taxi When
one gentleman had entered into it
and when I myself was entering, at
that time a Government's land rover
came in speed and dashed against the
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taxi. If that can happen here and if
the driver is so very desperate, care-
less and disrespectful, 1 leave it to
the House to imagine what happens
when there is nobody to check their
speed. I do not know whether it was
a Minister’s car or somebody else’s, but
it was a Government’s land rover
which dashed agamnst the taxi damag-
ing the car and were saved practi-
cally by the skin of our tecth. It is
for this reason I am submutting that
the time has come when a deterrent
punishment should be provided for.

When the Indian  Penal Code was
enacted vehicular traftic was not so
very heavy. If statistics are taken
regard'ng the loss of hfe when the
code was enacted when vehicular
traflic was not so very heavy and
if statistics are taken now as to
how many lives are being lost due to
rash and necgligent driving, I think it
will come to a staggering figure. It is
for this reason that I say that the time
has come when this matter should be
checked with an iron hand. There are,
for instance, drivers who are living in
a sense of security and who think
that there is some bada saheb behind
them and they cannot be touched.
They are very rash and negligent and
they do not care a tuppence for the
other people. That is happening every-
where. Therefore, if in  section 304
ten years can be provided for, in sec-
tion 304A there should not be any
leniency. In section 304, it might be
that a death takes place in the spur
of a moment without any intention of
causing death But when a driver is
driving a bus in break-neck speed, a
prudent man khows that it might
cause death to several persons if the
driver loses his grip over the vchicle.
So, in that case, I submit there is no
meaning in showing any Iemency.

Therefore, for all the<e rcasons, I
have placed this Bill before the House
for 1ts consideration for cnhancing
this sentence to check the growmg
catastrophies caused by vechicutar
traffic driven by reckless and rash
persons.
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edm. Deputy-Speaker: Motion mov-

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration”

No hon. Member wishing to parti-
cipate? Then I have only to call the
hon. Minister:

Perhaps the Members do not agree
about the rashness and negligence that
the Mover complains of!

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Mr.
Deputy-Speaker, it is understandable
that the hon. Member wants a severe
punishment so far as the rash driving
of motor cars or lorries is concerned.
But while moving the consideration of
this Bill he has brought within the
orbit of the proposed amendment a
number of things which possibly he
has not got in view.

So far as section 304A of the Indian
Penal Code 1s concerned, it is not con-
fined only to rash or negligent driv-
ing: it deals with rash and negligent
acts. That is the reason why I would
like to read that portion. It says,
“Whoever causes the death of any
person by doing any rash or negligent
act not amounting to culpable homi-
cide shall be punished with imprison-
ment of either description for a term
which may extend to two years, or
with fine, or with both”.

The hon. Member has sought an
amendment to this section. Though
he has in view, as he has made it
clear in the Statement of Objects and
Reasons as also in his speech just now,
and what he desires is that there
ought to be a severer punishment so
far as rash motor driving is concerned,
what he has put down in the Bill is a
severe punishment not only in respect
of rash or negligent driving but in
respect of all rash and negligent acts.

Therefore, I would point out in the
first place that this section deals with
all rash and negligent acts, and there-
fore it would not be advisable to
change or amend the provisions or to
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make the punishment severer than
what it is unless there are justifying
circumstances so far as such acts gen~
erally are concerned.

Now, I may invite the hon. Member's
attention to the fact that if there is
rashness or negligence in respect of a
particular act and if it falls short of
culpable homicide, then naturally
the provisions of scction 304A come
into operation. And there the period
that has, naturally, been provided is
two years imprisonment or fine or
both. So far as rash and negligent
driving is concérned, it will be found
that we have a section in the Motor
Vehicles Act, 1939, and there the
punishment that has been provided for
is a maximum of two years; and this
provision corresponds with a similar
provision in an Act in the United
Kingdom.

What happens now is that generally
the punishment that is awarded is not
even two years—two years might be
considered as a fairly severe term—
but in certain cases the punishment
that is meted out is not two years. It
falls less than two years, and some-
times only fine is awarded Under
such circumstances, whenever the
State Government finds that the
punishment is absolutely lenient or
that a higher punishment is necessary,
it is open to the State Governments to
apply to the High Courts for the en-
hancement of the sentences And that
is what the State Governments have
done.

I would therefore like the hon.
Minister to take into account the im-
plications of the provisions that he
wants to introduce in section 304A. It
should not apply to all rash and negli-
gent acts. Because, when there is an
element of rashness or of negligence,
there is a lack of wickedness behind
that act Let us understand the posi-
tion very clearly. If there is wicked-
ness. if it has been done purposely,
it would amount to culpable homicide.
For culpable homicide not amounting
to murder a higher punishment has
been provided for; and when it
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amounts to murder still higher punish-
ment, by way of death, is also provid-
ed for.

Therefore, under section 304A we
are dealing with rash or negligent acts
which the perpetrator ought not to
have done at all but which unfortu-
nately he did, as a result of which
there was this death. Under the cir-
cumstances the framers of the law
long ago, as the hon. Member has
stated, about a hundred years ago,
took into account the extenuating cir-
cumstances and therefore they fixed
the highest punishment at two years.

Now, correspondingly also, so far as
the precise object that the hon. Mem-
ber has in view is concerned, namely,
rash motor driving, it is not yet clear
as to whether there has been such a
phenomenal increase in rash motor
driving. Wherever there is, naturally,
the State Governments take action, and
in proper cases, if they find that the
Magistrate or the trial court has not
given proper punishment, they ap-
proach the High Court, and the sen-
tence is enhanced by the High Court
in suitable cases. Under these cir-
cumstances, may I point out to the
hon. Member that the very obiject that
he has in view is likely to be defeated?

Then, secondly, the hon. Member
also proposes to take away the dis-
cretion of the Judge or the Magistrate
80 far as the award of sentence is con-
cerned After a criminal court comes
to the conclusion that the accused has
been guilty of an offence, naturally it
ought to be open to the Judge or the
Magistrate to use his discrction, his
judicial discretion, and award punish-
ment which is adequate and proper in
the circumstances of the case. But
let us see what the hon. Mover has
done. He wants that in all these
cases the punishment should be uni-
form: he wants that the punishment
should be for ten years and that the
verson should also be liable to fine.
U, for instance, the punishment is
more deterrent than what the facts
really warrant. then it will defeat the
purpose in view. In the form in which
the amendment has been brought here,
the effect of the acceptance of this
amendment or the change in language

7 MARCH 1958

(Amendment) Bill 3708

in section 304A would be that all
negligent acts, all rash acts will be
punishable with not less than ten
years' imprisonment plus fine.

Therefore, 1 am confident that if the
hon. Member takes into account all
these circumstances he will find that
his amendment has gone farther than
what he has imagined. Under the
circumstances I would submit to him
that he might withdraw the Bill, if he
is so pleased, otherwise, I would re-
quest the House to throw out the Bill,
because it brings in a number of cir-
cumstances which possibly he has not
got in his view.

So far as the evil of rash motor
driving 1s concerned, that is a matter
which has been considered by the
Government. We consulted the State
Governments as to whether more
severe punishment should be provid-
ed for in the law. They are all agreed
that so far as the punishment provided
by the law, namely, the Motor
Vehicles Act or the Indian Penal
Code, is concerned that is quite suffi-
nient and in proper cases they always
move the High Court for the enhan-
cement of the sentences.

Under these circumstances I would
submit that it is not possible to accept
the provisions of the Bill.

Shri Subiman Ghose: Perhaps I had
been misunderstood by the hon. Minis-
ter. And if the speech of the hon.
Minister be read in its true perspec-
tive, I am afraid that he will put a
premium to rash and negligent acts;
he is perhaps in an encouraging mood,
so to say. At the outset I would like
to tell you that the ten years' punish-
ment is the maximum punishment,
and according to the facts and circum-
stances of the case the Court can
award any punishment, from one day
to ten years. Or, if the court thinks
that awarding of a fine will meet the
justice between the parties, he is not
handicapped, it could be done. It is
not that I have drawn a dead-line that
ten years’ punishment should be given
in each and every case. The hon.
Minister has done injustice to me. I
have not done anything of that sort.
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What I want to say is, maximum
punishment should be ten years ac-
cording to the facts and circumstances
of the case. There are rash and negli-
gent acts arising out of the mistaken
facts.

Shri Datar: May I request the hon.
Member to read the Bill?

Mr. Deputy-Speaker: The words
that he has given are: “In section 304A
of the Indian Penal Code, 1860, for
the words “of either description for a
term which may extend to two years
or with fine or with both”, the words
“for ten years and shall also be liable
to fine” shall be substituted He wants
the imprisonment to be uniform, and
then he wants, “for two vears”, “the
words ‘ten years’ shall be inserted™;
it would have brought out the wishes
of the hon. Member. Then it would
have meant that he wanted to have
the maximum punishment of fen years
instead of two years What he wants
to substitute is that the punishment of
one description—he does not specify
it—should be given It doecs not leave
any discretion to the magistrate to
give any lesser punishment The hon
Minister was right in interpreting his
amendment

Shri Subiman Ghose: That 1s an un-
fortunate mistake It can be rectified
even at this moment

Mr. Deputy-Speaker: For “two”,
substitute “ten”

Shri Subiman Ghose: It may extend
to ten years I did not want to draw
a dead-line that it should be so in
each and every case That is far from
my mind.

Mr. Deputy-Speaker: But his
amendment conveys that

Shri Subiman Ghose: I admit that it
is an unfortunate mistake. In the case
of rash and negligent acts, some of the
acts arise out of mistaken fact, some
arise out of error of judgment. and
some arise out ..

Mr. Deputy-Speaker: Then the pur-
pose would have been better served if
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he had made an amendment to the
Indian Motor Vehicles Act.

Shri Subiman Ghose: Only the hon,
Minister makes a finer distinction.
The Act 1s the genus and rash and
negligent driving is a species. That
is 1n every Act. I have only cited an
example of what rash and negligent
act means. But if any other act be
like that, which is also rash and negli-
gent, in that case, the punishment
should also be provided, because, in
culpable homicide not amounting to
murder, the punishment is up to ten
years So, why not be so in this case
also, and why should an exception be
made in this case because there is
mens rea” When a driver drives his
car or his lorry or his truck in a break-
neck speed, knowing fully well that
if he losses his grip, by chance, it will
cause the death of several persons
whom he is carrying, his offence is
greater

Anyway, in view of the fact that I
have committed some unfortunate mis-
take in this Bill, I beg to withdraw
the Bill

Mr. Deputy-Speaker: The question
is:
“That leave be granted to with-
draw the Bill”
The motion was adopted.

Shri Jhulan Sinha (Siwan): May I
seek permission to introduce my Bill?

Mr. Deputy-Speaker: I will allow
all those hon Members who were not
present earlier, to move their Bills at
the end Now. we <hall proceed to
the Indian Arms (Amendment) Bill

INDIAN ARMS (AMENDMENT) BILL
(Amendment of Section 4)

Shri P. R. Patel (Mehsana): I beg
to move:

“That the Bill further to amend
the Indian Arms Act, 1878, be
taken into consideration”.
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My amendments are very simple.
I am sure the Government will be
pleased to accept the amendments. In
these days of sputniks, hydrogen
bombs, atom bombs, rifles and machine
guns, it can be said that the muzzle-
loading gun is not an arm or weapon.
It is generally used by the villagers to
protect their crops just to frighten
pige and such other animals. My
amendment is only to amend the defi-
nition of arms, and thereby to exclude
muzzle-loading guns, swords, daggers,
spears, spikes, bows and arrows, etc.,
from the operation of the Arms Act,
and along with it, I intend to amend
the definition of ammunition so that
percussion caps, etc, could be ex-
cluded.

I need not say that it was after the
first revolution of independence of this
country, the revolution which iz gen-
erally misnamed as the Sepoy Mutiny
of 1857, that the Arms Act was ap-
plied to our country The Britishers
then ruling the country applied this
law to our country to deprive us of
all arms and to neutralise any opposi-
tion in the country. Furthermore, the
arms that were used at that time by
the ruling Government and the people
were gencrally of equal quahty. The
Government sepoys and the military
as well as the general public. the peo-
ple, used the same guns. But now, in
these days. the Government neced not
be afraid that this muzzle-loading gun
can at all be used against the Govern-
ment to uproot it from power That is
not possible, Our Prime Minister
rightly said some years back at Bom-
bay that now the people should not
think that any armed revolution would
be successful against the existing Gov-
ernment. It is not possible, because
the Government has machine-guns,
aeroplanes and all those things, and
to revolt against the Government with
arms and that too with muzzle-loading
guns, is not possible.

So, my submission is that my
amendments are very innocent in that
respect. We know that it was in 1860
that the then Government, in order to
disarm people of this country, pass-
ed an order to be applicable in cer-
tains districts. In that year they also
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passed an Act, perhaps it was Act
XXXI/1860, and by section 32¢(2) of
that Act they tried to disarm people
of certain districts. We know that this
Act was passed to disarm our people
with onc view. That view was to
deprive the Indian people of thc arms
so that they can rule over them with-
out any resistance.

Then, there had been certain amend-
ments and certain orders to be appli-
cable to one district, and then other
districts and later they were applied
to the whole of the country. I know
that when these laws were applied to
our country, there have been protests
not only by the leading citizens of the
country, but by the Congress itself.
Now the Congress is in power. If you
read the history of the Indian National
Congress. there you will find at page
85 a sentence reading:

“The Arms Act was a reply to
the growing self-consciousness of
the nation.”

The Congress then so many times—not
once, but so many times—passed reso-
lutions, asking for the repeal of the
Arms Act. I need not refer to those
tesolutions now But we see that up
te 1930 every year in Congress session
resolutions were passed, unanimously
passed, demanding the repeal of the
Arms Act. But here I am not asking
for the repcal of the whole Arms Act

It is rather queer that after indepen-
dence, ten years after independence,
the Act stands as it was in the days of
the Britishers, as it was passed a cen-
tury ago Is it not time to make an
amendment in this law? After all,
what is the Government today? The
Government's definition at that time
was different. Today the defintion of
the Government is different.  Today
the Government is. not a person ruling
over the country but a person repre-
senting the people of the country.
After all, they are elected by the peo-
ple. They are holding power for the

administration of the country, and
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they can be there so long as they keep
up the confidence of the people. Any
party which the people trusts will be
in power, and that is democracy.

After ten years of democracy, does it
give credit to us to continue this law?
Is it not time that the law should be
changed? So, I request the hon. Minis-
ter that he may consider, the Gov-
ernment may consider, whether it is
not proper time now to make amend-
ments in the law.

What do we see today? I have seen
that in my district—and that may be
the experience of my hon. friends else=
where also—for a revolver if you ask
for a licence, then enquiries and en-
quiries follow. And I have seen cases
where licences for revolvers have been
given to persons who ought not to
have been given and cases where it
has been refused to persons who should
have been given.

After all, this pmendment is not for
the possession of revolvers. This is not
a dangerous weapon. I do not mean
by this amendment to give free licences
to keep revolvers or to remove revol-
vers from the Arms Act. My only
submission by this amendment is that
muzzle-loading guns be omitted from
the provisions of the Arms Act.

An argument has been raised that if
we omit the muzzle-loading guns from
the purview of the Act, then it can
be used by dacoits. But dacoits do not
require any licence under the Arms
Act. They get arms, they get rifles,
and sometimes they even get sten guns.
I know of a case in my district where
certain persons, about four or five of
them, wanted to commit dacoity and
they collected on the border of a
village. When they were seized, they
had revolvers and rifles, and my infor-
mation is that perhaps the rifle or the
arms were supplied to them by some
persons in the military. So, dacoits do
not require any licence; otherwise,
they would not be dacoits. They are
out to commit crimes. Any person
who is out to commit dacoity, murder,
robbery or any such crime, would he
care for a licence to keep any arm?
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So, my submission is that that argu-
ment would not be valid.

Then, the second argument is that in
villages people may misuse it and
shoot each other. That can be an
argument. But I can tell my hon.
friends my experience in Baroda State.
There was monarchy there. The ruler
had absolute power; there was no
democracy there. But there was no
Arms Act there prohibiting the keep-
ing of muzzle-loading guns, swords,
spears and such other things. The
Act had imposed restrictions only on
revolvers, rifles and such other guns.
There was absolutely no restriction on
muzzle-loading guns.

Then, I know something of the cri-
minal offences and criminal trials, be-
cause I have practised on that side for
over 30 years. I can assure the hon.
Members that the least possible offen-
ces are committed by muzzle-loading
guns. More offences are committed by
lathis, swords and spears, and the
least possible offences by these muzzle-
loading guns.

Mr. Deputy-Speaker: But lathis are
free, whereas other weapons are not.

Shri P. R. Patel: That is true; lathis
are free. But we see that the muzzle-
loaded guns are very rarely used.

There is one more thing. When the
villagers go out to protect the crop, if
they have no muzzle-loaded guns with
them, they are strangled. Naturally,
they have to protect themselves. When
the question of protection comes, I
have heard our State Minister saying
that “we cannot keep police at every
door and every field; you must protect
yourself”. If people have to protect
themselves, they can do it only if they
have arms. Could they protect them-
selves with hands when the other side
is armed with guns or rifles or some-
thing of that type?

So, my submission is that this is
necessary for protection in villages.
So, I humbly submit that my amend-
ment may be allowed. I do not refer
to the resolutions passed by Congress,
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though there are so many resolutions
asking for the repeal of the law. I
do not want to read those resolutions
here.

I only appeal to the hon. Minister
and through him to the Government to
exclude muzzle-loading guns, spears,
etc., from the definition of Arms, so
that a man may not be required to
ask for a licence. He may keep them
without a licence. That was so in
Baroda and other native States which
we condemned at that time. Today,
when ours is a democratic country and
a democratic Government, why should
we distrust our people? If they keep
muzzle-loading guns or a tamancha,
why should we distrust our people.
I only submit that Government may
be pleased to accept this amending
Bill.

Furthermore, I may say one thing.
I know that people ask for licence for
these guns. Naturally, the village
people have to ask for the licence.
Otherwise, intelligent people would
like to have a revol'ver or a breach
loader or a rifle. This has become a
business for the police department.
What happens today? If a man for-
gets to get his licence renewed before
the expiry of a particular date, he is
required to hand over the gun to the
police. For the renewal of a licence,
it takes a year or so. I have got a
case, I need not cite small cases here.
There is one gentleman of my place,
Shri Chaganlal Gur Bux, He is a
graduate of the Bombay University.
He had the licence for this muzzle-
loading gun and a breach loader. He
asked for rcnewal. I have got the
reccipts and all these things for pay-
ment into the treasury, etc. He did
not get a licence for more than six
months. He had to go from one place
to another. There are reasons for it.
When the question of renewal comes,
there is something in the Collector's
office. Naturally for the police even—
it goes for opinion—there is some-
thing. Is it desirable? I only beg of
the Government . . .

An Hon. Member: Why beg; demand
of right.
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Shri P. R. Patel: I do not want to
demand of right. Unless they agree,
this amendment would be of no use.
I want to serve my people, the
village people, by moving this amend-
ment. So, I beg of the Government
to accept this amendment and just
make a beginning in the amendment
of this Arms Act which we condemn-
ed before we got Independence. When
this Arms Act was applied by the
Britishers, we condemned it like any-
thing. We shall be condemned by
the people if we continue this.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Indian Arms Act, 1878, be
taken into consideration.”

Shri Achar (Mangalore): Sir, I
feel that this amendment is unneces-
sary. The Mover seems to have con-
siderable criminal experience. But, I
have . . .

Mr. Deputy-Speaker: He has ex-
perience of criminal practice. He did
not say that he had criminal experi-
ence.

Shri Achar:
ence.

I have civil experi-

Mr. Deputy-Speaker: He had ex-
perience in criminal courts.

Shri Achar: 1 also mean to say, I
have experience of civil courts. So,
in the interests of the civil people, I
am inclined to oppose this amendment.

Mr. Deputy-Speaker: But, the
opposition may not be so civil.

Shri Achar: The short point is this.
No doubt, as the Mover said, the
Congress Party had passed several
resolutions that this Arms Act must
go. But, he must realise the situation
at present and the situation in those
days. So far as having the muzzle-
loading guns or probably even the
breach loader or any other type of
gun is concerned, it is not for the
purpose of meeting any rebellion or
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any danger from the public that the
Government wants 1t It 1s not for
such a purpose that the Arms Act 1s
required now Maybe, the British
people who were ruling a foreign
country wanted 1t So far as the pre-
sent Government is concerncd, 1t 1s
not from that point of view that the
Act should continue as 1t 1s There
i1s no such danger People will not
rise n rebelhion Nor will such small
firearms be of any use to the Govern-
ment especially as the Mover himself
said 1n thesc days of Sputniks These
minor arms cannot be a great danger
It 1s not from that point of view that
we require such an Arms Act

The real pomnt 1s, what will be the
position of the oicdinarv people in the
villages 1f thesc arms are allowed to
be frecly used and free y allowed to
be acquned and kept by the peoplc
who may not by very welcome to
society That 15 the aspcet which we
have to consider The Mover as well
as the other Members of the House
must be aware that the State Gov-
ernments and thair officers are very
liberal now in granting these licences
for the agriculturists to protect them-
selves against wild animals, tiger, etc
So far as the 1ssuc of these licences
1s concerncd, they ar¢ very hberal
Even af there 15 a httle abuse or the
police Inspectors and other people
taking advantage of the situation, 1t s
a position which has to be remedied
by the Govainment, but not to a low
these arms to be ficely in the hands of
people who may not be very much
interested m protecting the civil 11ghts
of the peoplc

On the othar haund, I fcel that if
these guns arc allowed to be in the
hands of people without any licence
whatsoever 1t may create social
troubles The otdinary people may
not be having it A< the Mova him-
self me¢ntioned, people who aie mncdin-
ed to bc criminal and who ‘ometimes
even threaten the people 1in the wil-
lages may come to possess them It
was said thai hc will not be anxious
to have a licence, but he will be able
to have 1t without a licence The
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pomt 1s, whether such arms should
be allowed to go about mn the country
without any control whatsoever Once
such a frce movement or usage is
allowed, the difficulty will be, the
ordinary people will not be having
them, but people, who are anxious to
trouble other pcople or commit dacoity
and things hike that, will easily pro-
cuic them and have control over them
On thc other hand, 1f this lhcence
system 1s 1emedied and extended,
there will be better control There
will not be any difficulty A man
who reguires can easily get a licence.
A man who should not have it, should
not be allowed to get it From that
point of wview, I submit that the
amendment 1s almost harmful if not
only unnecessary So, I oppose the
amendment

Shri D R Chavan (Karad) Mr
Deputv-Speaher I rise to support this
amending Bill  which has been
brought before the House by my hon.
friend Shi1s P R Patel As the Mover
of the Bill put it there should be no
obligation put on the authorities to
giant licences  for  muzzle-loading
guns

The Bill docs not scch to amend the
cntirc Act  noither does 1t seek to
repeal the Act

It was a-kcd beforc this what was
the objcct when thiy Arms Act was
passed or enactcd by the then Gov-
canment? The object with which this
Act was (nacted was that the people
of this countiv -hould be without any
arms so that they may not rise in
1cbeilion against the then power, that
15 the British power 1in [ndia  So, for
the purpose of disarming the people
of this country this Arms Act was
enacted

This object of the then Government
was condemned by the Congress
Partn and when 1n our national strug-
gle we weare fighting against the im-
periol powcr, as my hon friend Shn
Patcl has put 1t, several resolutions
wet¢ passed by the Congress, Congress
people fighting agawmnst the might of
the imperial power
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Why were so many resolutions
passed? The object was that this
enactment which was there, this Act
which was passed by the British Gov-
ernment, had been passed with a
wicked motive—that these people may
not rise against the existing Govern-
ment, they may not try for the free-
dom of this country, they may not
rise in revolt against the Government.
With this object, this Act was passed.
And against this motive the Congress
passed several resolutions, and they
stated this enactment should not be
there, should not be left on the sta-
tuto-book, should be repealed.

Now, the hon. Mover of this Bill is
not requesting the House that the
Arms Act should be repealed. He
wants certain amendments in the
definition, that from the definition of
the Arms Act, muzzle-loading should
be excluded. He has also advanced
certain reasons, and the reasons are
that for the purposc of protecting the
crop and all that, the cultivators are
put to a difficulty. Particularly in an
areca which is infccted by wild
anima’s, for example jungle areas
where there are fields, it beccomes
very difficult for the cultivator to
protect his crops.

Then, what has he got to do? He
puts 1 an application to the autho-
rities. That application goes back for
an enquiry. The police give their
opinion, and then ultimately whether
it has to be accepted or rejected will
be decided by the district authorities.
The result 15 that unless that person
goes to .omebody who influences the
district authority, he is not able to
get the licence. Hundreds of such
cases could be cnumcrated.

Just now, my hon, friend who s
sitting by my side, Shri Subiman
Ghose was tclling me that he had
put in an application for the grant of
a revolver licence. That application
was sent by the district authorities to
the police for enquiry, and the police
reported on that application that he
is a man of a dangerous and desperate
character, therefore this licence should
not be granted to him. This is the
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state of things—a man is sitting as an-
hon. Member of this House, and with
reference to his application a remark
is made to this cffect by the police
that he is a man of a desperate and
dangerous character and therefore the
licence should not be granted to him.

It 1s my experience that if a person
wants to get a licence, naturally the
licence will be granted by the district
authorities—the Collector or the Sub-
divisional Officer; if a person wants to
get a licence, then naturally he has
to put in an application, and the ap-
plication, as just now pointed, goes
to the police. Then he has to find out
some person who knows either the
police or the district authorities, and
who is that some person? That some
person 1s no other person than a per-
son n the ruling Party. That is my
experiencc

1 can pomnt out another example.
My brother has put in an application
for the grant of a breach-loading
licence, and therein he has made a
rcference: ‘“My brother is also a
practising lawyer here, and 1s also a
Member of Parliament and an ex-
MUL.A” and all that The applica-
tion was sent to the police, and the
police have written on the applica-
tion that this gun licence should not
bc granted While, on the contrary,
as a matter of fact, those persons have
been given licences who ought not to
have been given, who should not
have been given——the dangerous cha-
racters. Such types of persons have
been given licences simply because
they support the ruling Party.

Therefore, my submussion is this.
My hon. friend Shri Patel, the Mover
of this Bill, only wants that the defi-
nition be amended, but my submission
would be that the entire Act be re-
pealed I cannot understand why this
statute should be kept on the statute-
book

The reason 1s you cannot trust your
people  Can ycu say that no sooner
this Act 1s repecaled, every man can
get a gun and start shooting each other
on the streets, m the villages and the
towns? Or can he go against the
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guthority of the Government, the
might of the Government? The might
«of the Government is such that unless
Aall persons in the country get arms
and organise themselves to rise against
the Government, nothing can be done
against the might of the Government;
and such a type of contingency can-
mot be contemplated in this country
tbecause in our country democracy has
«<ome to stay and the people would
mever like to rebel against the Gov-
<emment. They would rebel against
the Government by the democratic
way and in a peaceful mapner, by
accepting and adopting the methods
granted to them under the Constitu~
tion.

15-58 hrs.

{SErRrMATI RENU CHAKRAVARTTY in the
Chair]

Therefore, under the circumstances,
this is an innocent amendment which
has been suggested by my hon. friend.
‘The question is why this should not
be accepted. The object of the Mover
of this Bill is that the cultivator
should get the advantage of this. They
should not be required to go to the
authorities, to go to the police, and
then apply and make a request and
ultimately find that the application
has been rejected. That should not
be the case. Therefore, I support the
hon. Mover of this Bill and I request
the House that 1t should be accepted.

Shri Keshava (Bangalore City): I
Aalso rise to state that the amendment
sought for does not go as far as it
should.

I am also one of those who feel that
-stability in our country has been suffi-
ciently established, and if only we
allow this amendment, it would also
go to the credit of our Government.

Nobody dare now seek to rebecl
against the Government by violent
means. In fact, according to the set-
up that we have now in our country,
-every agitation has got to be made
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in a non-violent way, and the maxi-
mum violence can only be exercised
by the Government. And that has
been the established fact.

It is very unfortunate that the Arms
Act still finds a place in our statute-
book. 1 would also urge that it is high
time that we relax the rule, it we
cannot repeal it completely, to that
extent as though they cease to ope-
rate.

This amendment, as it is brought
forward now, seeks to provide some
facility for the agriculturist, the larg-~
est section of the population in cur
country. I am also aware of several
instances where there is the havoc of
these wild animals. The elephants
and other types of wild animals, when
the crops are about to be harvested,
completely destroy the whole crop that
1s available for the ryot population in
that area. In fact, the ryots are hav-
ing 1n many places only one crop &
year, and even that crop is absolutely
lost to them on account of their inabi-
lLity to protect themselves against the
havoc of these wild animals.

Of course, it may be said that the
Government 1s there to protect them
We have not relaxed the rules or the
other subsidiary regulations that we
have for g:ving them this relief. By
the tume he seeks for the necessary
relief and the relief is given to him,
the whole crop 1s completely done
away with by these wild animals.

16 hrs.

Another point I would like to urge
before the House is that the acceptance
of this amending Bill and giving a
little freedom for owning these arms
which are almost harmless would give
a certain amount of training in self-
reliance to our people, particularly,
those in the border areas of our coum-
try. No doubt, it is true that we have
come to feel that everything has got
to be done by the Government for the
people, and that every little help or
anything that is required to be done
is to be done by Government. That
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kind of mental make-up is there, and
it we want to overcome that kind of
thing and introduce a sort of self-
reliance in the minds of our people,
it is high time that we accept an
amendment of this type. No doubt, it
may lead to some misuse of these arms
there and there. That does not matter.
In fact, ours is a vast country, and it
matters very little if a few incidents
happen here and there on account of
the misuse of the arms, on this per-
mission being granted. But in the
larger interests of the country and in
the interests of encouraging self-
reliance in the minds of our people
and also by way of giving some pro-
tection for the village population, I
feel it is very necessary that we should
give some such relief as is sought for
in this amendment.

I do not want to go into the ques-
tion of what the position previously
was and what the position is now. The
position is the same. There is abso-
lutely no change, except that there
fas been a change in our Government.
The best government 1s that which
least governs. So, I think it is high
time that we make up our mind, take
heart in this matter and try to see 1f
we can give the relief that is sought
for by means of this amendment,

With these words, I would like to
support this amending Bill.

Shri Ajit Singh Sarhadi (Ludhi-
ana): I also rise to support my hon.
friend Shri Keshava in what he has
said. The very fact that this Act is
as old as 1878 shows that it should
be dead and gone. But I look at it
from a different angle. Its historical
background is also odious. It was
brought by the foreigners in order to
keep the people unmanly.

Now, carrying arms of the kind that
the Mover has said is a thing which
is absolutely harmless. I do not,
therefore, find any reason why there
should not be an amendment of the
Act as contemplated in this Bill. I,
however, feel that however good this
amendment may be, it is for Govern-
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ment to see how far the Act should be
amended.

In reply to one of the questions
asked in this House, it was stated on
behalf of Government that Govern-
ment themselves were intending to
amend the Arms Act. Taking into
considerations the necessities and the
exigencies of time, the amendment
should be more liberal than what the
present amendment postulates. I
would not go merely to the extent of
exempting from the Arms Act breach-
loading guns only, but I would go so
far as to say that carrying arms is
essential. I disagree with my friend
Achar when he says that this would
lead to crimes. I believe he is a law-
yer practising on the civil side only,
and, therefore, he has no experience. I
have been practising on the criminal
side for more than twenty-five years,
and I can say that arms are the least
things which lead to any sort of
crimes. If arms were to be taken as
the vehicles of crime, then, as one
hon. Member has said, lathi should be
absolutely prohibited. Therefore, my
submission is that it is wrong to say
that 1t leads to crime. I belonged to
what was North West Frontier Pro-
vince once (and which is now in Pak-
1stan), where there were no licences,
and yet there was the least number
of crimes there. Of course, there were
feudal factions. But that is a differ-
ent thing. So far as crimes of the
type that are prevalent here are con-
cerned, they were not existing then
So, there is no justification for keep-
ing a law of this kind on the statute-
book in the form in which it is at
present

But I would beg of the Mover to
withdraw this Bill, since Government
themselves are contemplating an
amendment and they are intending to
bring forward an amending Bill. In
view of the assurance that an amend-
ment is being contemplated and it
would come in a more liberal form
than this Bill, I think it would be
better if the Mover withdraws this
Bill and allows Government to bring
forward their Bill. We have given
our views to Government, and they -
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know very well that the times call iox
a change, if not for the repeal of the
Act, at least for an amendment of the
Act.

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): 1
am obliged to the House for having
raised this question. It was raised
also in the first Parliament, and Gov-
ernment then gave an assurance that
the whole question would be duly
considered and an amending Bill
brought forward as early as possible.
My hon. friend who spoke earlier has
anticipated what 1 was going to say
in this respect. When the matter was
under consideration at the instance
of Shri U. C. Patnaik, an assurance
was given that the whole question
would be considered.

The points that were made were to
the effect that the provisions of the
Arms Act and the Arms Rules
should be liberalised, and secondly
that those provisions should be
brought in line with those obtain-
ing in other progressive countries of
the world. So far as these two objects
were concerned, Government stated
that they would consider the advisabi-
lity of having the whole matter duly
examined. On our assurance, the
Mover of the Bill then had the Bill
adjourned sine die. ‘Thereafter, the
Government of India took up this
question with all the State Govern-
ments, because as you are aware, it
is the State Governments who have
to take all the conditions into account,
and who are responsible for maintain-
ing law and order in the States. There-
fore, their opmion naturally weigh
with us to a very large extent.

We have now got the views of all
the State Governments, and, therefore,
I am now in a position to inform the
House that a Bill is being finalised,
and we shall make every attempt to
introduce this Bill before this House
as early as possible, preferably during
this session or the next. Government
are extremely keen on having & new
Bill, because a wish to that effect was
expressed on the floor of the House
very strongly.
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The Bill that we have is of the year
1878. Certain changes have been
made afterwards. May I point out t{o
the Mover that after 1947, we have
made certain changes in the nrules,
and at present the rules as also the
Act are being administered very libe
rally. We have sent down instructions
to all the State Governments that
liberal use should be made of the
power of granting licences. 1 might
inform my hon. friend the Mover that
we have taken into account the ques-
tion of the needs of the agriculturist
community especially, because it is
true that in certain parts they do
require such arms; and as I have
pointed, we have issued instructions
that they should be given arms as far
as possible except in cases where
there are any special conditions pre-
venting the liberal exercise of such
grant of permission. The ordinary
rule would be that such licences would
be given specially to the agricultural
community.

Then I would point out that as soon
as that Bill is introduced in Parlia-
ment, hon. Members will find that it
meets with the present requirements
and also the aspirations of a large
number of hon. Members of this
House and the other. Therefore, I
would request the hon. Mover, as an
hon Member on this side has rightly
pointed out, to wait for sometime
because thcreby we shall be having
a Bill more comprchensive in nature
than the one brought forward by the
hon. Mover.

With these preliminary remarks,
may I deal with some of the points
that the hon. Mover has made? The
Bill], as he has sought to move, is very
wide and comprehensive in terms of
his object. Already some relief has
been given by Government in respect
of certain matters. Daggers, spears,
swords, spear-heads and bows and
arrows have already been excluded
from the operation of the Act and the
rules in all the States of India except
two, where for special reasons they
have been kept within the purview
of the Act; even there swords and
spears are excluded.
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An Hon. Member:
those States?

8hrli Datar: There are two. 1 have
not got the names here.

Which are

There also, our object is to intro-
duce a liberalising influence as much
as possible. As I have pointed out,
it depends upon the needs of particu-
lar States, and we always go by the
advice of the States. As has been
stated, they are responsible for the
conditions there.

Even 1n respect of these, may I point
out to the hon. Mover that there has
been a liberal policy of granting
licences especially to agriculturists
‘The policy that 1s being followed is
that thcy are given even muzzle-
loading guns licences on a free of fee
basis; so far as other arms are con-
cerned, they are given freely; so far
as muzzle-loading guns are concern-
ed, a fee of only 4 annas is charged.

Shri Mohan Swarup (Pilibhit):
Eight annas.

Shri Datar: According to my In-
formation, 1t is 4 annas. It i1s imma-
terial. 4 annas are being charged.

Shri T. Subramanyam (Bellary):

Per annum

Shri Datar: Under these circum-
stances, so far as that obje¢t is con~
cerned, it is achieved. But in the
course of his speech, he made a refer-
ence pointedly only to agriculturists.
But so far as the provisions of his Bill
are concerned, they are of a general
character.

Secondly, may I also point out that
his argument was on the basis that
these muzzle-loading guns were only
weapons of war. The point or cri-
terion is whether they are or are not
dangerous weapons likely to be used
or abused under certain circumstances
by lawless elements. That is what
we have to take into account, not
merely because it is a weapon of war
or it is not a weapon of war.

Therefore, so far as this gquestion
s concerned, though in the course of
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his speech he stated that they were
required mostly for agriculturists, so
far as the provisions of the Bijll are
concerned, he wants the cxemption to
be granted to all classes of people.
That is a point which has to be taken
into account. It is true that condi-
tions are being stabihised to a large
extent. All the same, as you are
aware, there are lawless elements
here and there, there are anti-social
elements here and there, and Govern-
ments, especially the State Govern-
ments, will have to be careful in
this matter. I, for example, such
weapons are allowed very freely
without any licence, then you should
take into account what the position
would be. They are likely to be
smuggled into India or smuggled
outside India. They are likely to
be abused, and oftentimes difficulty
would arise so far as the use of all
4hese arms is concerned. That is
the reason why fire-arms stand by
themselves and we have to be
extremely careful to see that they are
granted to persons who are not likely
to abuse them.

Under the circumstances, may I
point out that the object that the hon.
Member has in view has been fully
achieved? His object is that there
ough! to be a new amending Act of
a liberalised nature so that it would
fit in with the present times. On
this question, I have given an assur-
ance. This assurance was given long
ago, that Government themselves
would place before Parliament a Bill
which would be more comprehensive
in its terms, which would be more
liberalising, taking into account the
conditions in the country to the extent
that it is absolutely essential. I
repeat that promise, that as early as
possible Government would bring
forward a Bill. The Bill is almost
being finalised and is in the last stages
of its preparation.

Therefore, the object of the hon.
Mover is achieved. Of course, he
went into what was the position dur-
ing the war, during the British
regime. But he ought to understand



mmm

[Shri Datar]

that there has been a change after
19047. What was most important was
not the provisions of the Act as such,
but the way in which those provi-
sions were exercised.

Shei P. R. Patel: Even in the
native States where there was mon-
archy, muzzle-loading guns were
allowed. Are we better off than
that monarchy or not? I do not
understand

Shri Datar: We are quite better
off under self-government.

Therefore, I would submit that
taking all the circumstances and con-
ditions into account, Government
would bring forward a Bill which
would have hberal provisions, which
will, I am quite confident, satisty all
the reasonable sections of this House.
That is the first point.

So far as his own Bill 1s concerned,
he will kindly see that a muzzle-
loadmg gun 1s not so innocent as he
wants us to think There are certain
risks and dangers involved in exempt-
ing muzzle-loading guns from the
operation of the Arms Act. They
are likely to be used. As I have
stated, they are lhikely to fall into bad
hands As he has humorously
pointed, so far as dacoits are con-
cerned, they never care for licences
at all Unfortunately, sometimes
they fall into the hands of such
dacoits. He referred to their having
even the latest weapons, and he
knows the quarters from which they
have come. I would not like to deal
with that particular point But
anfortunately it is true that we have
got here anti-social elements Iike
smugglers and some other persons.
Therefore, Government will have to
pe careful even in this respect. As
1 stated on other occasions, we have
to rear up the young and tender plant
of democracy in as best a manner as
possible. Subject to this, we have to
liberalise all the provisions.

I am quite confident that in the
light of what I have stated my hon.
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friend will be satisfied that his pur-
pose has been served. Again I say
that we shall bring forward a Bill as
early as possible.

Shri P. R. Patel: I sincerely thank
the hon friends who have supported
the Bill. I expected that the hon.
Minister of State in the Ministry of
Home Affairs would accept the Bill
But hearing his speech, I am convine-
ed that the coming Bill will not be
more liberal than the present one,
because he says that a muzzle-loading
gun 1s a dangerous weapon. A man
may kill with a pen knife or chhuri
It 1s a dangerous weapon. Why
should we allow people to keep pen
knife or chhuri? A man may kill
with a hockey stick It is a danger~
ous weapon Why should a man be
allowed to have 1t? We must pass
some law so that people may have to
procure licences for all that, lathi
and so many other things So, I
submit we cannot deny a thing by
calling 1t a dangerous one The
thing becomes dangerous only when
it 1s badly used It 1s always pro-
tective, when 1t is with a good ele~
ment And., as I submitted, and as
the hon. Minister also agreed, the
bad elements do not require a licence
to have any arms They get the
arms from any source We see so
many dacoities are committed and
the dacoits have got the latest guns
and they do not require any licence.
It is only the good element that asks
for licence. My submission is that
by depriving good elements of these
muzzle-loading guns, we encourage
the hands of the bad elements in rob-
bery, dacoity and other offences

I do not understand why even after
10 years of indepedence the hon.
Minister is pleased to say that these
muzzle-loading guns could not be
exempted from the Arms Act. He
also did not agree with Shri Achar—
generally, it is Acharya. And,
Acharya, undoubtedly, is rather afraid
of arms because his practice is on
the civil side. I am not; and any-
body who is acquainted with the
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criminal side of practice will justi-
fy what I say. Most of the offences
are committed by dacoits and robbers
by arms without licences. Guns
come before the courts; no licences is
there. They get arms from any
source; not stolen even from private
persons. The hon. Minister said that
these things may be taken away by
anti-social elements and used. Well;
the anti-social elements do not require
guns of this type. They want rifles
and better guns. In these days, when
the anti-social elements come to
rob or to commit a dacoity, do they
come with muzzle-loading guns? They
come with arms better than the
police has, perhaps as they have to
face policemen.

So, my submission is that these
muzzle-loading guns with ordinary
good elements will not pass away into
the hands of the bad elements. On
the contrary, if the bad elements
want to commit any offence, they will
be afraid that in every village there
may be some persons who may have
guns.

But, here, what is happening? We
have inherited the tendency of the
Britishers. The Britishers did not
trust the people. And, today even,
we are not prepared to trust the peo-
ple and we do not allow our people
to have guns—and that too muzzle-
loading guns. I fail to understand
that.

So, I humbly tell the hon. Minister
that if an assurance comes from his
side that the muzzle-loading guns
will be exempted in the coming Bill,
then, I will withdraw my Bill. I
know an assurance was given by him,
as he said, in the First Lok Sabha. I
think much water has flowed down
the Ganges and Jumna and nothing
has been done till now. And, today,
the assurance is to introduce a Bill,
perhaps, in this session or the next
session. I would be very happy; but
the promise should be, the under-
standing should be that these muzzle-
loading guns will be exempted from
the operation of the law.
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The hon. Minister argued one thing,.
that I am asking this for the agriculs
turists but the Bill is a general one.
Undoubtedly, it is general. But, im
a country where there are more than
80 per cent of the people belonging
to the agriculturist class, naturally,
I cannot make any exceptions and,
so, it is a general amendment apply-
ing to one and all. And, I humbly
submit that if the hon. Minister is
pleased to give an assurance that the
coming Bill will contain a clause
exempting these muzzle-loading guns,
I would be happy. Otherwise, I do
not want to withdraw my Bill
(Interruption.) It may be lost even.
I know after the Congress Members
have shown the sympathy; if the hon.
Minister can go with Congress opinion
these muzzle-loading guns will be
exempted from the operation of the
law. However, when the question
of voting comes, naturally, the Bill
mhay be thrown out. I will be hap-
py it it is thrown out. But, I
can assure the hon. Minister that he
will not be.

Mr. Chairman: I think the hon.
Minister has made it clear that the
hon. Mover should wait and see what
the Bill is.

Shri P R. Patel: I want an assur-
ance that the muzzle-loading guns
will be exempted.

Shri Datar: It will be clear in the
Bill. That is all I wish to say just
now. The suggestions and this dis-
cussion will be considered and exa-
mined very carefully.

Shri P. R. Patel: I do not with-
draw; let it be thrown out.

Mr. Chairman: The question is:

“That the Bill further to amend
the Indian Arms Act, 1878, be:
taken into consideration.”

The motion was negatived
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(Amendment of sections 5164 and
517)

Shri Subiman Ghose (Burdwan)
Madam Chairman, I beg to move

“That the Bill further to amend
the Code of Criminal Procedure
1898 be taken into consideration

This 1s a very simple and nnocent
matter, only to remove a difficulty
that 1s facing us 1n the day to day
working At the outset, I may make
1t clear that I do not want to press
so far as section 517 1s concerned,
but, I wish to confine myself, and
press for 1its consideration so far as
section 516A 1s concerned

Mr Chairman Are we to take 1t
that by this clause 3 1s deleted?

Shri Subiman Ghose Yes, clause
3 of the amendment

Mr. Chairman Yes the hon Mem-
ber may proceed

Shri Subiman Ghose Sor far as
section 516A 1s concerned, I give
three instances to the hon Minister
In some crimimnal cases, there are
several accused and some property 1s
serzed During the trial one 1s
discharged, and the trial pioceeds
against the others Will 1t be said
that the trial has concluded or the
trial 1s procceding so far as the
accused that has been discharged
regarding the property that has been
brought to court The accused who
has been discharged claims the pro-
perty So far as some accused are
concerned the trial 1s proceeding
So far as the man who 1s discharged
and who claims the property 1s con-
cerned, will 1t be said that the tnal
1s proceeding or concluded?” If 1t
1s said that the trial has concluded,
then, section 517 will apply That 1s
one position to be considered

The second position 1s that a pro-
perty 1s claiamed by two persons
There are a number of accused One
1s discharged and agamnst the other,
tral is proceeding What will be the
position then? Will section 518A

Code of Criminal 3734
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be applicable or will section 517 be
applicable? The case arises when a
properly 1s brought by the police
before the court and one man claims
it Then the police gives the objec-
tion that 1t should not be made over
to him In that{ case, the man 18
deprived of the right of appeal and
he has however to go to the High
Court and he 1s to incur heavy expen-
diture

These three stages arise 1n this
case If scction 516A 1s made appeal-
able then thcre will be no anomalous
pos1.10n But this scection 516A 18
not appealable The section 517 is
appealable Then there 1s the ano-
malous position  As I have said, at
least these are two anomalous things

Somebody 1s discharged and to him
the property goes, if he wants to take
1t Again, the property 1s claimed
by two persons, against the one, the
trial 1s proceeding The other 1s
discharged Which section of the
law will be applicable 1in each of
these cases? To remove these ano-
malies and to rcmove these difficult-
1es that are faccd by the htigaats
m day-to-day working of the Act I
have suggcsted that  scction 516A
should b¢ made appealable In
that case the litigants will not face
any difficulty This 1s a simple and
mnocent maiter, and I think the Min-
ister will not have any difficulty m
accepting 1t

The Minister of State in the Minis-
trv of Home Affairs (Shri Datar):
May I point out to the hon Member
that orders under section 516A are of
an interim or temporary nature and the
final orders are passed after the con-
clusion of the trial of the case under
section 5177 Secondly he will kindly
note that all orders that are passed
by the subordinate courts are sub-
ject to the powers of revision by the
High Court Therefore, ordinanly,
what happens 1s whenever an interrm
order has to be passed, there 1s mno
need for any appeal as such Other~
wise 1if every order is to be made
subject to appeal, naturally the
proceedings will be multiplied 8o
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many people will be going to the
Hight courts or to the appellate courts
only for the purpose of seeing whe-
ther this order can be reversed.
Thereby, the hon. Member will see
that the very object that we have
in view, of having an end of all these
proceedings as early as possible, will
be surely lost.

Secondly, the hon. Member will
realise that so far as these interim
orders are concerned, they are enforc-
ed until the termination of the case
and the termination of the case is
not necessarily in terms of years but
in terms of months. These are cri-
minal proceedings, and at the worst,
they will take a year or so. Ordi-
nary cases, it takes three to six
months to finish. Therefore, for
such a short period, is it advisable to
provide for the luxury of an appeal
here?

As the hon. Member must have seen,
section 518A makes it very clear.
“. ...produced before any criminal
court during the enquiry or trial, the
court may make such order as 1t
thinks fit for the proper custody of
such property pending the conclusion
of the enquiry or trial”. The hon.
Member is also aware, either under
the Code of Civil Procedure or under
the Code of Criminal Procedure, no
appeal has been provided except in
a small number of specified cases. If,
for example, an appeal is to be pro-
vided against all such orders, there
would be no end of litigation and no
end of costs and no end of trouble to
the parties concerned

Therefore, I would request the hon.
Member not to press this Bill. As
far as possible, we have got a big
Code of Criminal Procedure, and if
any amendments are necessary, they
should be considered as a whole and
not in a piecemeal manner. There is
a Law Commission, and the Law
Commissjon might consider whether
there is any such need. So far as
the views of the State Governments
are concerned or the views of the
High Courts are concerned, there are
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very few cases where an appeal is
asked for or a request has been made
that the Criminal Procedure Code
should be amended. Under these
circumstances, may I request the hon.
Member not to press this Bill even
1n spite of section 516A, because it is
only a temporary matter, and let
temporary matters be not subject
matters of appeal.

Shri Subiman Ghose: My misfor-
tune is that the hon, Minister went
on sermonising without understanding
my point. Both sections 516A and 517
are there. There 1s a trial and there
1s one man in favour of whom the
final report is submitted; others are
charge-sheeted. The man in whose
favour the fina]l report is submitted
wants the property back. Which sec-
tion will be applicable? Section §16A
or 517? If the trial has been conclud-
ed, then section 517 will come into
play. But if the trial is thought to
be not concluded, then section 516A
i1s applicable. But a man, in whose
favour the final report is submitted, is
not standing trial, how the language
of the section will be available to him
in getting back the property? What
section will apply to him? Section
516A or section 5177

This 1s an anomalous position, 517
has been made appealable. Now, if
section 518A is also made appealable,
this anomalous position would be
removed. That is what I intended to
say. It is not a case of withdrawing
or anything of that kind or multipli-
cation of suits or cases

Another instance I have cited also
remains unanswered by the hon. Min-
ister. If he accepts my amendment,
this anomalous position would be
removed. Let us now take the second
case. Two persons are standing trial,
The trial has proceeded to some
length. At the time of trial one Js
discharged and the other man has to
stand on trial. The man who has
been discharged wants back the pro-
perty. The man standing trial, he
also wants back the property; that is
to say, both are claiming the property.
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‘Which section will be applicable?
Section 516A or 517? That is another
anomalous position,

There ig no case law on this point.
It is to remove the anomalous posi-
tion I have sought the amendment of
section 516A. If that is done, heavens
will not come to the earth. There will
not be multiplication of swits. Now
it appears a man who has been dis-
charged, in whose favour the final
report has been submitted, has to go
to the High Court by incurring a lot
of expenditure. Ig it the intention of
the Legislature that a man should be
asked to mcur heavy expenditure for
gomng to the High Court? Should he
not be given a cheap remedy?

Suppose a case goes on for three
months, six months or a year. One
person has been discharged, He is not
in the trial. He wants to get back
his property. If the court refuses hus
property, i1t 1s an anomalous position
for him. I want that to be clarified.
Instead of clarifying that, the Mimster
has been telling us that it will add
to the multiplication of suits. I fail
to understand how it will add to the
multiphication of suits. Rather, it
makes the remedy cheaper and easier

Shri Datar: May I make the posi-
tion clear? My hon. friend has not
read the earlier portion of section
516A. Where any property regarding
which an offence appears to have been
comnutted, if there are more than
one person and more properties, if in
respect of one property specifically a
man has been discharged because he
was concerned with 1t, I would con-
ceive without necessarily hazarding
an opinion that m such cases he
would be entitled to file an application
under section 517A, because, so far as
he is concerned, he has been dis-
charged. So far as the specific
property in which he was interested
is concerned, that property also is no
longer the subject-matter of the
criminal proceeding. Because, the
wording is, ‘where any property
regarding which an offence appears to

7 MARCH 1858 Procedure (Amend- 3738

ment) Bill

have been commuitted’. If, for exam-
ple, there is one property in respect
of which there are some accused who
are discharged and some accused
against whom the proceeding is to go
on, then, he would agree that he is
not entitled to any order about such
property at all.

Mr. Chairman: Is it the contention
of the hon. Minister that if it is one
property and there are 2 or 3 people
who are accused and there are one or
a few others who are discharged, the
property will be held on until such
time as the entwre proceedings are
over?

Shri Datar: Quite correct. If, for
example, 1n respect of a property an
offence has been committed by more
persons than one, and if one person
has been discharged, 1t does not mean
that the property 1s also free

Mr, Chairman: The answer to the
point made by the hon. Mover 1s,
whether 1t would not be better to
allow him to refer an appeal to the
Sessions court.

Shri Datar: In such a case, it will
be clear that he should not have any
right of appeal at all, because, all
these circumstances will be taken into
account. If, for example, as I said,
there is one lot of independent pro-
perty in respect of which an offence
was alleged to have been committed
by a person or persons and that per-
son or persons are discharged, then,
that property cannot be called, after
the order of discharge, to be a pro-
perty in respect of which an offence
has been committed. Because, there,
the court must have come to the con-
clusion that that property is not
property in respect of which an
offence was committed. Therefore,
whatever the order at an earher
stage by way of an interrm order,
gtil] he can proceed under section 517.
But, if, for example, there is one
property in respect of which more
than one person have committed an
offence, some of them having been
discharged, they will not be entitied
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to any order so far as that property
is concerned. There must be a final
conclusion of the trial and then an
order would be passed under section
517,

Shri P. R. Patel (Mehsana): May 1
seek an information from the hon.
Minister? I beg to submit a case.
Police investigation is against four.
At the end of the investigation, the
police charge-sheets only three and
does not charge-sheet the fourth. The
property is claimed by the person who
is not charge-sheeted. The trial
begins against three. At the end of
the trial, the court may pass any
order about the property. The court
may hand over the property to either
of the accused before the court or to
the complainant. Is there any provi-
sion in the lJaw to order that the pro-
perty be handed over to a person who
has not been charge-sheeted? Is
there anything in the law? Further-
more, suppose an order is passed that
out of the three accused before the
court, the property be handed over
to accused C—out of accused A, B and
C—, A and B can appeal against the
order. Even the complainant can.
Is there anything in the law which
gives the right of appeal to a person
who had not been charge-sheeted by
the police? He claims the property.
What is the remedy in law: I ask the
hon. Minister,

Shri Datar: I do not think that the
case that the hon. Member has in view
comes within the purview of section
516-A. Section 516-A should be read,
especially the earlier portion.

Shri Subiman Ghose: We have
read it many times.

Shri Datar: I would read to explain
my point. If the hon. Member does
not want, I will not read.

When any property regarding which
any offence appears to have been
committed the word ‘appears’ has
reference to the court. And then, ‘or
which appears to have been used for
the commission of any offence, is
produced before a criminal court'
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In the particular case that the hon.
Member has in view, he believes or
possibly I understand him to say that
the man was not charge-sheeted at
all.

Shri P. R, Patel: Yes.

Shri Datar: During the investiga-
tion, the man was discharged. Then,
this section does not apply at all
The wording is “is produced before
any criminal court”. The magistrate
or the court has the authority, is
seized of it, only when such property
is produced in court. So, the case
that he contemplates is not covered
by this section at all. It has to be
governed by other provisions, and in
such a case the magistrate is seized of
the matter only when it comes before
him; otherwise, he need not enter into
that matter at all.

And then the magistrate has to pass
an interim order. Assuming, for
example, out of three persons, he
hands over for the time being the
possession of the property to “C”, and
suppose for example he is a tenant in
actual occupation of a land wunder
dispute, then, in that case, it is not
such a serious order as to be made
the subject-matter of an appeal.

Therefore, such small things have
to be left where they are, because
these interim orders are without pre-
judice, they do not affect his rights at
all.

Shri Subiman Ghose: 1 may make
myself clear. The hon. Minister thinks
this is a small matter. It is not a
small matter. It may be a small
matter to him, but might be a life
and death question to somebody.

Supposing a lorry has been seized
by the police during the commission
of an offence from somebody. He
stands the trial, and another who is
supposed to be the owner of this
property is also arrested, and ulti-
mately when the trial proceeds, the
magistrate frames a charge against the
person from whom the lorry was
seized and discharges the owner. The
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owner puts in a petition for the return
of the lorry. The court grants the
prayer, but where is his remedy if the
accused in whose custody the lorry
was is acquitted after some time, after
three, four or five months, where does
the remedy lie? The so-called owner
takes away the lorry. It is not in the
custody of the court He is acquitted,
then where will he have to go? So
far as the owner is concerned, the
tria]l has been concluded, so far as the
man in possession of the property is
concerned, the trial has not been con-
cluded. That is the anomalous posi-
tion. I wish only to remedy this
anomaly. There is nothing damaging,
nothing of the kind. Only it is the
day-to-day working difficulty that is
being faced by the people concerned.
That should be removed. There 1is
nothing, no Arms Act, no politics or
any kind here,

Mr. Chairman: I think the matter
has been sufficiently clarified by the
hon. Mover and also replied to as far
as possible by the hon Minister. Now,
I think, the question is: would the
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Shrl Sublman Ghose: Ves.
Mr. Chairman: The question is:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into consideration.”

Those in favour will say “Aye”.

Some Hon. Members: Aye.

Mr. Chairman: Those against will
say “No”.

Some Hon. Members: No.

Mr. Chairman: I think the “Noes”
have it.

Shri P, R, Patel:
1t

Shri Raghunath Singh
The ‘“Noes” have it.

Mr. Chairman: Division has been
claimed by the Opposition Let the
lobbies be cleared.

Shri M. B. Thakore
are in a majority.

16.52 hrs.
[MrR DerPuTY-SPEAKER in the Chair]
The Lok Sabha diwvided.

The “Ayes” have

(Varanasi):

(Patan): We

hon. Mover like to press it? Ayes 15; Noes : 47
PDivision No. 4] 16.53 hrs.
AYES .
Barua, Shri Hem Galkwad, Shri B K Patel, Shri P. R.
Bharuchs, Shri Naushir Ghose, Shri Subiman Sonule, Shrei H. N
Chakravartty, Shrimati Renu Gounder, Shri Shanmugs Thekore, SheiM B
Chaven, Shri D. R Nair, She: Vasudevan Warior, Shri
Dige, Shri Panigrahi, Shri Yeodav, Shri
NOES
Achar, Shri Jogendra Sen, Shr1 Rao, ShriD. V.
Ayysksnnu, Shn Kasliwal, Shri Reddy, Shri Viswanatha
Barupal, ShriP, L Keshava, Shri Roy, Shri Bishwanath
Basappe, Shri Mafids Ahmed, Shrimat: Sahu, Shrl Rameshwar
Bhargsva, Pandit Thekur Das Maits, ShriN B Samanta, Shri S. C
Chaturvedi, Shri Mandal, Shr1 J. Samantsinhar, Dr.
Chettiar, Shri R. Ramanathan Mehta, Shrimati Krishna Sambandam, Shri
Dalfit Singh, Shri Naldurgker, Shri Sarhedi, Shri Ajit Singh
Das, Shri Ramdhani Nchru, Shrimati Uma Selku, Shri
Dasspps, Shri Pahadia, Shri Servai, Shrl Vairavar
Desal, Shri Morarji Psichoudhuri, Shrimati lla Sharme, Shri D.C.
Deshmukh, Shei K. G Raghunath Singh, Shri Siddananjeppa, Shns
Dwivedi, ShriM. L Ramanand Shastri, Swam: Siva, Dr. Gangadhasa
QGendh, Shri M. M. Ramaswami, Shri S. V Subbarayan, Dr. P
Hem Ra}, Shri Rameshwar Rao, Shri Umrao Singh, Shri
’\du Sinha, Shri Ranbir Singh, Ch.

The motion was negatived.
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MENT) BILL
(Omission of section 497)

Shri Raghunath Singh (Varanasi):
I beg to move:

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration.”.

AT+ 3T qE I ¥fema de wg
ts%o ¥T § INN WET IF WO ¥
$FA F WEEY § UR TE agd
T AT qIeT §

Shri Naushir Bharucha (East Khan-
desh): Is the hon. Member going to
withdraw this Bill again?

Shri Raghunath Singh: No, I will
not withdraw it at present.

Mr. Deputy-Speaker: There is no
question of withdrawal for the pre-
sent. The question is whether he is
going to move for consideration. That
is all that I am concerned with.

Shri Raghunath Singh: I am moving
for consideration.

AT IAH UNT Qe § ETAN UF
Grr ar AmEa fegn fen
# 39 AO9T w1 owd a2 & fx
HATT § A 7 99 fo o ey g
ward oY afed § "9 ara ¥ wAT E
fr gw @t & faege aac g, Aw T
7 frnfadt st §, N 7 a7 v
AT g i ST & At I dwarfaey
wifgd | w17 A g gfeear T A
aifed 1+ At gfee f qoot & Fod @Y 3t
gfte fexay & Aaw & ft @ 1 A 9 f
gard wfgd =wr @@ QA & w19 wA
2 f fmnfady fanfad), dwarfad), a1
W e AN afy frmm Y wRE
feame fefeY & A1 #rm 7 A
Trnfady &

g % qEeed ¥ Ay §, gfeaa
e W & 4w 0 ¥ IaFT fUw
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el aTT vey & “gamd’ # ife-
#rerr & 7€ & 1 AT daaw W@ YR
Rwdd waaw i ag g fr
vk ¥ frafge off foft qea &
gq sgfivarc vt §, O T W @
w9 gY T §, ¥fF o F A AR
N s wow gefe
w wrd o faedlt oEw A qgE F%
# I AR SfaR R, a1 R WY
7 o €t arg 7 g7 fag AR wEreA A
a7z § v g7 9% Qe wT daw
g ooy AR e 9N & e aTae
afrF 1R A T FEA AT T lEd |
T 399 oW & fod wew &, Aveft
¥ fo ofr & snfzd

Shri Naushir Bharucha: Very un-

chivalrous.

it cgmiw fag - 3w &, e o
% F7 F1 Haw ¢, 3z wa & fod
T @ arfed 1 g ¥ ¢ Ffaw
d g, ..

INCAR AP © IR AT g
a A Sfewd i et g qz w2
® &

ot eqww fag - wga A wfew
o 34 73 ¢ fie ferar ot gt Y agwr
TFIET &

off fo wo Rl (7TaTHqR) : WAT.
T FE WE

dfen swee Tw wiw (feare)
HoeaT |

ot e fag W A gew
fefr ot S agsr &S gar g, @
JadT AR Y A § 1 ey ag wrewrd
off feeft qov Y ager w3 IR, A
gae Y war T wifgw 1 ag AT
oYer §1 A &, R § [wam
qR gefeqa T wEAT § | 6 few
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[l oxprre erg]
' qget aifeamAe & gA Ow Qe
? gofeqs fear a1, ¥fvw sa =%
@ B9 qT A wrAr 47 | IT R 7
& & 98 s QA Foay a1 v g@ fawr
o gn for g7 ofeardz 7 g7 w0

IASTN TR : AT T N
Fhad @’

S egre fag - frg @ R
R

INCTR AR : AT QAL W &
fod ay adr &

ot g iy : g7 fod 47 gw
fazr ®Y wmods amd Sufewa fem §
T g8 78 Iofr & fF faed quw
WAy WA E, T A wfgwy A
T & ford 1Y g fawr &7 AwdT FOT
dur. Deputy-Speaker. Motion mov-
ed:

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration”.

Shri D C. Sharma: 1 rise to oppose
this Bill I do not think the Mover
of the Bill has given any arguments
in favour of the Bill that he has
brought forward. He has only stated
that this Bill is a legacy to him from
some kind-hearted Member who was
in the House last time but who is not
in the House now. I have every sym-
pathy with that hon. Member. But I
must submit very respectfully that the
legatee he has chosen is not the pro-
per person for the simple reason that
he has taken over a liability without
understanding its implications.
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(Taking over by the
State) BIR

For instance, I would have liked
him to expatiate on this point. I think
this is the third Bill that he has moved
today.

Shri Raghunath Singh: No, second.

Shri D. C. Sharma: Second. Let us
take the first Bill he put forward.

Mr. Deputy-Speaker: The hon.
Member may continue next time.

MANAGEMENT OF LIGHT RAIL-
WAYS (TAKING OVER BY THE
STATE) BILL*

Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill
to provide for the taking over for a
limited period by the State of the
management of Light Railways in the
country with & view to improve their
working and ensure a reasonable
standard of comfort and convenience
to the passengers using them.

Mr. Deputy-Speaker: The question
1!

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over for a limited period by
the State of the management of
Light Railways in the country
with a view to improve their
working and ensure a reasonable
standard of comfort and conveni-
ence to the passengers using
them".

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 7-3-1958
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17 hrs,

SALARIES AND ALLOLWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL®
Shri N. Keshava (Bangalore City):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Salaries and Allowances of Members

of Parliament Act, 1954.

Mr. Deputy-Speaker: The question
1s:

“That leave be granted to in-
troduce a Bill further to amend
the Salaries and Allowances of

Salaries and Allowances of 3748
Members of Parliament
(Amendment) Bill

Members of Parliament Act, 1054,
The motion was adopted.

Shri N. Keshava: Sir, I introduce
the Bill.

Mr. Deputy-Speaker: The House
stands adjourned to meet again to-
morrow at 11 o'clock.

17'01 hrs,
The Lok Sabha then adj‘oumed till

Eleven of the Clock on Saturday, the
8th March, 1958.

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 7-3-58.
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ORAL ANSWERS TO QUESTIONS WRITTEN ANSWERS TO
3511-47 QUESTION sﬁ'g;ld
Subject. fect
S.Q. No. b CoOLUMNS $.Q. Nl")e . 1 CoLumns
705 Rural Blecmﬁcmon in 732 H,:f,&pf‘mt of Tuticorin 3553-54
Madras . 3511-12 733 R"“ dn‘l 3554
707 Transport Pohcy of 739 Cinchona Plantations and
States . 3512—16 guinine - 3554-SS
708 Cheques System in Post 740 dwa-Hingoli,} Link 3558
Offices. . . 3516==19 741 Power Supply to Wea!
709 Wlteuupply and Sewage Pakistan. : 3556
Digposal in Delhi: . 3519—22 742 Calcutta  Port 3556-57
712 Road Bridge Over Jamuna 3§22-23 743 Hindi Telegrams . 3557
714 Export of Sugar 3524—26 744 léoeport of the Chaudhuri
Post T mmittee 3559
ns W;rskeuand ele?“‘ph’ 3526-27 745 Bombay-AhmednbndJmatn 3558-59
717 Mineral Waters 352729 746 United Seafarers Fede-
ration . 3559
718 leway Frexght Struc-
ture Bnquiry 3530-31 747 Team of Rnlway Tech-
nical Officers 3559-60
721 Irrigation in Andhra 3531—~33 8 Panchayats in Himachal
723 Bridges onNatxomlegh- [ pndc,hy" 3560
way 3533 i
7. Teak  Plantation 1
72§ Asncu.ltnml Farms. 353335 4 Andhra " 3560-61
728 Nagarjunasagar Px:o;ect 3535-36 750 Chemical Fertilizers 3561
729 Tungabhadra Project 3536-37 75t Soil Survey of India 3561
. 730 Purchase of Railway 7s2 Railway Bridge Over
Stores . . . . 3537—%9 Ganges 3561-62
731 T. B. Cascs among P&T 953 PRire in Calcutta-Bombay 3562
Employees 3539-40 Mail .
734 gcmd:dellmg of Station U. S. Q. No.
ards . 3540—42
735 Periyar and Kundah Po- 894 Dock Workers 3563
wer Projects . 3543-44 895 Quarters for Port Em-
Bast Rail P ployees, Calcutta 3564
736 ern Rallway Xress  3544-45 896 School for Port Workers’
737 Aroor Bridge in Kerala 3545-46 ildren 3564—67
738 Influenza 3547 897 Western Shlppmg Corpo-
WRITTEN ANSWERS TO raton . . 3567
QUESTIONS 3547—3622 898 “G.M.F.” Campmgn n
S.Q. No. Rajasthan 3567-68
704 Water Rates in States 3547-48 899 Warchouses 3568
706 Price of Rice in Dethi 3548 900 N.E.S. Blocks in Punjab 3569
710 Inauguration of Elec- gor All India  Transport
tric  Train Service at Users’ Conference 3570
Howrah 3548-49 902 Southern leway} Divi-
711 Kalka-Simla Railway 3549-50 sions . - 3570-71
713 Babool Bark 3550 903 Railway passenger Amem-
716 Training of T. B Wor- ties 3571-72
kers 3550-51 904 l(;ot;i“ and Telegraphs
719 Slums in Delh: 3551 Devceel:) ment of Madras s
730 “‘Vegetarian Eggs” 3551 %05 Port pren 3572-73
722 Poodgrain] Import from X - :
U.S.A.. . 3551-52 906 §eEe%hanle°ckf acilities  in 3573
724 Electrification of Rayagada 907 Railway Tracks 3573
Railway Station 3552 908 Postal facilities in villages
726 Reserve Forem in Tri- of Kotah District . 3574
purs - 3552-53 909 Railwa PuoennrAmen!-
727 Tninins of CwllPﬂot ties y. 3575
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WRITTEN ANSWBRS TO WRITTEN ANSWERS TO
QUESTION—contd. QUESTIONS—contd.
Subject Subject
U.S.@. No. COLUMNs U.5.Q. No. CoLumns
Post Office Savings Bank
10 rters  for posts and 944 8
k¢ g:l‘egtaphs Staff . 3575 Accounts . 3593
o1r Public Call Offices. 3576 945 i‘l:g‘;;“ C(::puat;w{c So-hal
912 Cooperative Sugar Fac- Pradesh 3504
tories 3576 946 Rural hlectrmcatlon in
913 Rural Credit Schcmesm States . , 3594
States . . 357677 947 Purchase of Rice in
914 Fair Price Shops in Andhra . . . 3594
Himachal Pradesh . . 3577-78 948 Death of a Railway
915 Potatocs . . 3578 Gateman . . . 3595
916 Production ofVanaspm 3578 949 Telegraph  Office at
917 Animal Husbandry. 3578-79 Mahad, Bombay State . 3596
18 lublic Call omoes in 950 Shipping Scrvice on the
4 Aadhra . 3579-80 West Coast of India. 3596-97
919 Sugar-cane Crushed in 9s1 Arrival of Trains at
hra . 3580 Dethi . . . 3597
920 Calcium Cynumde 3580~81 952 Requisitioning of Food-
921 Post Graduates in Soil grains . oo 3597-98
Sciences K 3581 953 goqo;ssxon in Railway
922 Research in Plant Patho- reights .. . 3598-99
logy etc. 3581-82 954 k;ivld Crsossxpg at Gudur
923 Cocoanut Research Insti- tatiway Station 3599
tute . -582 955 Fishing . 3599-3600
924 Milk C(msumpuon 3583 956 Forcign Shipping Trade . 3600-01
925 Post Office Inspectors 3583 937 Emort of eggs from
926 N.E.S. Blocks in L. 3583-84 ot l;;“‘ 1(: :‘:“‘“de - 3601
. - <OUt- 3
927 New Railway Lines 584 55 So:mpul s 3601-02
928 Suicide by Ranlway Offi- 959 Assistant Commercial Ins-
cial . . . 3585 pectors  on the N.E.
929 Mail Robberies 358 Railway . 3602
930 Delhi-Serai Rohilla Smmn 3585-86 960 Central Insutute of Study
931 Acradrome Colonies 3586 and Research 3602-03
932 Railway Crossing near 961 B"d3°°nR‘V°'D}3"“ 3603
Annamalii University 1586-87 962 Dairtes 1n Delhi . 3608-04
933 Public Call Office at 963 Thefts on Railways . 3604-05
Sankarapuram (Madras) 3587 954 Dadar Railway Station .  3605-06
934 Adulteration  of Food 965 Nagardevia Railway Sta-
Stuffs. . 3587 3 noans Y 3606
935 Small-Fox < 587-8n 966 Goods-shed and Platform
936 Railway Protection Force . 3589 4t Charkhi Dadri Sta-
937 Soil Conservation Schemes tion 3606-07
in Punjab . 3589 967 lslemodelltng of Manm:d
938 Holiday Camps 1589-,0 tation 360
Timber in Himachal 963  Ticketless Travel . 3607-08
939 pradesh 1590 969 Air-conditioned Bogies . 9608
940 Departmental Catcrmgon 970 Ganga Barrage Project 3608
Railway 3591 971  Offences uhder Forest Acv
941 Tourist Centre at Patlum- in Tripura 3608-09
kot 3591-92 972 Telephone Facilities in
942 Qumers for P. & T. Assam . 3609
Employees in Pun)ab 973 Diesal 'I‘rnma . 36 0
Ciscle : : 3592 974 S:gily of Foodgwn
943 s:ndl-l’omeelhx. . 3593 36z0-11
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WRITTEN ANSWERS TO
QUESTION $—wcontd
Subject
U.SQ No COLUMNS
975 Highways in  Himachal
Pradesh 3611
976 Ratlway Staff Quartersat
Ferozepur . . 3611-12
977 NES and CD Blocks 3612
978 Wareless and 7Tel.graph
Services on N.L. Rly. 3612
979 Rural Credit . 3613
¢80 Central Godowns inPun-
1ab . . . 8613
981 Grow More Food dchemes 3614
982 Roads inPunjab . . 3614
983 Shed and Platform at
Malout Station . 3614
984 Electric Supply 1in Delln . 3615
985 Electriv Locomotives . 3615
986 Irngauonal Cooperative
Socieuies 3615-16
987 Mis-use of Alarm Chains 3616
988 Raulway Concessions 3616
989 Tube Wells in Himachal
Pradesh . . . 3617
990 Goods-booking on North
Eastern Railway . 3617
991 Cooperauve Farming . 3618
2 Muinor Irnigauon Schemes
99 in Andhra 3618
993 Rice from Burma . 3619
994 Toofan Lxpress . . 3619-20
995 Brnidge at Daryabad 3620
odhpur Railway Work-
996 {hopp . . . . 8620-21
Poultry Development in
997 Andhra . . . 3621
998 Ex-State Railway Officers 3621
BILL INTRODUCLD 3623
Tht Appropnation (Railways)
Bill, 1958.
DEMANDS FOR GRANTS—
RAILWAYS 362387
Further discuscion on Der and
for Grants n  respect of
Railways continued 1 he dis-
cussion was not concluded
PRIVITE MLMBERS BILLS
INTRODUCED . 3687 88
374648

The following Bills were in-
troduced :

(x) The Code of Crininal
Procedure (Amrendn ent)
Bl 1058 (Ameiument)
of section “42 » d 562
by Shr Raghubir Suh 1.

3754

PRIVATE MEMBERS BILLS Cortmw:
INTRODUCED—contd.

Subject

(2) The Code of Cavil Pro-
cedure (Amendment) Bill,
.9;38 (Omassion of section
87B) by Shn M L.

( )D_chdxM . ¢
3 3 anagement o
Light Railways Takin
over by the State) Bill,
1958 by Shm Jhulan
Sinha

(4) The Salanies and Allow-
ances of Members of
Parhan ent (Amendment;
Bill, 1958 (Amendn ent
of section (6) by Shn

N Keshava
BILL UNDER CONSIDERA-
TION

Shn Raghunath Singh moved
that the Indian Penal Code
(Amendment) Bill (Insertion
O new cection 1:431) be taken
nto consideration [ he discus-
sion was not concluded.

PRIVAIE MEMBERS BILL
WITHDRAWN

Shri Subin an Ghoseroved for
the consideration of the
Indian Pcnal Code (Amend-
ment) Bill (Amendment of
secon 304 A) The Bill
was withdrawn by leave of
Lok Sabha. B . .

BILL NLGATIVED .

(1) Shn P R Patel moved
for the consideration of
the Indian Arms (Am-
endment) Bill, (Anend-
ment of section of 4).
The motion was nega-

u . . . .
(2) Shri Subiman Ghose
moved for the considera-
tion of the Code of Cri-
minal Procedure (Am-
endment) Bill (Amend-
ment of sections €16-A
and §17) Themotion was
negatived
Ayes * 15 ; Noes 47
PRIVATI M}l MBIRS BIll
UND1L R CONSIDFRA1ION

Shri  Raghunath Singh n oved
that the Indian Penal Code
(Anendirent)  Bill (Omis-
sion of scction 497) be taken
into consideration The dis-
cussion was not concluded

AGENDA FOR SATURDAY,
STH MARCH 1958

Considerauon  and passing of
the Appropnatio 1 (Railways)
Bl 19shb and also passing
of the Demands for Grants
on Account in respec ofthe
General Budget for 1958-59,

37¢1- 10

3711=42

3743~46
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